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9.8.02 Mone appears for the applicant.

Mr J.Singh, learned counsel has entered
appearance on behalf of thé»contem«
hers todaye. Hr B.C.Pathak submitted
that he has retired from the case.

The name of Mr Pathak may be struck
off.
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g SRS It has ‘besn stated by My, 3. -;
g Singh, lnarnad ‘Counsel appearing for

| the Respandents that the Respondent _
I No,2 Dr.tJagir Singh Sandhu, Directer

g Regional Research Laboratory has

I

4 already supperénnuated, This is racordod.

List 2gain on 1,10,2002 Por
orders, '

List again on 7 10. 2002 For ordarsv-
as agreed by the parties,

[
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C.P.7/2002
Date S Order of the Lo o =
g{ rder of the Tribunal
b “T’“”W””””
26.11.0% ;. - N?ne appears faor the applicant.
| g Heard Mr. J,8ingh, learned Sr, counsel
I for the respondents, ' List on 4,12,02
g to enable the applicant to take necsas=
N j ary instructions on the matter. '
i : ' ‘
%
? Vice=Chairman
mb 3 2 |
#.12.2002 § Heérd Mr.H.Rahman, learned counsel

for. the appllcant and also Mr.J. Singh,

'learned Sr. counsel for the respondents

a551sted by Mr.I.A.Talukdar.

applicant, referring to the judgment

order .of  the Tribunal dated

X
g ' Mr.Rahman, learned counsel for the
% and

18.,.2001E passed in  0.A.54/2001,
i confepdéd that by‘ the impugned order
the respondents willfully violated the
order of the Tribunal and 1ef%itthe
applibant's - case from fair
consideration. Mr.Rahman particularly
submitted - that ftﬁe Tribunal by .iés'
judgment and order dated 18.9.2001 in
0.A.54/2001 directed the authority to

consider the case of the applicant for

to'be considered in the 1light of the
notification dated, 13.1.1981. The
;:reépondents blatantly defied  the
directions. of the Tribunal, submitted

1r Rahman.
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‘Mr .Rahman, Mr.J.Singh,

{ Mr.Singh,

* Tribunal.

7
¢ 9
B C.P.7/2002
R B ey E— o bt gt ot e e .
bate Order of the Tribunal T
Contd.
4.12.2002 Countering the submissions of

learned Sr.counsel

for the respondents contended that the

authority considered the case of the

applicant and in its wisdom found that

the applicant was not found eligible to

| be absorbed in the light of the scheme.

trhe

is no

learned Sr.counsel for

respondents submitted that there

willful disregard of the order of the

Mr.Singh  further submitted

that in exercising contempt jurisdiction

the Court or Tribunal is to look into the

facts situation and judge the situation:

as to whetherA.the same amounted to

deliberate defiahce of the direction of

the Tribunal or Court. Mr.Singh submitted’

that since the applicant was not found

suitable for absorption on consideration

of her case, she was not absorbed ang

hence the contempt proceeding is liable

to be dropped against  the alleged

contembers.

Upon hearing the learned counsel

ties and on consideration of

for the par
we are of the

all aspects of the matter,

opinion that the contempt proceeding is

not sustainable and the same is liable ﬁo
be dropped. Tf the applicant eii
aggrieved, she.may»assail the action of
the respondents in an appropriate
proceeding. ‘
| With this observations, the
leget

contempt proceeding against the al

contemners stands dropped.

Vice-Chairman
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL , GUWAHATI BRANCH,

GUWAHATI .

CONTEMET FETITION NGO, T}— OF 7ees.

IN THE MATTER OF

An application under Section 17 of the

Administrative Tribunals Act” 1949%5.

AND -

IN THE MATTER OF

Wilful disobedience and non—compliance
of the arder dated 18.9.2001 passed by
this Hom'hle Tribunal in Original

Application No. BS4/2001.

- AND -

IN THE MATTER OF

Dr. Rinapani Saikia

Daughter of Latse K.C. Saikia,
Rpmldmnt af Tarajan Fhukan Road.
ﬁppm%:te Bharati Fress‘

F.0. Jorhat, Dist. Jorhat, Assam.

eanan Fetitioner.

o Versus o -

1. Dr. R.A. Machelkar

Director Gensral,

Contd...p/

(.

Melidym s Bars,
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Council of Scientific and Industri
~al Research, 2, Rafi Marg,

Mew Delhi — 11@8@1.

Dr. Jagir Singh Sandhu lf//ﬁ

Director. Regional Research

P

Laboratory, Jorhat,

Jarhat - 7850086 .

«ess e ReEsnondent/Contemner.

The humble petition of the petitioners

above named

MOST RESFECTFULLY SHEWETH 1
hY .
1. '~ That the petitioner is a citizen of Indis and

a permanent resident of Jorhat, in  the district of

dorhat, Assam. '
PE That being aggrieved by the acticon of the

réﬁpundent authorities in not regularising her gérvices
like that of  other é;milarly situated persons, the
petitioner had filed an application before the Cehtral
Administrative Tribunal, Guwahati Eench under Section 19
of the Administrative Tribunal Act’ 19835, ‘The said
ﬁpélicétimn was registered and numbered as  Original

Application No.34 of 2001.

2. That this Horn'ble Triburnal after perusal of

the materials on record and after hearing the parties

Cmntd...p/F
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was pleased to dispose of thg application filed by the
petitionsr with a direction upon  the rmﬁgmndénts to
| é consider the case of the applicant for absorption  in
light of the Scheme promulgated by cmmhumicatimn dated
13,1198 in the post of Scientist 07 Group IV or  any
i ; gther suitable post consumerate to her sducational
gqualification. The respondents were further ordered to
complete  the above e#@rmi%@ with three months from  the

gate of receipt of the order.

T4 type  copy of  the order clated

18,.9.9001  is enclosed herewith and

marked'ag Armexure ~ I to this peli-
tion.
4. © That the petitioner begs o state that tﬁarea~
ff@r she obtained a certified copy of the order dated
18.9,.2081 pmé@md by this Hon ' ble Tribunal in Original

fApplication No. %4 of 2001 and submitted the same before

¥
.t

the respondents/contemners who acknowledged the receipt

thereat.

e , Thaet the petiticner beg to state that in the
month  of December’ 20801, she received & communication
datemd 12/14th December 2001 issued under the signature
af the Administrative Officer, Regional Research Labora-
tory, Jorhat. Hy the said communication, the petitioner

was communicated the order passed by Director General

Cormtdae . .p/-

Vx'ma/s' W//a,c,éca
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b CHIR while considering her case for absorption in com-
pliance with the direction of the Tribunal.

R type copy of the communication dated:
P
12/714th  December” 2881 is annexet

heraewith  and marked as Annexure — 17

i othis petition.

& That the petitioner beg to state that the

Director General, CS8IR while passing thée orcer observed
.

that there i o merit in the case of the petiticner for

absorption in CBIR Service.

7 That the petitioner begs to submit that the

respondents/contensners by rejscting the case of the

petitioner - for absorption has wilfully and deliberately S
_ . Y )

H

-vimlatwd' the direction of this Hon'ble Tribunal 1in  as
much  as the MHon ble Tribunal haﬁ specifically directed
the respondent authorities to consider tha Case Q? the

;metitiémar.fmr abpsorobion ih ight of the communication

dated 13.1.1981.

That the petitioner begs to submit  that as

fel
A3
=

par the direction of the Hon'ble Tribunai the respondent
authoritiss ought to have considered the caﬁé ot the
p@titimﬁ@r for absorption in light of the communication
dated 15.1.1981. But, the respondents/contesnsrs aftﬁﬁ
going  throwgh the order ﬁﬁgﬁad ﬁy the Hon ble  Tribunal

Rave wilfully and delibesrately viclated the same by

Contd. . .pd-
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rejecting the case of the petitioner for absorption in a

most mechanical manner,

3
G

7 That the petitioner begs to submit that there
ig & clear order from this Hon'ble Tribunal to consider

the case of the petitioner Tor absorption in light of

the communication dated 13.1.1981 which has bepn delib-

erately and wilfully viclated by the respondentz/contem—

LT

16, That iha petitioner begs to submit that  the
amtimmﬁ of the‘r&spmnd&ntg!cmntemm@re.n nat considering
the case of the petitioner for absorption is wilful and
dglib@raﬁe' viclation of this Hon'ble 'Tribunal’% Order

and  disrespect to this Hon'ble Tribunal by the respon-

dents/contemners. For this action the respondents/con-

temners  are liable to be prosecuted under the Contempt

caf Courts Aot

11, That the petiticner begs to submit that the
aforesaid action of the respopdents/contesners amount to

wil ful and deliberate wviolation of the order dated

' A8.7.808)  passed by this Hon'ble Tribunal in Original

Application Mere 54 of 2881 and as  sBuchy the -

respondents/contemners  are liable to be prosecuted as

per law.

\

12+ That this application is filed bonatide and

for the ende of justice.

Comntdae . ops/ =
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It is, therefore, prayed that Your

Lardship’s may be pleased to admit  this

petition, issue notice upon the respon-

dents/contemners to show cause as to why

Gontempt proceedings should not be drawn

up against them for wilful and deliber-
ate viclation of this Hon'ble Tribunal
Order dated 17.8.2001, passed in Origi-

rmal  Application No. 54 of 2001 and on

cause/causas heing shown and after
hearing the parties pass seh

order/orders as your Lordship’s may deem

fit and proper.

And: for this act of kindness, the petitioners as in duty

r

v
'

ﬁ/ N 19 O

bhound shall ever

Ay .«

ATfidavitecewaa
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1, Dr. Binapani Saikia, daughter of Late K.G. Saikia,
aged about 32 years, resident of Tarajan, Joewrhat, Dig-

trict Jorhat, Assam, do hereby solemnly affirm arnd state

n
o

#s follows

1. That 1 am the petiticner in the aacdmpanying

Faetition and I am fully acgquainted with the facts and
circumstances of the case.,
this affidavit

+ the statements made in

(=9

i .r h
and in paragraphs i/ ZZ‘ 4 tﬁuﬂ'(are true to my know-

ledge and those made in paragraphs 3 cund S being
derived

of records are true to my information

T
&

herefram which believe to be true and the rest are my

amble submissions before this Hon'ble Court.

And I sign this affidavit on this the [éth_
2802 at Guwahati.

Se Aadlin
, e,z’}«a/:am,c aekar

OMNENT.

day of January’

"
»

ldentified by me
Svoli now Ll

Advocate.

) F

tan

=

Solemnly affirmed and declared by
the deponent who is identified by

SVQ ,a):’r\Ot .0&1/10,,, ﬁr‘f*v cate
|¢ —9-" z@e2

on
tbiﬁ the - th day of

hefore me.

M
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CENTRGL ADMINISTRATIVE TRIBUNAL , GUWAHATIT BENCH.
Original Applicant No. 54 of Z20L1.
Date of Order @ This the 18th day of September’ 2001.
The Hon'ble Mr. Justice D.N. Choudbury, Vice-Chalrman.

The Hom' ble Mr. K., Sharma, Administrative Member.

Dr. Binepani Saikia

Daughter of Late K.O. Baikia,

aged about 31 vears,

resident of Tarajary Fhukan Road,

'Qpﬁ. Bharati Frass,

Fou il &»Di%t. Jorhat, REsam. wnowo e ﬁﬁﬁl&éﬁﬂge

By Advocate Hril H. Hah@ann
- Versus - .

1. Undion of India .
rmprBEEHt@d by the Ministry of Science & Technology.

13

New Delhi.

2. The Director eneral

Council of Scientific Research, Anusandhan Bhawan,

2 Rafi Marg, New Delhi - 1.

Z. The Directaor
Swgional Research Laboratory, Jorhat,

LSS AT

/ _ Contd. . .pd-
W
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4, Controller of Administrator

Begional Fesearch Laboratory,. Jorhat,

.

Assam. . cwnw Fespondents.

By fAdvocate Sri H.C. Pathak, Addl. C.6.8.0C.

PR o

CHOUDHLURY J. (V.0.)

vThiﬁ iz the second round of 1itigatimé émnw
cerning  the applicant. Admittedly the applicant wonr b ed
under thé recpondents from 1986 to 1995, The applicant

o .

was irnitially appointed as a Jumimr Research Fellow for
& pﬁr;od'mf-ﬁ vears and thereafter she was allotted to
the . post Qf SQenior Research Fellow with efféct T rom
F@.10.1988,  The applicant was appointed as & Research

fAssociate with effect from 27.5.1992 to 2&6.3.1994 for a

i
-3

peﬁiéd of @ years on a consclic a%nd amglumwnt vmf F
2208/ QQV manth in the slab of Rs. 2200-10@-2700@/-. The
maid arrangement Was = tended for & period of one yvear
with effect from 4.1.1994 to 3.4.1995% on  the existing
termse and éaﬁdiﬁimﬁm, On the own showing of the respon-

deﬁtﬁ thevagplicamt cantinued iﬁ;thé Regional Reﬁéarch'
Labﬁratmry initially as Junior Resesarch Fellow, . th@n
Senior Research Fellow and thereafter as Fesearch Asso-
ciate and thuﬁ:acquired full knowledge and e bl ce of
research work. As per the‘méter;alﬁ on record the appli-
cant is M.8c. in Fhysical Chemistry. The apﬁliaaﬂt also
qbtainedv Fh.D. in 1988 while shs was wérhing as  Senior
feé 2arch Fellow in R.R.L. She came to this Tribunal by

filing an application which was registered and numbered

M@g ey &

Cortd,..pd~
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ag Uriginal Application No. 4435/1%9%. By the said appli-
cation she sought for a direction for permanent  absorp-
tion -aé per the scheme for %bmmrmtimn of  Resesrchers
Wk drg inrﬂﬁlﬁ Laboratories. By order dated E@.lﬁul@?@"
L he Tri&unal directed the respondents to  examine and
dispose of her r@pr@sentati@m witﬁim the specified
periad. Despite the direction issued by the Tribunal the
respondents W@Wﬁ.ﬁittiﬁg over the matter and informed
the applicant that they took steps for reviewing the
vmﬁd@r of the Tribunal. From the order dated 15.5.7000
rgsued by the Administrative foic&rtfha respondents aré
vel tmxﬁiﬁﬁmﬁe af her representation.

e . - Iq the written statemsnt the respondentes
though admitted that the applicant fulfilled the eligi-~
hility %rit@ria o awmminﬁmaﬁt or absorgtion .but s he
did not acquire pfemcrihed 1% vears of continuous  re-
search as F@flmw[ﬁﬁgmciatmfﬁrmjaﬁt fesistant on ;mmﬁthly
payment basis,. The Fﬁﬁﬁﬂﬁdﬁﬁtﬁvﬁiﬁﬂ stated that vemm@
other persons who were appointed through open ad#@rtiﬁ@m
ment on %ﬁgular baﬁiﬂ couwld ot be compared with the

-

applicant.
R Mr. H. Rahman, learned counsel appearing for
the applicant countering the assertion made by Mr. RB.C.
Fathak, learned Addl. C.6.8.0., submitted that the appli-
cant also applied for the post against the advertisement

. M V
hut  till nmow  her case was not considered. Mr.  H.O.

Pathak, learned Addl. DLE.B.C. strenuously asserted that

o

Contd...p/-
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the aéplicant under no circumstances was entitled to  hbe
&onsidered for absorption as per he schema dated
E.7.1998.  Mr. Fathak submitted that as per  the scheme
ore isg | to work for 1% YRArs cuntingously as
Fellow/6Gssociate/Froject Qasmc;ate on  monthly payment
basis. Mr. Rahman aubmitted that the applicant worked
‘under  the respondents from 1985 onwards till 1995, Dﬁ
the own showing of the respondents she worked for ‘more
than % vears as Junicor Research Fellow, Sénior Fesearch
Fellow and thereafter as Research Associate and acquired
full  knowledge of research work. The only cmntrmver%yv
raised. hy the respondents. that she did not aampleté 1a
vears of cmntinumu% service on monthly payment basis.
Mr. Rahman, therefore submitted that since she was
rendering service in the R.R.L. for about 3 vears before
coming of the revised circular/scheme af i??ag the

applicant was atleast entitled for being considered in

the light of the circular dated 173.1.1981.

4. From the conspectus it‘thua emerges that the
appiicant‘ rendered nine’yﬁars continuous  service and
erﬁed against reqular vacancy and identical post, we
. .
have given owr anxious consideration on the matter. The
respondents inspite of direction issued earlier did not
pass any arder. In the circumstances we are}impelled to
CESS  an mrder,direcﬁimg‘the respondents to congider the
case of the applicant for absorption in th@‘light of the
T acheme promulgated by cammmnicatimm dated 173.1.1981 in

/

the post of Scientific ‘€7 Group IV or any other suita-

‘V} | ' | CDnt&.,.p/W
Wl
L
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lle post commensurate to her educational gqualification.
The respondents are ordered to complete the above exaer-
cise within 2 months from the date of receipt copy of

this arder.

7
H

The application is allowed to the extent

&t

indicated. There shall, however, be no order as  to

Bd/~ WVICE - CHAIRMAM

Qei/-  MEMEER (Ade.) .

-]
T
o
it
e
o
T
-
an

Gds- Tllegible

5.10.20@1.
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&
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REGISTERED FOST WITH A/D/COURIER SERVICE

1
5

NO. RLJ - 18 (119) - Vig./28dl.

December’ 12/14th’ 20@1.
From @+ The Director

FEL , Jorhat - &.

—
™
At

Dr. (Msa} Einépani HBaikia

D/ Late K.C. Saikia

Fesident of Tarajaﬁ Flukan Foad
Opposite to Bharati Fress

F.0. Jorhat - 785@8@1

Jarhat.

Sub s Implementation of the order dated 18.9.2001
passed by the Hon ble CAT, Guwabati Bench,
ﬁuﬁahati in Ofﬁ.Nmn 54 of 2001 {(Dr.(Ms.)
Binapani Saikia Ve %h@ W ion éf India &
Others) for absorption of the spplicant as

~

Seientist O in RRL - Jorhat/CS8IR.

Madam.

Or the subject cited above and with reference
to vouwr letter dated 7.18.2001 enclosing therew%th an
Order of the Hon ble CAT. Buwahati Bench, Guwahati, I am
directed to inform you that in order to comply with the
directions of the Hon ble CAT. Guwahatil Eﬁhchg SBumwahatly
the matter Was placed before the Director Gensral, CeIR

IR
o

Cormtda...p/



}_{ e

ri4d

énd the Hon' ble DG has considered your case carefully
and has passed the following mrder.'
N
I have looked into the case of Dr. (Ms.)
Bihapani_ Saikia for her absorption as Scientist 07 in’
CSIR_ gervice as per directions of the Hon'kle CAT,-
Guwahati Ben&h and found that Dr. (Ms.) Binapani Saikia

was JRF, GRF and KA in CSIR from 1586 to 1994.

fAs per directions of the Hon'ble Supreme
Court, CQIHQ Qith the épprmval of the Governing Hody,
farmulatéd ja scheme called "Séheme for Abgorptimn af
Heaeawchefa in CSIR Laboratories/Institutes, 1997". The

Seheme was & one time measuwre and was applicable to

those eligible Researchers engaged on full time basis in

»

CSIR Laboratories/Institutes and had put in 1% (fifteen)

yvears of continuous research as Fellow/Associates/Froject

Associate on monthly payment hasis and were in position
an 7.5.1997. Since Dr. (Ms.) Saikia had neither put in
15 3 {fifteen) years  of continuous service 3=
Fellow/Associate/Froject Associate nor was she in posi-

tion as on 2.5.1997, her case was not covered under the

aforesaid Scheme.

95 regards the contention of Dr. (Ms.) SBaikia
for considering her ébamrptimn under CéIR circular
letter No. 16(13@)/768-E.11 Pért*ll dated'lﬁui.lgﬁlg .it
may belnated that thelﬁcheme contained under the gaid.

circular was &8 & one—-time measure under which only the

d Contda...p/-
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personnel who were working on ary scheme/project  funded
by non-CBIR  agencies and were in position as on
13.1.1981 were eligible fmf cnﬁgiderat;on for absorption
in CRIR. This has been upheld by the TAT, Mumbgi Bernch,
in & similar case (0.A.s No.3/96 and 4/96 - dated
7.%.1999), that the Scheme notified vide letter dated
13.1.1981 Qas a one time measure and applicable to only
those personnel who were in position as on 13.1.1931 and
were working in any of the sponsored échemes/projecta
funded by noen-CS5IR agencimﬁ. Gince Dr.(Ms.) Saikia ‘waﬁ
not wmrging‘mn any such scheme and joined CSIR  &s  JRF
only in the year 19846, her case s-alsto not covéred under
the prmyiéiona of thé Socheme notified vide CBIR 1etter,
No. 16(150)/68-E.11 Part-Il dated 13.1.1981.

L

1. therefore, do not find any merit in  her

Sy g

case for absorption in CS5IR Bervice.
L4
\
Flease ackrnowledge receipt of this communica-

tiom implementing the order of the Hon'hkle téT, Guwahati

Bench, Guwahati.

Your's faithfully,

§d/~ Eligible
14.12.20@1

{ N.k. Barbaruanh )}

ADMINISTRATIVE OFF]

.
J
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. IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH,

GUWAHATI

e

Contempt Petition No. 7 of 2002

(in OA No. 54/2001)

Dr. (Ms) Binapani Saikia =~ ] Petitioner
Vs‘.‘v '
Dr. RA Mashelkar & Another , ciever e, RESPONdents
Reply Affidavit filed by

Dr. Raghunath Anant Mashelkar, Resporident No. 1

| Dr, Raghunath Anant Mashelkar, Son of late Shri Anant Tukaram Mashelkar, aged about 59
years, at présent working as the Director General of the Council of Scientific & Industrial Research,

Rafi Ahmed Kidwai Marg, New Dethi - 1, do hereby solemnly affirm and state as follows:-

1. Thaft a copy of the CP No. 7/2002 (referred to as the “petition”) has been served on me. In the
said petiition,'l have been impleaded as respondent No.,ﬂ. | have gone through the said pe'tition

and understood the contents thereof.

as clarified in the following 'paragraphs‘ Still if the Hon'ble Tribunal, by its interpretation of the
order, comes to a finding that there is violation of the directions of the Hon'ble Tribunal,the same

may be i‘unintended and |tender an unconditional apology for the same.

3. Thﬁt before giving para wise reply to the Contempt Petition | humbly state that the Hon’ble

- Tribunal vide Order dated 18.09.2001 in OA No.54 of 2001 directed the respondents “to consider

o

N
N,

Q%c\sﬁab%

the casé of the applicant for absorption in the light of the scheme promulgated by Communication |

dated 13.01.1981 in the post of Scientist “C", Group IV or ancther suitable post commensurate to

02

2% -
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her educational qualification.” The respondents were further directed to complete the above

exercise within three months from the date of receipt of the copy of the Order.

On receipt of the judgment and order dated 18.9.2001 passed by this Hon'ble Tribunal in
OA No. 54/2001, the respbndent No.1, thoroughly examined the matter and also the provisions of
the “Scheme for absorption of Researchers in CSIR Laboratories/Institutes, 1997" and circular
letter No. 16(15)/68-E.Il Part Il dated 13t January, 1981. As per the scheme of 1997, a
researcher who had completed at least 15 years of research as fellow/associate/project associate
on monthly payment basis on 2.5.1997 and who was in position as on that date was eligible for
being considered for absorption. This scheme was a one time measure. Explicitly and admittedly,
the applicant/petitioner in the instant case had put in only nine years of research work. More over,
the applicant was not in position as on 2.5.1997. The tenure of associate-ship of the applicant
expired on 3.4.1995. As such, there was no provision to accommodate the applicant under the
aforesaid Scheme of 1997.

(Copy of the schéme of 1997 is Annexed as annexure R1)

The Hon'ble Tribunal, while passing the order had specifically directed the respondents to
consider the case of the applicant for absorption under the prdvisions of CSIR letter No.
16(150)/68-E.II Part Il dated 13.1.1981.- The respondents examined the case of the petitioner for
absorption under the provision of the said circular dated 13t January 1981. The said circular

contains guidelines regarding acceptance of the sponsored projects/schemes in CSIR and its

“oens

e %ational Laboratories/Institutes. It also contains guidelines regarding recruitment of staff in such

o/ Ho ®
S jects / schemes which will be on behalf of the sponsor and for a fixed period for the duration of

ol V()jsgh e. This circular also envisages a scheme for absorption of existing étaff ason 13.1.1981in

associateships.

(Copy of the circular dt. 13.1.1981 is Annexed as annexure R 2)
On examination of the case of the petitioner and the circular dt. 13.1.1981 it was found that the
provisions of the said circulars were applicable only to those personnel who were working on any
scheme/project funded by non-CSIR agencies and were in position as on 13.1.1981. The

petitioner was neither such a personnel as worked under any externally funded scheme or project
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nor was shie in position as on 13.1.81. She joined CSIR as Junior Research Fellow (JRF) in the

year 1986.§ Junior Research Fellows are such students as are awarded fellowships by' CSIR

“under the I-?uman Resource Development Scheme to enable them to do their research Work to do

PhD. The;}; may be upgraded as Senior Research Fellow after two 'years, increasing the amount

of feIlowshib. Similarly Research-Associate-ship is also offered f_of a fixed tenure for facilitating

"~ the scientists to do research work. The scheme of Research Associateships is to give support to

the fellows ; who have done their PhDand are yet unemployed. Lab ‘facilities"are, provided to them

to enable them to carry on research activities of their interest. These schemes are not mainly for

the interest of the organization but are by way o‘f.a social welfare méasure as held by the Hon'ble

i

Supreme C!ourt in its judgement dt. 26.4.2002 in WP(C) No. 67 of 98 and related n_jatt'efs_.

Copy of the Terms & Conditions governing Research Fellowships & Associatéship is

Annexed as annexure R 3)

The scheme under the circular dt. 13.1.81 was a one time measure to consider for absorption the

personnel

appointed. for externally funded projects/schemes and not the Research Fellows and

Research {\ssociates. Since the petitioner was neither a personnel working under externally

i . o .
funded projects nor was she in position as on 13.1.81, she could not be absorbed under the

scheme dt.

13.1.81. | gave a due consideration to the case of the petitioner and after examining it

thoroughly lbassed a well considered and speéking order on 8.12.2001 which was communicatéd

to the Dirtt‘ector, RegionaI'Research' Laboratory, Jorhat, Respondent No. 2, vide letter No.
21(58)2001-Law/7404 dt. 10.12.2001 who inter alia conveyed it to the petitioner vide his office
letter no. R}’LJ—18(1 19)-Vig/2001 dt. 12t /14t December, 2001.

(Copy of my order dt. 8.12.2001, communication dt. 10.12.2001 and 1214 December, 2001 are

together Annexed as Annexure R 4).

4. That the statements made in the said petition, which are not specifically admitted, are hereby

denied.

 PARAWISE REPLY
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(i) That with regard to the statements made in paragraphs 1, 2, 3, 4, 5 & 6 of the petition,'I have
noth’ling to comment as the said statements are related to records and documents. Nothing is

admiitted which are not borne on records.

!

(i) That with regard to para 7 & 8 of the Petition it is submitted that 1 have consideréd the case of X

the t%)etitioner'for absorption in the light of the communication dated 13.1.1981 as directed by

the %Hon’ble Tribunal and found that the case was not covered under the said communication

as aiready stated in para 3 above. It is' denied that the respondents have violated the orders
of the Hon'ble Tribunal by rejecting the case of the petitioner for absorption. The Hon'ble

Tribu;nal in its order dt. 18.9.2001 had directed the respondents to consider the case of the

pétitiioner for absorption under the scheme dt. 13.1.1981. Thé Respondents have considered
the c%ase for absorption and passetj a speaking order as stated in para 3 above.

(iii) That?with regard to para 9 of the Petition, | submit that the responttents have considered the
case, of thé petitioner for abéorption in the light of the communication dated 13.01.1981 as per
the dlrectlons of the Hon'ble tribunal.

(iv) That»wnth regard to para 10 & 11 of the Petition, | submit that the orders of the Hon' ble

l

Trlbunal have been duly comphed with and there is no violation of the orders,. not to speak of

2 \the W||fuII and deliberate wolatton of the same. ltis dented that her case for absorption was

)

gD

ot conSIdered
“ That lwnh regard to para 12 of the petltlon | submit that there is no willful and deliberate
violation of the order dated 18.09.2001 of the Tribunal in OA N0.54/2001 and the prayer of the

petitioner is not maintainable. In case the petitioner is not satisfied with the speaking order

passed by the respondents, she may file a fresh OA.

6. Thus, | say that the respondents have not done anything which is in violation of the
orders/directit)ns.o‘f the Hon'ble Tribunal. | deny the charges of willful or deliberate violation of the
direction of Hon’ble Tribunal. It is reiterated that | have high respect and regards for this Hon'ble

Tribunal and ithe judicial system. | cannot think of showing the slightest disrespect to the Hon'ble

Tribunal.

.y

g s
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7. Under the facts and circumstances of the case, | respectfully submit that the contempt petition

-

has been filed without any merit and the same is liable to be dismissed being devoid of any merit.

Diﬁ;\:ﬂ

T T AREH/ RA Mashelkar
IDnrector General
v qur s
neil of Scientifi
That the statements made in the reply are true to the best:%u yhe Q&)‘%ﬁm a{,‘&

information as derived from the records.

4\ '[ 5 3 Deponent
\;\Uwazgw = AW/ RA Mashelkar
. weR / Director General

‘ W %ﬂrﬁm o drenfie FEE
SHE8 " ~ouncil of Scientific & Industrial Research
ai f2se- 110 001/ New Delhi-110 001

o & 00T | T

Solemnly affirmed and signed before me by the deponent, who is identified

by Shri Niatedd g mae; Advocate on this 247 day of July, 2002.
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- COUNCIL OF SCIENTIFIC & INDUSTRIAL RESEARCH

S AW ¥Eq, 2, W @i, ¥ f¥eeh-110 001
_Anusandhan Bhavan, 2, Rafi Marg, New Delhi-110 001 =~

No.3(3)-SAR/98-R&A | Dated : 03.07.1998.

To
Heads of All .National Labs./Instts.

Subject:- Scheme for Absorption of Researchers Working in CSIR
. Labs./Instts. ‘ ' :

Sir,
The Governing Body in its 144th meeting held on 18.2.1998

- had approved "Scheme for Absorption of Researchers Working in

. CSIR Labs./Instts." A copy of the scheme is sent herewith for ..

information and compliance. S : ' . . '

The 'afo‘re!said, scheme will come into force from the date of
issue of this letter. ‘ o ' )

Yours faithf 1ly,

{ R.S. ANTRL )03)"’}')‘?8
DEPUTY SECRETARY

Phones : EPABX - 3710138, 3710144, 3710158, 3710468, 37108b5. 3711251, 3714238, 3714249, 3714769, 3715303
Fax : 91-11-3714788 Gram : CONSEARCH New Delhi  E-mail : csirhq@sirnetd.ernet.in
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" SCHEME FOR ABSORPTION OF RESEARCHERS = - ob
WORKING IN CSIR LABORATORIES/INSTITUTES -

Ml.> Name oftthe Scheme

The Scheme shall be called "Scheme for Absorption of

Researchers 1n CSIR Laboratorles/Instltutes, 1997",

L 2. Admlnistratlon of . Scheme

r,,

- The- Counc11 of SC1ent1f1c & Industrlal .Research (CSIR),

7here1nafter referred as Council will administer the Scheme. The

-3, Def;nlbiohs:_

Scheme would be' a one-time  measure and 'is for eligible
researchers i ' ' '

i

i) - The '"Council“ or CSIR shall mean the Councxl of

SClentlflC and Industrial Research.
t
ii) fhe DG, CSIR shall mean Dlrector -General, CSIR.

iii) HRDG means Human Resource Development Group deallng
B : &1th extra mnral research related act1v1t1es of the
councxl
iv)  The Rules referred herein shall mean the CSIR Service
7 Rules 1994, for Récruitment of 'Scientific, Technical
Fnd Supporting Staff ' :
v) The Central Selectlon Commlttee - shall mean the
Committee constituted by the DG, - CSIR as per Clause
;G(e) of the Scheme. ’ ‘ .
vi) [The ellglble Researcher shall mean persons who has
rput in- 15 vyears of continuous research as
IFellow/ Associate/ Project Associate on monthly
payment basis on 02.05.1997 and is '/ was in position
fas_ on that date, '

vii) __!The Fellow/  Associate means the persons working in
-1 CSIR Laboratories/Institutes who have. been awardéd=the
_ | Fellowship/ Associateship under the CSIR Research A
.JFellowshlp and Associateship Schemes and . Senidr
| Research Associateship(Scientists’ Pool) Scheme i.e.
. the Scheme operated through Human Resource Development
= Group (HRDG) of the Council. Project Associate "meaiis
- the person engaged as JRF/ - SRF/ Associate in "CSIR
wv.Laboratorles/lnstltutes under the externally :funded
' pro;ects/schemes L o .

viii) For continuousvresearch purpose, a period of two months
‘shall be condoned for counting the peried of 15 years
rand this will not be treated as break for this purpose.
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”vQ, " The period of two months may be in different spells but
3 . . *

The Scheme being a one-time measure shall be applicable to
the eligible researchers engaged ‘on full time basis in, CSIR

Laboratories/Institutes under the Scheme operated - through HRDG ,

-of the Council or under.externally funded projects/schemes of the

- Council in itsvLabcratories/lnstitutes.

5. Cémméncement_gg Scheme

The éommencement of the,Schemé:shall be, the date notifyihg
the approval-of the Governing Body of the Council. :

6. Terﬁs’g.Conditions for Absorption

(a) o As - per "Rules", the maximum age limit for recruitment
to Group IV(1) and Group IV(2)- is 3% yYears.  However,
in the case of Researchers covereqd by this Schéme,
‘relaxation upto 10 years' would be considered in the
upper age limit ‘as on 02.05.1997, = over and above the
maximum age limit" presc¢ribed under the rules for

- recruitment to Group IV(1) and Iv(z). - . -

- (b) » The,eligible reéeafchers concerned should possess the

educational qualifications.prescribed‘for the Group
:MIV(I)Tand:Group‘IV(Z)J No relaxatiqn’j11_eduCational
~_Qualification shall be permissible . : -

(c) Orders on ‘reservation for SC/ST/OBC, etc. issued by

Government of India from time to time shall apply in
operating this Scheme. : ‘ .

(d) : The_éelection of the concerned researchers for their

- absorption shall be determined by a Central Selection
Committee constituted by DG, CSIR on the lines of the
constitution of the Selection Committee prescribed in
the "Rules". The Central Selection Committee shall
determine their suitability for absorption after
intérviewing the candidates. Non-availability of posts

‘shall not be 'a ’constraint for implementation of this

© Scheme.

_eligible"resea;chérs% for consideration of absorption
from the date of notification. 1In case those who are

(e) A maximum of two opportunities shallAbe given .to the

(f) ) The_eligible'researchers‘shall be governéd by the terms



and conditions of their FeIIGWéﬁip/ Associateship/
Project Associateship. . o ~ _

The recommended reseachers shall have no right to make
claim for placement in the same Laboratories/Institutes
where they have' worked as researchers and can be placed
in any other Laboratory/Institute depending upon the

- need.

This Scheme_shall supersede all other proVisions/.’
instructions/ orders as far as in consistent

with this Scheme.

In case of any doubt about the interpretation of any of
the provisions of this Scheme, the decision of the
Director General, CSIR shall ‘be final. ’

DG, CSIR shall have the power to rélaX/hodify/amend any
of theJconditionS/provisions'of_the Scheme except
relating to educational qualification mentioned in para
6 (b) . ' : '
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COUNCIL OF SCIENTIFIC AND INDUSTRIAL RESEARCH \ K
’ RAFI MARG,
TO.16(150)/63-E.II(Pt.II) New Deini-1, the 13th Jan., 1981.

From:
Chief (Administration) :
council of Scientific and Tndustrial Research

To

The Directors/Heads of all the National
Laboratories/Institutes/Research Associations.

Subject : Report of the Committee constituted to look into the
question of linking of the technical assistance
programmes with overall plans and resources and

absorption of staff employed in externally funded
projects/schemes.

e - = e = = =S

sir,

I am directed to invite your kind attention to this office
letter No. 4/3/78-CTE dated 8.6.1979 regarding the constitution
of a Committee to look into the question of. linking of the
technical assistance programmes with overall plans and resources
and absorption of gtaff employed in externally ~ funded
projects/schemes and to state that the Report of the Committee
was placed for consideration of the Governing Body at its meeting
held on 30.9.1980. : :

The Governing Body has approved of the report of the
committee subject toO certain modifications as proposed by the
Director-General, CSIR. The salient features of Governing Body's
decision are reproduced below :-'

v 1. The sponsored projects/Schemes under different
categories should be accepted/undertaken on a selective
basis i.e. (i) these should be in consonance with the
approved objectives, - goals and charter of the
Laboratory/Institute; (ii) be in the areas/fields of
the regular activities of the Institute; (iii) form
part of the total plans of the Laboratoxy; (iv) be

" included in the Annual/Five Year Plan of the Institute;
and (v) be of a major benefit to the country. :

2. The projects should not serve merely as data bases for
more advanced countries Or provide a chance for dumping
obaolete plants/technologyvin india and retard our
growth. These should not also become a tool of
diverting the Institute away from its approved
priorities by lure of equipment etc. Where equipment

66
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is capital intensive, one should normally not look for
the acquisition of such equipment through spongored
schemes, but CSIR should take up the responsibility for
this. There could be special situations where there

are clear advantages of using a Scheme for this purpose.

Such Projects/Schemes should first be cleared by the
Research Advisory Council of the concerned
Laboratory/Institute from the viewpoint of scientific
merit/national relevance. Thereafter, these would be

‘discussed with CSIR Headquarters, the nodal point for

such discussions being the Planning Division. After the
projects/schemes are cleared, by the CSIR, the same
would lbe placed before the Executive Committee of the
concerned Laboratory for approval. .

The work relating to these projects should, as far as
possible, be managed with the regular staff instead of
making them a vehicle for additional manpower.  The
Laboratories/Institutes should themselves have inherent
capability to provide the major inputs for
infrastructure to take on the sponsored schemes and the
incremental staff should be minimal. While planning to
take up sponsored schemes, adequate thought should be
given to aspects relating to the building up of staff
as also for tapering it off when the scheme gets
completed. -

The prescribed procedure, as applicable for regular
posts/staff, should be followed both for creating
additional posts and recruiting additional staff, if
any, .. required - for UNDP, PL-480 and other Bilateral

‘projects. It should be ensured that while making

recruitment for schemes/projects posts, there should be
no dilution of quality. The staff recruited for such
projects will be treated as temporary CSIR staff.

- _In sponsored projects, however, the fecruitment
should be on behalf of the sponsor for a fixed period
for the duration of Scheme only and it should be so
made clear in the appointment letter of the candidate
besides stipulating therein that the appointment is not
a CSIR appointment, temporary or otherwise, and does
not entitle the incumbent to any claim, implicit or
explicit, on any CSIR post. :

For time bound sponsored projects to start within
6 months of the agreement, the Labs./Instts. would be
authorised to make- adhoc appointments to various posts
through local Selection Committees, without, however,
diluting the qualifications and other prescribed
standards. -

- 67
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' The regular staff applying for the posts in such
spongored project, if selected, could function in that
position, which may be higher, but purely temorarily,
and revert to their gubstantive {(regular) post.on
completion of the project.

6. The staff recruited for schemes by following the
prescribed recruitment procedure, should not be
required to undergo this procedure afresh for their
appointment/absorption on regular side in identical
posts. On such absorption their scheme service will be
taken into account for purposes of entitlement to
various service benefits in CSIR such as Leave, Study

Leave etc.

7. The staff earlier appointed in the sponsored
projects/schemes, PL-480 schemes etc., who have since
been absorbed on the reqular side in the same
Lab./Instt. in which the scheme was under operation,
will be entitled to count their gervice rendered under
the scheme in an jdentical post for purpose of
agsessment for promotion to the next higher grade. The
advantage of assessment on this basis will, however, be
available with effect from 1.10.1980 or the date of
completing the prescribed number of qualifying years
for assessment, whichever is later. :

\3/’ The existing persons who have rendered three years
continuous service in a scheme should be absorbed
either against existing regular vacancies in identical

posts or by creating additional posts (by following
prescribed procedure) if the work load in the
Lab./Instt. so demands. The supernumerary posts could
be created to absorb the staff employed in such

P' projects/schemes, initially being a one time effort

: : only. The Laboratories/Institutes should not recrujt

further staff until all such staff is absorbed. -

9. The grant made for such projects should be treated as
‘an adhoc grant to the Institute and the same should
clearly figure in the overall "Income-Expenditure" and
npgsets-Liabilities" statements of the Institute.

10. More opportunities should be given to - younger
Scientists to visit abroad for training etc. in the

scheme sponsored by UNDP etc.

A copy of the report of the Committee is enclosed for your
information, guidance and necessary action.. ’
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The earlier guidelines regarding the appointment (including
service conditions) of staff for scheme/projects sponsored
/financed by non-CSIR bodies .(both Indian and Foreign) and taken
up at the Laboratories/Institutes, which are not in accord with
the above decisions, will ‘stand superseded to the extent
indicated in the above paras.

s e et s 4

Yourslfaithfully,
_ sd/-

: ] . ; ('CL‘Malhotra )
] : _ ‘ Under Secretary
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. JUNIOR RESEARCH
FELLOWSHIP

' (SELECTION T HROUGH TEST) - -

TERMS_ AND CONDITIONS .

(Effective from 1 March 1987)

Extramural Research Division

Council of Scientific &
Industrial Research
CSIR Complex, Pusa

New Delhi-110 612 .
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. Obligations of a research fellow
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research fellowships
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Please contact for any further details:

Dr D N Misra Adviser

Dr C P Agarwal Dy Adviser

Shri S N Raij ‘ Under Secretary

Tel: No
383821
588632

588704 - -
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X' GENERAL -

CSIR -awards Junior Research Fellowship (JRF) to
bright young men, and women' holding M.Sc. or
equivaleni degree to provide ﬂ_them~opportunity

“for training in methods of research in Science
and Technology under the expert guidance of
faculty members/scientists working in University
Departments/National Laboratories  and
Institutes,

The fellowshi}p will be tenable in Universities/ -

ITs/Postgradiate - Colleges/Government
.Tesearch establishments including those of CSIR,

R&D establishments of recognised public or
~ private  sector, industrial fifms ‘and other

recognised institutions. However, CSIR reserves B

the right to determine the place best suited to
provide necessary facilities in the area of science
in which the awardee is to specialise. . h

The fellowship is tenable in Ihdia. Only bonafide
Indian citizens normally resident in India are eli-
gible for award of research fellowship.

" The award of fellowship does not imply aﬁy
assurance or guarantee for subsequent employ-

ment by CSIR to the beneficiary.

SUBJECT OF RESEARCH: Preference is

given to. subjects/topics of research relevant to
the research programmes of CSIR Laboratories
and nationally important S & T areas,

‘The ‘candidates selec¢ted for Junior Research

Fellowship will be expected to work for M. Phil./

Ph.D. degree of a. University/Institution
authorised to award such degree! '

The stipend of a JRF selected through the all
- India test will be Bs. 1,000/- p.m. In addition,
contingent grant of Rs. 7,500/- p.a. per fellow will
" be provided to the University/Institution. a

-3
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11.

The upper age limit for JRF shall be 28 years. A

relaxation in age limit upto 3 years may be con-
sidered in the case of applicants who are suitably -

qualified and have research/training/teaching

experience. The upper age limit is relaxable upto.

5 years in case of candidates belongmg of S.C. /S T.
and women. :

The selection for award of Junior Résearch
Fellowship shall be made on the basis of a com-
petitive written test at National level consisting of

" two papers. One of them is a compulsory paper

of general nature for. testing mental ability and
broad -awareness of scientific knowledge at an
elementary level. The other will be an optional
paper to be selected from amongst Chemistry,
Earth Sciences, Life Sciences, Mathematics,
Physics, Statistics.

Applications' for Junior Research Fellowship are
invited on-all India basis through press advertise-

ment. The application form is printed in the’

Employment News on a specified date. The filled
_up application form must be sent to the Con-
“troller of Examination, Examination Unit, CSIR

:Complex, Pusa, Dr. K.S. Krishnan Marg. New

Delhi‘110 012, so as to reach by the prescribed
-date. The controller of Examinations may be coii-
tacted in case of any difficulty.

AWARD OF FELLOWSHIP AND RELEASE
QF GRANTS : The fellowship will be awarded to
the applicants qualifying in the test, by a formal

- letter giving detalls of the grant and the con-
ditions governing it, under intimation to -the.

University/Institution  which sponsored the
application. The grant money is payable in one or
two instalments during the financial year on pre-

sentation of claim bill in prescribed proforma duly. -

signed by the Finance Officer/Head of the Institu-
tion. The first payment will be made after receipt

“R

12.

13.

of the joining report of the fellow, alongwith other
necessary documents as mentioned in the award
letter, through the guide duly forwarded by the
Executive Authority of the Institution in whose
favour ‘the grant is to be released. Suusequcnt
payments .will be made after receipt of (a) the

. progress report of the research fellow in the pres-

cribed proforma (Annexure ) for the' period

ending 31st December, (b) statement of accounts.

of expenditure incurred during the current finan-
cial year ending 28th February, alongwith the
claim bill for the next financial year from the
institution. The unspent amount ' of earlier
payments_on account of stipend will be adjusted
in- making the fresh payment.:The. accounts
should be maintained on a ledger type system by
the grantee institution for the research fellows
(Annexure II). The University/Institution shall be
responsible for proper utilisation of grants and for

: rendermg the accounts to CSIR.

CONTINGENT GRANT : The contingent grant

is Rs. 7,500/-. p.a. with effect from 1-3-87 for a
research fellow. For less than one year, the con-
tingent grant will be admissible on pro rata basis.

. Part of this grant may be_utilised by the research

fellow for tours undertaken within the country in
the interest of research work, purchase of books,
etc. The unspent balance of contingency grant at
the end of a year may be carried forward to the
next year. The guidelines for utilisation of the
contingent grant are given in Annexure L

PROGRESS REPORT: The preparation of
annual progress report on the research work
done for the period ending 31st December; shall
be an’ essential part ‘of the fellow’s work. Each
research fellow shall submit his annual research
report in the prescribed proforma (Annexure Iif)
to CSIR through his guide/head of the depari-
ment so as to reach CSIR latest by 15th January.

5
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14.

15.

The guide/head of the department shall bring out
in his assessment report the share of originality
and initiative of the fellow in” carrying out the
research work.

" PUBLICATION/PATENT : The results of a

fellow’s work may be published in standard
refereed journals at the discretion of ‘the guide
duly acknowledging the assistance provided by
CSIR. One reprint/photocopy of "the research

papers should be sent'té CSIR after publication.

Commercial exploitation of the results and patent
rights arising out- of the investigation will,
however, rest exclusively with CSIR. -

OBLIGATIONS OF A RESEARCH

FELLOW :

() He must be a full time researcher and sub- )

mit himself to the disciplinary regulations of
the university/institute/laboratory where he
is working. Regular attendance of the fellow
may be ensured by the department by keep-
ing an attendance register. «

. «{fi) “'In case a fellow decides to appear for any

competitive  examination he  should
invariably seek permission from his guide
.and inform CSIR about it.

(iii) The research fellow shall submit to CSIR an
annual report on the progress of his work
through 'his guide in the prescribed pro-
forma (Annexure.lll) as provided in para 13.

- Once a research fellow accepts the

fellowship and joins, it is incumbent on him
to continue the research for the normal
tenure of the fellowship or for such lésser
duration during which the original objec-
tives of the research problem have been
~ achieved. _ 3
{iv) No fellow shall discontinue his fellowship
- without prior approval of CSIR. In case he

16. TEACHING AND

wishes to discontinue his fellowship prior to .
completion of the tenure on attainment of
_ original objectives of research, he must sub-

mit his resignation to CSIR through the
.guide one month in advance, "indicating
specific reasons for not continuing the

fellowship. The fellowship shall cease from-..

..-the date stipulated in the CSIR letter

approving the resignation. Abrupt discon- .

tinuance of fellowship without concurrence
of CSIR may lead to disciplinary action.

(v) The research fellow must send a detailed
consolidated report of the research work
done during the entire period of fellowship
on completion of the tenure/resignation of

the fellowship, through the guide to CSIR, in -

the prescribed proforma (Annexure IV).

(vi) The fellow shall correspond with CSIR'

through the guide/head of the institution
only during the tenure of the fellowship.

(vii) The research fellow shall keep CSIR
informed about his getting the higher
degree, submission of thesis for. Ph.D./
. MPhil. and acceptance/publication of any
research paper arising out of the.research
work done during the tenure of the
fellowship. One reprint each of all the
research papers published must be sent to
CSIR. :

DEMONSTRATION
WORK : The research feliow. may, on the
recommendation of his guide, undertake hono-

_rary demonstration and teaching work provided
" the demand made on his time does not exceed..

six hours in a week and it would not hinder the
progress of research. CSIR should be informed in
such cases. : .

17. A research fellow on the recomn;l.endation of the

7
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18.

19.

20.

- 21,

guide and provided his university/institute has no
objection may be permitted by CSIR to take.up
temporary paid lecturership/research job in a

“recognised R&D institution/university, for a

period not ‘exceeding 6 months during the ‘entire
tenure of the fellowship (JRF and SRF together).
The research fellow will not be entitled to any

" extension of his -fellowship for such periods. The

fellow will not be entitled to stlpend during such
leave. |

Persons who z;re'already in"service and are selec-
ted for the award of fellowship, may be allowed to
draw leave salary if admissible in addition to
fellowshxp stipend. ,

LEAVE : Leave with stipend not exceeding 45

days for each completed year of tenure may be
allowed by the guide. This will be treated as part

of the fellow’s tenure. The leave due can be car-

ried over to the next year; however, not more
than 90 days’ leave can be accumulated at any
time during the tenure. Of this not more than 30
days can be availed of at the end, prior to comp-
letien ©of the tenure of fellowship. During the first
year of fellowship or any uncompleted year, leave
may be.granted on pro rata basis. Sanction of
leave without stipend may be considered by CSIR
under special circumstances.

The guide can grant leave to a fellow in his
charge with the concurrence of the Head of the
institution/department if the leave is due, as pres-
cribed in para 19. If leave is not due, such cases

. will be decided by CSIR only. The fellow should

not be allowed to proceed on leave without prior
approval -of the Council.

For women fellows, full stipend plus usual HRA, if

any, may be paid per month during the period of-

absence up to 3 months on ground of maternity.
Leave shall be 'sanctioned by the guide 'under

22.

23.

24.

25.

- 26.

mtlmatxon to CSIR. The fellowshlp amount -for .. .

leave period will be paid after the e fellow resumes
duty and submits a medical certificate in support
of actual confinement. [t is expected that the
fellow will make up the deficiency during the
remaining tenure.

TRANSFER OF FELLOWSHIP-:: The
fellowship will be transferred from one institu-
tion to another in special circumstances with the
prior approval.of CSIR. No.TA will be permissible in
such cases. The research fellow must ensure that

necessary facilities are available at the institution' .

chosen by him for research.:at the time of
application/joining the fellowship.

TERMINATION OF FELLOWSHIP: The
fellowship shall normally stand terminated on
completion of its tenure as mentioned in.paras 29
& 30 or from the date the fellow resigns and his/
her resignation has been accepted by CSIR.

If a fellow is found to be lacking in research .

aptitude or negligent in his research assignment,
the supervisor may inform CSIR. The fellowship
may be terminated by the Council on the recom-

mendation of the supervisor -and head of the

department/institution.

If a fellow leaves without permission, stipend due
at any time shall not be paid to him by the institu-
tion, till all university and other dués are cleared
and certified by the university/institution. Res-
ponsibility in such a case shall be that of the
university/institution concerned.

The unspent balance of grants lying with the
institution "at any time due’ to termination/

‘resignation of the fellow must be refunded to

CSIR immediately by means of a demand draftin
favour of CSIR Complex. CSIR. New Deihi.

4 10
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27.

28.

29.

30.

10

Research fellows must settle their claims within
“one year of leaving the fellowship. No claim will

be admitted by CSIR after one year of leaving the
fellowship.

CSIR may send whenever considered necessary
its officers for reviewing the work of research,
inspection of accounts, etc. in universities/
institutes where the scholars are placed. ‘

TENURE : The tenure of JRF is two years. On

completion of two years as JRF, the research
progress/achievement of the fellow shall be
assessed through interview by an expert commit-
tee consisting of the guide, head of the depart-
ment and an external member from outside the
university/institution, who is expert in the rele-
vant field, not below the rank of Professor/
Associate Professor. On receipt of assessment
committee report, the Junior Research Fellowship
may be upgraded to SRF with stipend increased to
Rs. 1200/- pm. for two- years provided the
research progress of the fellow has been found
satisfactory by the committee. Where the guide
happerss to be the Head of the Department also,
the Dean, Faculty of Science or any senior mem-
ber of the Department may be associated as third
member of the committee. The extension of SRF
for third year may be considered on receipt of the
progress report of the research fellow and on
specific recommendation of guide. However, the

" total teriure as JRF and SRF together will not

exceed 5 years.

i the ﬁrogress of research fellow on completion of- .

two years as JRF does not justify upgradation of
his fellowship, his tenure as JRF may be. extended
for a maximum period of one year only or ter-
minated based on the recommendation of the
assessment. committee. If on the subsequent
assessment by the Expert Committee as men-
tioned in the para 29, the progress is found to be

31

32.

-33.

wl

. satisfactory, the fellowship may- be upgraded to-

SRF with stipend @ Rs. 1200/- per month with
total tenure both as JRF & SRF limited to 5 years.

ACCOMMODATION/HRA ;" All research
fellows may be allowed hostel accommodation
wherever available. Where this is not possible,
house rent allowance may be allowed as per the

‘rules of the host institution. The base for.calculat-

ing HRA will be the actual stipend of the research

fellow. The concerned institutions will send HRA.

claims bill separately in respect of the fellows who
fulfil these conditions.

MEDICAL BENEFITS: All research fellows
may be provided medical benefits as per rules of
the host institution.

ADMINISTRATIVE OVERHEAD EXPENSES

33.1 For mafﬁtaining and timely submission of

the accounts of CSIR grants, the beneficiary

university/institution is entitled to claim

from CSIR the administrative overhead

charges at the following rates to be dis-

bursed to the employees entrusted with the
. maintenance of the accounts of grants:

(@) 10% of actual expenditure of “Con-
tingency amount” subject to the
maximum of Rs. 300/- per annum per
research - fellow/associate- directly
selected by CSIR. _

(b) Inthe case of research schemes.

i) Rs. 300/- per annum per
research scheme having one

research fellow/associate or none.

(i) Rs. 500/- per annum per
‘research scheme having more
than one research fellow/
associate.

11~
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provided that the total amount of adminis-
trative overhead charges claimed by an
institution shall not exceed Rs. 10 OOO/ per
annum.

332The adm1551b111ty of the overhead charges

shall be subject to the timely submission

(within one year) of the following

statements/documents to CSIR:

1. Consolidated utilisation x,ertlflcate in
respect of the financial year in
question. '

2.  Abstract of receipts and payments
account relating to CSIR grants for the

i

year, alongwith the statement of

account of fellowships and schemes
separately: Audited statement by
. statutory auditors/Govt. auditors may
- be sent later on. ‘ .
3.  Details of refunds of unspent balance
of terminated fellowships/schemes

" together with cheque No. & date etc.

4. Abstract of claim for administrative
overhead expenses.

. CSIR may withhold release of grants
to the University/Institution which has

not furnished the above statements/‘

documents for 2 years.

33.3 The ‘ar'nou'nt of . administrative overhead

charges may be retained by the institution
while. refunding the unspent balance or
where there is' no unspent balance for the
year in question, then from the grants of the
current year. Payment of the administrative
overhead charges to the employees main-
taining the accounts of CSIR shall be made
only on authorisation by CSIR and on

- receipt of the statements/documents men-

tioned above. Where there is no unspent

v

Y a2\~

balance left with the institution or where it is
not possible to pay the same. from the ‘Con-
tingent grant’ of current year the institution
may claim the amount from CSIR.

33.4 The amount of overhead expenses shall be

disbursed in full to the concerned
employees . immediately on receipt of
authority letter from CSIR and a confirma-
tion to this effect shall have to be given to
CSIR within a month of receipt of such

_ authority letter.

13
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ANNEXURE I
GENERAL GUIDELINES

To facilitate speedy day-to-day working of the research

fellowships .of CSIR; the following powers can be exer-.

cised by the supervisors of research fellows in con-
currence with the Head of the Department/Dean of
the Faculty.

1. Sanctioning leave when it is due;
2. Approving tours of research fellows for:

(i) Attending symposia/seminars/
conferences' in India provided the
fellows are presenting papers which
have been accepted and for attending
workshop/training course relevant to
the research project;

(i) Field work connected with research;
(i) Computation work;
(iv) Consulting rare reference volumes in

the nearest university/research
institution library.

< !
>

UTILIZATION OF CONTINGENT GRANT

Contingent grant can be utilized for the'following:

(i) Acquisition of books and documents of rele-

vance to the research topic provided these are
not available in the library of the university,
college/institution.*

14

The requisition is to.be recommended by the supervisor and
approved by the Head.of the Department. The books will
become the property of the University/Institution’s Library
after purchase and could be issued to the supervisor/fellow
after accession for use by the indenting fellow till his research
fellowship is over. Normally, not more than 25% of the total
annual contingent grant can be utilised for this purpose.

(i) Towards meeting-actual train fare and
DA during tours of the research fellows
only. He will be entitled to TA/DA as per-
missible in case of government servants
‘drawing basic pay @ Rs. 2200/- p.m.
However, DA will be limited to 50 days in
a year to research fellows.* :

(i) Towards meeting TA/DA limited to first
class rail fare of outside expert mem-
ber of assessment committees.”

(iv) Chemicals/consumable items required
for the research work.

(v) Equipment  required exclusively for
research.

(vi) Photographic materials for research or
thesis work. '

(vii) Computation charges.

(viii) Reprints/off-prints of research papers.

(ix) Stationery and postal charges. wHE

(x) Typing of research papers/thesis.**

(

xi) Any other purpose specifically autho-
rised by CSIR.
"(xii) Contingent grant cannot be utilized for:

(a) foreigntravel orotherexpenses for
visit abroad.

(b) stationery items such as pen, pen-
cils, folders, file covers, carbon
papers etc. and furniture items:

*%*

- The calculation of the daily allowance will be made from the

date of commencement of the journey to the date he returns
to the Headquarters.

Not to exceed 20% of the contingent grant.
N.B. No expenditure can be incurred for purchasmg furniture
and office equipment. -

15
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ANNEXURE 11

CEIPT AND EXPENDITURE IN RESPECT OF DIRECT RESEARCH FELLOWS

¢'paras 11 and 12 of the Terms & Conditions)

16
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. ANNEXURE.II —25"

Proforma for Annual Progress Report ‘of Research
Fellows for the period ending 31st December to be

submitted each year:
1. Name of the Fellow:
2. Nature of Fellowship (JRF/SRF) :
3. Name, designation and address of Guide:
4. Place of work (Name of the department and of
the ﬁsmsﬁcﬁm\c:Zm«mxc\ﬂo:mmm. etc.) :
5. Date of joining:
~6. Period upto which fellowship is tenable :
7. Date of registration for higher degree (M.Phil,
PhD): |
8. (a) Topicof research :
- (b) Broad subject/area :
9. Objective in undertaking work :
10. Period of Report; from - to:
11. . Attendance : Actural No. of days attended during
the period of report: .
12. Brief progress of research work.done during this
period (not more than 100 words) (a separate
sheet may be attached) : :
13. Plan of work for the next year in about 100 words
(a separate sheet may be attached) :
14. Research  papers ﬁcczmrma\moom?ma for
publication: , A
aumﬁmzm. of authors, title, journal. volume, page,
year may be given and a reprint of research
papers be sent on receipt) :
Date .mmwsw.ﬁ.cqm of the Fellow '
15. Overall assessment and comments of the Cuide. e
Date . Signature of the Guide/Head
17
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ANNEXURE IV
Proforma for Progress Report of Research Fellows for

the entire duration of fellowship io be submitted on
completion/termination of fellowship : '

1. Name of the Fellow:
2. Nature of Fellowship (JRF/ SRE):
3 Name, designation and address of Guide:

4. . Place of work (Name of the department and of
the Institute/University/ College):

5. Date of joining:
6. Date of relinquishing the fellowship:
7. Date of registratidn for higher degree, if any:
8. (a) . Topic of research:
(b) Broad subject/area:

9. Obijective in undertaking research:

10. Total period of fellowship availed, in years and
months:

- 11 Sum}'nary- of work done. Actual research achieves

. fnent may be summarised in about 300 words:

12. (a) Consolidated report of work done during
the entire period of fellowship bringing out
- clearly the original objective and how far
this has been achieved, emphasising the

salient features of the work done:
(o) Research papers published/accepted for

' publication: .

-(Full details of all authors, title, journal, yolume,
year and pades may be given and reprints avail-
. able may be enclosed): '

{©) Whether higher degree obtained/thesis
submitted: . Yes/No.

If yes, thename of degreeand the title of thesis
be mientioned : :

18

ws
13 In case the fellowship 70Ot svailed for full —28 —
tenure, the reasons for discontinuing may be :
- given, such as getting 2 job, going abroad, lack of
“facilities/guidance, personal factors, etc.

Date ' Signatﬁre of the Fellow

i4. Overall assessment and comrﬁents of the guide; -

15. Whether the work is of any applied importance
and, if so; whether patent has been/can be taken?
If yes, whether CSIR has been app'roached?

Date . Signature of the Guide

19
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_ GENERAL
1. CSIR Research Fellowships and Associateships
provide oppommmes to bright:young men and
women for training in methods of research under
the expert guidance of faculty members/scientists
working in University ‘Departments /National
Laboratories and Institutes in various fields of
Science & Technology mcludmg Agriculture and

- Medical Sc:ences

2. The Fellowships/ ‘Associateships are tenable in
Universities / 1ITs / Post-Graduate Colleges/
Government Research Establishments. including
those of CSIR, R&D establishments of recognised
public or private sector, mdusmal firms and other

recognised institutions. However, CSIR reserves-

the right to determine the place best suited to
provide necessary facilities in the arca of science
and engineering in which the awardce is to

~ specialise.

3. The Fellowsh'ibs‘/Ass()ci_aleship's are tenable in
India. Only bonafide Indian citizens, normally
residing in India are eligible for the award of

. Research Fellowshlps/Assoclateshlps

4. The award of Fellowshlp/ Associateship does

_not imply any. assurance or guarantee for sub- .

sequent employment by CSIR to the beneficiary.

5.SUBJECT OFRESEARCH Preference is given
10 subject/toplc of research relevant to the research
programmes of CSIR laboratories and nationally
important S&T areas.’

6. JUNIOR RESEARCH FELLOWSHIP(RF):A
certain number of JRFs will be awarded each year

" by CSIR to those holding MSc/BE/BTech or

equivalent degree, with 55% marks.

7. APPLICATION PROCEDURE : Applications
for JRF are invited twice a year through press

i
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B
advertisement on all India basis in the prescribed
application form printed alongwith the advertise-

~ mentin the Employment News by a specified date.
" The completed application form may be submitted

to the Controller of Examinations, Examination

_ Unit, CSIR Complex Building, NPL Campus,
~ Pusa, New Delhi-110012. -

8. AGE LIMIT :The upper age limit for JRE shall
be 28 years which is relaxable upto'5 years in the.
, case of candidates belonging to Scheduled Cas-

tes/Scheduled Tribes,women and physically hand-
icapped applicants; -

9. SELECTION PROCEDURE: The selection for
award of JRF shall be made on the basis of a

competitive written test called NET, organised
jointly by CSIR and UGC at national level consist-

ing of three papers. One of them is of general

nature and is compulsory. It tests mental abiiity '
and broad awareness of scientific knowledge atan -

elementary level. The other two papers are option-
al,and are to be selected from amongst (1) Chemi-
cal Sciences,(2) Earth, Atmosphere, Ocean and
Planetary- Sciences,(3) Engineering Sciences, (4)
Life Sciences, (5) Mathematical Sciences,and (6)
Physical Sciences. One of these is objective type
and the other requires short déscriptive answers to
questions. Usually examinations are held on last
Sundays of June and December, each year.

10. The candidates who qualify in the test are

informed individually after the result is finalised. -

The Fellowship is awarded on receipt of necessary

~ details in the prescribed proforma regarding marks

obtained in the qualifying degree examination,
place of work, research topic, the name of super-
visor and the concurrence of the Institution to
provide all necessary facilities. The validity of the

- offer of this award will be one ycar only from the

date of communication of the result,

whmm()/@\ :
- .

o i Suzililp. -

11. STIPEND & TENURE:(i) The stipend of aJRF
selected through the all India test will be Rs 1800/-
pm for a period of 2 years. In addition, contingent
grant of Rs 7500/- pa per Fellow will be provided
to the University/Institution. The guidelines for
utilisation of contingent grant are given in An-
nexure-I

(ii) On completion of two years as JRF, the stipend
may be increased to Rs 2100/- pm for the 3rd year
on the basis of assessment of Fellow’s research
progress/achievements through interview by an
Expert Committee consisting of the Guide, Head
of the Department and an External Member from
outside the University/Institution who is an expert

- in the relevant field, not below the rank of Profes-

sor/Associate Professor. Where the Guide happens
to be the Head of Department, the Dean Faculty of
Science or any senior member of the Department
may be associated as third member of the Commit-
teé. On upgradation, the designation of JRF will be
changed to SRF (NET). In the event of the Com-

‘mittee not recommending upgradation, the Can-.
~ didate will continue as JRF with a stipend of Rs.

1800/- pm for the 3rd year or his fellowship may

" be terminated dépending upon the decision of the

Committee . The progress of research work of
SRFE(NET)/JIRF will be assessed again at the end .
of 3rd year following the procedure adopted at the
end of 2nd year. It is expected that Fcllows will
have published work to their credit by the end of _

~ 3rd year. This shall form an important quantitative

and qualitative criterion for judging the progress
made by the Candidate. If the work of JRF is still
not found satisfactory for upgradation, the fellow-
ship will be terminated. Extension of tenure for the
4th and 5th year as SRF(NET) is permissible on
usual assessment. The total tenure as JRF plus
SRF(NET) will not exceed 5 years. This will in-
clude the tenure of Fellowship awarded by
UGC/DST/ICMR/ICAR eic. The order for con-
tinuation at higher stipend as SRF(NET), continua-
tion at the same stipend as JRF or otherwise at the

-3
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end of 2nd, 3rd, and 4th:year will be issued by the
EMR Division. This will be done after the recom-
mendation of the three member Assessment. Com-
mittee and detailed progress report duly supported

by publications in the form of reprints/ pre-prints/ .

manuscripts of the papers published, accepted or
communicated for pubhcauon(Annexure 11I) have
been consndered

12. - SENIOR RESEARCH FELLOW-

SHIP(SRF):A certain number of SRFs will be
. awarded each year by CSIR directly to those pos-
sessing the following qualification and experience:

(i) MSc,BE,BTech,BVSc,BPharm, or equivalent
degree with first division, and at least two years of
~ post-MSc,BE,BTech,BVSc, BPharm , research
experience, as evidenced:from published papers in
standard refereed journals;

(if) ME, MTech or-equivalent degree in Engiheef— -

“ing/Technology;

(i) MBBS or BDS (with 1 year internship)/
MVSc/MPharm or equivalents. -

13. Research workers who have had at least two
years training in methods of research and who have
proved their aptitude for original research are
eligible for this Fellowship.

14, AGE LIMIT : The upper age limit for SRF shall
be 32 years. Only in exceptional cases where a

candidate is adjudged to have outstanding ability, -

the age limit may be relaxed marginally at the
discretion of the CSIR. The upper age limit is
relaxable upto 5 -years in the case of candidates
belonging to scheduled castes/tribes, women and
physically handicapped applicants.

15. APPLICATIONPROCEDURE : Applications
for SRF are invited twice a year on all India basis
through press advertisement. The prescribed ap-

phcauon form is printed dlonz,wuh the adverusc-

~ ment in the Employment News. “Application
proforma duly completed and.forwarded through .

the proposed Supervisor and Head of the Depart-

‘ment/Institution should be submitted within the -

prescribed date alongwith a Demand Draft to the
Under Secretary, EMR Division, CSIR Complex,

. NPL Campus, New Delhi-110012.

16. SELECTION PROCEDURE : Selection will

. be made through the procedure of assessment of

académic record and published/project work by

_ discipline-wise high-level Expert Committees.
~ Second class rail fare will be admissible to those
“applicants who are called for interview. The

validity of the offer of appointment shall be 1 year
from the date of issue of award letter.

17. TENURE : The teriure of SRF will initially be
2 years. Extension of tenure for the 3rd year can be
recommended by the Director of the concerned -
Laboratory/Vice Chancellor of the university etc,
on the basis of assessment of work donc by a three

‘member Expert Committee consisting of Guide,

Head of Department and an external Professor in

“the relevant field. The -order for continuation-or

otherwise for the 3rd year will be issued by the
EMR Division after the recommendation of the
three member Assessment Committee and detailed
progress report duly supported by publications in
the form of reprints/pre- prints/manuscripts of the
papers published,accepted or communicated for

-publication (Annexure-IIT) have been considered.
_The total tenure as JRF & SRF-will not exceed 5

years and extension orders for the 4th and 5th year
will also be issued according to the procedure

-outlined above.

18. STIPEND: A SRF in scientific discipline is

. entitled to a stipend of Rs 2100/- pm. The stipend
in case of Medical(MBBS ,BDS,MVSc, and M-

Pharm ) / Engineering subjects will initially be Rs -
2400/-pm for Ist and 2nd year and later enhanced -

5
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" 1o Rs 2500/- pm for lh;c subséqucnl years depend-

o 3
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ing on research progress having bccn assessed as
satisfactory. ;
GENERAL TERMS |AND CONDITIONS FOR

RESEARCH FELLOWSHIPS '
l

19. AWARD OFFELIOWSHIP ANDRELEASE
‘OF GRANTS: The Fellowship will be awarded to
'lhe selected applicants by a formal letter giving

details of the grantand the conditions governing it,
under intimation to ithe Umversuy/lnsmutmn
which sponsored their appllcauons The offer
should be availed wnhm on¢ year. The grant
money is payable in one or-two instalments during
the financial year.on presenlatlon of claim bill in

triplicatein prescnbed proforma duly signed by the .

Finance Ofﬁcer/Head of the Insmuuon The first

- payment will be made after receipt of the j joining

"be made only after recezpt of (a) the progress =
“report of the Research Fellow in the prescribed
proforma(Annexure—Ill)for the period endmg '
28/29th February and previous one year report,

report of the Fellow, alongwith other necessary
documents as mentioned in the award letter,

through the Guide duly forwarded by the Execu-

tive Authority of the lnsmute in whose favour the
grant is to be relcased Subsequent payments will

(b)statement of accounts of expenditure incurred
during the current fi nancml year ending 28/29th

‘February, alongwuh{lhe claim bill for the next

financial year from the Institution. The sponsor
Instnluuon/Unlverslly may advance money for
payment of stipend 1o the Fellow and to meet the
contingent expendxtulrc on his/her joining the Fel-

lowship for subsequent years which may be ad-

justed subsequently on réceipt of the grants from
the CSIR for the -Fellc!)wship. The unspent amount
of earlier payments on account of stipend will be
adjusted in making the fresh payment. The ac-
counts should be maintained on a ledger type sys-
tem by the grantee Institution for the Research
Fellow (Annexure II). The University/ Institution
L6
|

G

g

shall be responsible for pldper utilisation of grant
and for rendenng the accounts to CSIR

20. CON’I‘INGENT GRANT A contingent grant
of Rs 7500/- pa per Fellow is. provided to the
Umversny/lnsuluuon For Iess than one year, the’
contingent grant will be admissible on pro-rata
basis. Part of this grant may.be utilised by the

- Research.Fellow fof tours- uridertaken ‘within the

country in the interest of res¢arch work, purchase”
of books, eic. The unspént balance of contingency

- grant at the end of a year may be carried forward
" 10 the next year. The guidelines for utilisation of

the contingent grant are given in Annexure-I.

21. PROGRESS REPORT -The preparation of an-
nual progress report on the research work done

. shall be an essential part of the Fellow’s work.

Each Research Fellow shall submit his/her annual
research report -in the prescribed proforma (An-
nexure-1II) to CSIR through his/hei Guide/Head of

~ the Department at the time of claiming the grant

for the next- f"manc:al year. It is essential to give

~ upto date and _ full. information against all the

columns of Annexure- TIE; The results should be
presented quanmauvely in-Tables /Figures and
discussed in terms of the objectives and con-

clusions drawn should also be given. Fragmentory

reports shall not be entértained. The report should
be always accompamed by copies of published -
papers, pre-prmls of papers accepted for publica-

~ tion and mahuscripts of papers communicated for

publication. Attendance récord must accompany
the annuat report. The Gundc/Hcad of Department
shall bring out in his assessment report the share of
ongmaluy and mmalwc of the fellow in carrying
out the research work, If LhCSN is submiticd for
higher degree; lhxs may be reporled by the
Guide/Head of the - deparlmcm lo CSIR and the
resull when announced

22. PUBLlCATlON/PATENT The resulls of a
Fellow srescarch work may be publushed in sland




KNOWLEDGED : IN
- PUBLICATIONS. On copy each of the published

i . : -
ard refereed journals al the dlscreuon of the Guide.
IT SHOULD BE ENSURED THAT THE ASSIS-
TANCE PROVIDED, BY CSIR IS ALWAYS AC-
ALL SUCH

research papers should be sent to CSIR. Commer-

. cial exploitation of the results and patent rights
o ‘ansmg outof the mvesngauon will; however rest.
) excluswely with CSIR.

23. OBLIGATIONSVOF A RESEARCH FEL-

~ LOW: (i) He/She must be a full time researcher and
_ submit himself/herself to the disciplinary regula-

tions of the University/Institute/Laboratory where
he/she is working. Regular attendance of the fel-
low may be ensured by the department by keeping

~an attendance reglstel'

(ii) In case a Fellow decxdes to appear for an
competitive examination he/she should invariably
seek permission from the guide and ml'orm CSIR

v aboul it. .

" (m) The Research Fellow is not o lake any assxgn-
~ ment other than relaled 10 his/her approved re-

search programme, pald or unpaid. His/her taking

up any paid assignment at-any time in the course
- of Fellowship, excepting as specified in para 25,

may lead to the Fellow being asked to pay back the

entire. fellowshlp amounl in addition to dlSClpll- '

nary action.

(iv) The Research Fellow shall submlt to CSIRan -

annual report on the progress of hisfher work
through his/her Guide in the prescrlbed profor-
ma(Annexure-11l)as provxded in para 21. The an-

nual progress report complete in all respect must

be sent to CSIR within 15 days of the. ‘completion
of the year. Years are 10-be counted from the date

- of joining. Delay in submission of annual _report

may lead to termination of Fellowship.

T _4_,.____._:_1. A

- (v) Once a Reséarch Féllow dccepis the Fellowship

and joins, it i$ incumbent on him/her to continue
the research for the normal tenure of the Fellow-

* ship or for such lesser duration during which the

original objectives of the research problcm have
been achneved o

(vi) No- Fellow shall dxscontmue hls/her Fellow-

ship-without prior approval of CSIR. Incase he/she o

wishes to discontinue the Fellowship prior to com-
pletion of the tenure on- attainment of ‘original

~ objectives of research, he/she must submit the
resignation to CSIR through the Guide ong month

in advance, indicating specificreasons for not con-
tinuing the Fellowship. The Fellowship shall cease '
from the date stipulated in the CSIR letter approv-
ing the resignation. Abrupt discontinuance of Fel-
lowship without concurrence of CSIR may lead to
disciplinary action. '

(vii) The Research Fellow must send' a detailed

~ consolidated report of the research work done
_ during the entire_period of Fellowship on comple-

tion of the tenurefresignation of the Fellowship
through the Guide to CSlR in the prescribed
proforma (Annexure-1V).

(viii) Durmg the tenure of the Fellowshlp. the
Fellow shall correspond with CSIR only through
the Guide/Head of the Institution. g

(1x) The Research Fellow shall keep CSIR in-
formed about hns/her getting ‘the higher degree,
submission of thesis for-PhD;MD,MDSMS,

 -MPhil, ME etc. and subm1ss:on/aeceptance/publ|-

cation of any research paper arising out of the
research work done during the tenure of the fellow-
ship. He/she must acknowledge the support of
CSIR in the publications. One copy each of all the
reséarch papers published must bé sent to CSIR, at
each stage of publication (manuscript/ reprin_l).' :
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(x) Any kind of paid or honorary part or-full time
employment or private practice even in honorary
capacity .is not .permisible during the tenure of
Fellowship. - ' ' '

24. TEACHING AND DEMONSTRATION

WORK: The Research:Fellow may, on the recom-

mendation of the Gl‘ude undertake honorary -
dcmonstrallon and teaching work provided the -

dcmand made on hns/hcr time does not exceed six

hours in a week and it-would .not- hinder- the -

progress of research, CSIR should be informed in
such cases. t
25. A Rescarch Fellow on the recommendation of
the Guide and provnded his/her University/ In-
stitute has no objection may be permitted by CSIR
to take up lemporary jpaid lecturcrshnp/ research
job in a recognised R&D. Institution/ University,
|
for a period not excceding one year during the
cntire tenure of the Fellowshlp(JRF AND SRF

together). The Research Fellow will not be entitled - .
10 any. extension of! the Fellowship for such. -
~ periods. The Fellow will not be entitled to stipend -

or contingericy durir}g -such leave. Such leave
period will be coume'q in the tenure.

26. CONDITIONS OF AWARD OF FELLOW-

SHIP TO REGULAR EMPLOYEES These will

be as gwen below: |
!

@ In casc the candldme is doing PhD rclatcd‘

rescarch in the Town /City of his/er. employ-
ment, he/ she will get only contingency grant from
CSIR and Icave sala!ry admlwblc from his/her
Employer.

(it) In the cvent of cantdidalc doihg his PhD rclatcd

rescarch work at some Town/City other than the
Town City of: his/her}cmplbymem he/she will be

entitled for mpcnd and contingency grant from

CSIR.

) S U, _.“__."74 e

27. LEAVE: Léave with stipend not exceeding 45
days for each completed year.of tenure may be

allowed by the Guide after the request has been
communicated to CSIR. The leave. will be treated .

as part of the Fellow's tenure: The leave due can
be carried over 10 the next year; hiowever not more
than 90 days can be accumulated atany time during

_ the tenure. Of this. not more. than 30 days can be -

availed of at the end, prior to completion of the

tenure of Fellowship. During the first year of Fel-
lowship or any uncompleted year, leave may be

granted on pro-rata basis. Sanction of leave
without stipend may. be considerd by CSIR under

* special circumstances. In case a Fellow proceeds .
on leave before termination of Fellowship, he/she’

must join back before the expiry of tenure, failing
which the tenure will be deemed to have ter-

‘minated with effect from the date he/she proceeded
" on leave. The-fact of joining ‘back from lcave:

should bé'commzurpiCated to CSIR immediatcly.

.28. The Guide can grant leave to-a Fellow in his
charge with the concurrence of the Head of the

lnsuluuon/Depanmem if the leave is due, as

prescribed in the para27. If feave is not due, such’

cases will be decided by CSIR only. The Fellow

. Should not be allowed 10 proceed on leave (0 visit

abroad for alteriding conferences | seminars elc.
without prior approval of the CSIR. The entire
duration of such foreign visits if funded by any

" ‘national /international agency; whether partially

or fully, would be treated as leave without stipend.

29. For women Fellows, full stipend plus HRA.,if '

any, may be paid pm during the period of absence
upto 90 days on ground of maternity. Such leave
shall be sanctioned by the Guide under intimation
to CSIR. The Fellowship-amount for leave period

. will be paid afier the Fellow resumes duty and

submits a medical c_er;ificalc in supporl of actual
confinement. It is éxpécted that the Fellow will

make up the deficiency durmg, lhc rcm.nnmg>
lcnurc
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- 30. TRANSFER OF FELLOWSHIP The Fellow-

. ship will be transferred from one Institution 10
another- in special circumstances with: the -prior-

approval of CSIR. No TA will be permissible in

such cases. The research Fellow must ensure that.

necessary facilities are avallable at the Institution

chosen by him/her for‘ research at the time of

_ applxcauon/ Jommg the Fellowshlp

31. 'I'ERMINATION OF FELLOWSHIP TheFel-
Jowship shall normally istand terminated on com-

pletion-of its tenure or| from the date: the fellow.

resigns and his/her resngnauon has been accepted
by CSIR. , . .

32, If a Fellow is found to be lackmg in- research
aptitude or negligent ll‘l his/her research assign-

ment, the Supervisor m{ay inform CSIR. The Fel-
lowship may be terminated by the CSIR on the

recommendation of the'S upervisor and Head of the
Depanment/lnsutunon

33.1F aFellow leaves without permrssron supend
due at any time shall not be paid to him/her by the
Institution, till all Unifvers’ity and othér dues are

cleared and certified by the Umversnly/lnsmuuon ,

Responsibility in such cases shall be 1hat of the
Umversny/lnsutuuon concemcd

34 The unspent balance of grant. lymg wnh Lhe |

Institution at any time due to termination /resigna-
tion of the Fellow must be refunded to,CSIR im-
mediately by means of ademand draft in favour of
CSIR Complex, New-Delhi. - :

35. Research Fellows must settle therr _lalms
within one- year of leaving the Fellowslnp No

claim will be admmed by. CSIR- after one, year of

leaving the Fellowslup

|

36. ACCOMMODATION/HRA : 'A,li".-iie'séair_'c'h.
Fellows may be allowed hostel accommodation .

wherever available. Where this is not possible,

<

housé rent allowarice will be allowed as per the

" rulesof the host instititions, The basis for calculat-
" ing HRA will be the actual stipend of the Research
* Fellow. The concerned igstitution will send HRA

claim bill, in‘triplicate separately in respect of the °

__Fellows who fulfii the requxsne conditions of the

host msutuuons

- 37.MEDICAL BENEFITS : All Research Fellows

may be provided medical benefits as per rules of
the host Institution. This will be limited to the
Fellow only and not for lhell' famlly membcrs/
dependams : -

38. ADMINlSTRATIVE OVERHEAD EXPEN-

SES:

38.1 For maintaining and timely submission of the -

_ accounts of CSIR grants, the beneficiary Univer-
" sity/ Institution is entitled to claim from CSIR the

administrative overhead charges at the following

" rates to be disbursed to the employees entrusted
‘with the maintenance of the accounts of grants : -

-(a) 10% of actual expendi'lureof' cOntingency

amount subject to the maximuim of Rs 300/- pa per
Research Fellow/Assocxale dlrecxly selected by

. CSIR.

(b) In case of Research Schemes" Rs 300/- pa per
Research Scheme having one Research Fel-
low/Associate.or nore.

382 Rs 500/- pa-per Research Scheme havlng

‘more than one Research Fellow/Associalc,
provided that the total amount of administrative

overhéad charges claimed by an institution shall
not exceed Rs 10,000/ per annum. .

383 The admissibilit_y‘ of the overhead charges

shall be subject 10 the timely submission (within
one year) of the followmg statemenls/ documents
1o CSIR: '

13



the ﬁnancxal year in qucsuon

-
.a) Consolidated utilisation certificate in rcspccl of

v

b) Abstract of recelpl and paymcm accounts relat-
ing to CSIR grants for the year, alongwith the
statement of accounts|of Fellowship and Schemes
separately duly signed by the Finance Officer and
countersigned by th¢ Registrar. Audited state-

" ments by statutory|auditors or Government - -
. auditors (as is the cas¢) may be sent later on.

¢) Details of refunds|of unspent balance of ter-

minated Fellow/Schemes logelher wnh cheque -

No & date, etc.

d) CSIR may withhdld release of granis 1o the
University/Institution which has not furnished

abstract of claim for administrative overhcad ex-

penses alongwith staftcmcnls/docﬁmcms for one
year. ‘

38.4 The amount of administrative overhead char-

ges may be rctaincq by the Institution while
refunding the unspent,balance or where there is no
unspent balance for the year in question, then from

“the grants of the currem year, provided the ac-

_counts are rendered wnlhm 1 year. Payment of the

administrative overhead charges 1o the employees '

maintaining accounts of CSIR shall be made onty
on authorisation by CSIR and on receipt-of the
statement/documents menlloned above. .

38.5 'I‘he amount- of overhead expenses shall be
disbursed in full to the concerned employees im-
mediately on receipt of authority letter from CSIR
and a confirmation 10 this effect shall have to be
given to CSIR wnhm' a month of receipt of such
authority letter. |
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39. RESEARCH FELLOWSHIPS UNDER
LABORATORY QUOTA '

The JRF’s may be recruited under Director’s quota

_‘ of a CSIR Laboratory/ Institut¢ from among the

candidates who are identified for support by EMR

. fromthe result of ‘the national CSIR-UGC JRF

NET test. Selection for SRF’s will be through the

~ high level disciplinewise committees of CSIR ..

- The number of fellowships (JRFs & SRFs) will not
. exceed ten at a given time. The terms and condi-

tions as given above will be applicable to all JRFs
and SRFs. :

40 RESEARCH.- ASSOCIA‘I'ESI-IIP(RA):

A certain number of RA-ships will be awarded

each year directly by CSIR to encourage young

research workers who have shown promise in
original research and propose w0 pursue research

- work in science, engmeermg or technology on

specific prOJects

41, ELIGIBILITY :Under this scheme, persons

- possessing ‘Doctorate (PhD/MD/MS/MDS) or

“equivalent degree or ‘having 3 years of rescarch,

teaching and design.and development experience
after MVSc/MPharm/ME/MTech will be eligible

for appointment as RA.

42. AGE LIMIT : The upper age limit for appoint.
ment of RA will normelly be 35 years. The upper

age limit is relaxable upto 5 years in the case of
applicants belonging to Scheduled Castes/ Tribes
and women and physically handicapped. The As-
sociate will do full time research work on problems
stated in- his/her apphcauon and approved by
CSIR.

43. APPLICATION PROCEDURE:Apricatiohs
for RA-ship are invited twice a year on all india
basis through press advertisement. The prescribed

~application form will be printed alongwith the

15
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advertisement in the EmploymentNews. The com-

pleted application proforma must be submitted to |

the Under Secretary, EMR Dlvrsron CSIR Com-
plex, NPL CAmpus, New- Delhi-110012, within
the prescribed date. i

[
i

44. SELECTION PROCEDURE : The selection
 would be through assessment of academic

achievements of candldates and interview of those

: rsereened by ‘high level disciplinewise Sclection v
Committees constituted for the purpose. Second ~
class rail fare is admissible to those apphcants who

are called for interview. {

45. The RA- shlps are tenable in-Indian Umver—
sities/ITTs/ Colleges/ Government Research Estab-

" lishments and those of recognised public or private

sector industrial firms and other Institutions ap-
proved by the CSIR.

46, STIPEND AND CONTINGENCY GRANT

The consohdaled supend of RA will be in the

 following 4 slabs :

- R§2200 - 100 2700' ’
Rs 2700 - 100 - 3200
Rs 3200 - 100 3700
Rs 3700 - 125 - 4325

The stipend may normally be fixed at Rs 2200/- in
case of fresh PhDs in the slab of Rs 2200-100-
2700. However a selecled RA may be placed in
the higher siab if there is amplc justification and
such-recommendation! is made by the dis-
ciplinewise Selection: Commmee and approved by
DGSIR. In-addition, contmgem grant .of Rs
10,000/- pa per Associaté will be:provided: o the
concerned Umversrtres/lnstntutrons

i ,
47. TENURE * Assocraleshlp wrll be tenable ini-
tially for a-period of twg years, extendable for a

period not exceeding: three years. At the time the

RA is aboutto complete 2 -years the progress would

16

be assessed by a high level drscnplmewrse Assess-
ment Commitiee consisting of one eéxternal mem-
ber not below the rank of Professor, Supervisor of
the candidate and Head of thie Department. If the

- Supervisor happens 1o be the Head of the Depart-
_ ment, another Professor of the same Department

may be associated with the Committee. However,
the order for extension or otherwise will be issued
by the EMR Division after having considered the

“high level disciplinewise . Commiittee’s report,

together with the detailed progress report duly
supported by the reprints/ preprints/ manuscnpls
of the papers published, accepted or communi-

 cated. The above procedure will be followed every
year after first 2 years. The ‘total tenure of RA will
not exceed 5 years including the tenure of As-

sociateship awarded by UGC/DST/ICMR/ICAR
etc.

48. AWARD OF ASSOCIATESHIP AND
RELEASE OF GRANT S o

‘The procedure descnbed in paras 15 to 19 for

Fellowship will be apphcable in the case of As-

) socrateshlp

49 CONTINGENT GRANT

The contingent grant is Rs 10,000/- pa. The details
in para 20 of Fellowships will- be apphcable for
unhsauon of this granl

50 The Associate shall present yearly repons on

~ the progress of- his/her work, through the Super-
visor ‘and the ‘Héad of the Department in the

University/Institution, in the prescnbed proforma

- (Annexure IIT),as informed in para 21. He/she will

‘be entitled 1o an‘annual increment of Rs: 100/ 125
depending on the progress of work and’ approval
by CSIR subject 10°'the maximum ccrlmg, in the
parucular slab he/she rs placcd in.

17
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51..-The Associate shall, at the-cxpiry of -the As-

sociateship,submit a comprchensive report of the -

work -done during the cntirc period of As-
sociateship through the. supcrvnsor 1o CSIR in the
prescribed proforma (Anncxure IV) alongwith
copies of any pubhshcd‘ work (manuscnpls

- reprints). -

'52. If an Associate wishes 10 lcave: the As-
' 'sqcxateshxp before the end of the tenure, it-should -

be with the prior approval of CSIR.

'53. The Associateship can be terminated,if at any
time CSIR is not saLxsfled wnh the progress or

conduct of the Associate.

54. For rules regardmg selecnon payment of
funds, utilisation of contingent grant, submission
of progress report,tenure, pubhcauons and patents,

leave for.temporary or pald lecturership /research-

job, etc. the general rules gpplncable to JRFs and
SRFs will apply to RA except that the Supervisor
of RA will be equivalent 10 Guide of Fellow.

ASSOCIATES
LABORATORY QUOTA" '

55.ARA- shlp may bc(.rcated ina CSIR labomlory
when the Director consmcrs it necessary to have
service of senior research iworker of a specialisa-

tion for a specific project for a short duration. An

Associate, during his/her tenure, will work in the

- specific project and depending upon his/her per-

formance and potentialitics, may be later con-
sidered for permanent absorpuon in the laboratory
in accordance with the prescnbcd procedures.

56. RAs may be seleclcd lhrough interview by hlgh: ‘

level disciplinewise Scleéuon Committees con-

stituted locally with mcmbers of thé samedevel as.
for the selection. for the posl of Scientist B. In- -

exceptional cases where there is a deviation in the
minimum qualification specified, the recommen-
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dation duly app,rovedA by the R.C. with appropriate

' justification alongwith the bio-data of the incum-

bent may be sentto the Director-General, CSIR for

his consideration and approval

_ 57 The quahflcauon cmoluments age and
general conditions of tenure and leave ew. will

remain the same as for general RAs

. 58. An RA _would nol be lreqled a_s a regdla’r'
' employee of the CSIR, nor his/her tenure would be
- added towards service, if helshe is subsequently

employed in CSIR as a Scientist on any regular
post. .

59. In a particular laboratory not more than 5 RAs
may be in position at a given point of time. The
aggregate quota of Assocnateshlp and Fellowshups

under the Director’s quota-together shall not nor-
mally exceed 15. However; the Directors can cre-

ate additional positions from the budgels of their
Insututes if requlred ‘

.60. GENERAL : CSIR may send whenever con- -
“sidered necessary its officers for reviewing the
- work of the Fellows and Associates,inspection of
accounts, etc. in Universities/ lnsmules where the

scholars are placed.

61. The stipend of Research Fellow/ Associate is

exempted from the payment of the income tax.

62. Any Kind ofpai’d or honorary part - o - full

~ <time employment or private practice cven in

honorary capacity is not permissible during the
tenure of Fellowship/ Associateship.

~ 63. These terms and conditions supersede all pre-
- vious instructions issued in regard-to JRF/ SRF/

RA. However, any relaxation would require ap-

. proval'of DGSIR. In all matters. decxsmn taken by

CSIR will be final.

19
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- approved

 utilised for this purpose.

ANNEXU%E]

GENERA-_L’GUIbELIN_ES»

* To facilitate speedy day-to-day working of the

Research Fellowships/ Ass&iatcships of CSIR,
the following power can be exercised by the
Guides of Research Fellows/ Associates* in con-

cufrence with the Head of the;Department/Dean of - -

the Faculty/ Director/Vice chancellor. -
1. Sanctioning of leave when it is.due.

2. Approving of tours of Research Fellows/ As-
sociates for: -

(i) Atending Symposia/ Seminars/ Conferences in
India provided the Fellows/Associates are present-
ing papers which have been' accepted and for at-
tending Workshops/ Training Courses relevant (o
the research projects; P :

(ii) Field work conﬁeéled wiéth'r.ésgarch;

(1ii) Computatioh work;

(iv) Consulting rare r’efer%nce_: volumes in the
nearest University/Research Institution library.

3. Utilization of contigent g",ra_mffor the .following: ‘

(i) Acquisiton of books and documents of
relevance to the research topic provided these are
not available in the library of the University/In-
stitution.** R S

* senior faculty member (or Supervisor) for Research As-
socialese B T o : e

## The requisition is to'be reccommended by the Supervisor and

%y the Head of the Depaniment. The book will become
the property of the .Uni_veysityllnélilulion's, Library after pur-
chase and could be issued 16 the Supervisor/Fellow/Associate
after accesion for use by the indenting Fellow/Associate til}
hisfher research Fellowship/Associateship is over. Nommally,
not more than 25% of the total ahnual contigent grant can be

!
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(ii) Towards meeting actual train farc and DA.
During tours the Research Fellow/Associate will

‘be entitled 1o TA/DA as admissible in case of
~goverment servants drawing basic pay. @ Rs

2200/- pm *** However, DA will be limited t0 50
days in a year.

(i) Towards meeting TA/DA limited to first class
rail fare of outside expert members of Assessment

- Commiltee.****

~’(iv) Chemical/consumable items required for the
- research work. ‘ ’

" (v) Equipment required exclusively for research.

(vi) Photographic materials for research or thesis
work.

: (vii)Computatibn charges.

(viii)Reprints/Off-prints of research papers.

' (ix) Stationary and postal charges.*****

(x) Typing of Research papers.

(xi) Registeration fee for attending conference in
India and abroad. :

(xii)Any other purpose; specifically authorised by
CSIR. ) ' ,

N.B. No expenditure ¢an be incurred for purchas-
ing furnitures and office equipment.

. #%% The calculation of the daily allowance will be made from
the date of commencement of the joumey 10 the-date he/she
retums to the Headquaners.. .

s*#24 i is expecied that Assessment Committee meelings are
so fixed that services of experts can be utilised while they are

on a visit to that Institution. .

«x#x% Not 1o exceed 20% of the contigent gran.

A



Date of Vr.No. Stipend Contin- Total Sng of Remuks

Year Date of Cheque Stipend Contin- Total Slg of
receipt ‘No. Date - gency . drawing | paymem S gency : Dis-
of grant & Amouint © Officer | of grants - , _ bursing
‘ o (_F‘inance,' o ' Officer
Officer/ | :
Registrar
1 2 3 4 5 6 1 2 3 4 s 6 7

1
- N - 1
!
T 23 %8 o | ®
T e 3 5 e |
g8 &3 & -l
. - i 5] '
Q< ‘- 1 ,
g = o g :
T o < =
S 3 o o
: [Z3 e ]
- .g w o =
S e
: ) ey 5 7
g ] = .
= .8 o =
= 3 > -
e & S a
58 '8 =
= v -
s =
- 35 3 .
a;:: 8 o e y
(A At T e o e e -
: " ANNEXURE-II ;
T LEDGER SHOWING THE AMOUNT OF RECEIPT AND EXPENDITURE IN RESPECT OF DIRECT i ;
’ RESEARCH FELLOWS/ASSOCIATES
‘ (Please see para 19 & 20 of the terms & conditions) P
Name of Research Fellow " ‘Department . Date of joining :
RECEIPTS ' PAYMENTS
(Particulars of grant received) (Particulars-of granls paid}
N 1
w i ;



Payments
during
" the year

year

5 S
* 0 2 § g = e
| g a2 S o e
Ew | BE> £
g . o 2 8 5 Y [
— & .8 ¥ 95 e
.]“
i
i
i
il
i |
| 2% .
Al :
l
&
i
i
b {

,A.A._:cv__h-.-_.__ﬂg,‘".‘_ [

ANNEXURE I

Proforma for Annual Progress Report of Research
Fellow/Associate

L.

o

10.
11.
12.

Name of the Fellow/Associate:

Nature of fellowship JRF(NET)/ SRF(NET)/

SRF/RA):

CSIR Award No: '

Name, designation and address oqulde

Place of work ( Names of the Department /

Insmute/Unwersxty/College etc)

Date of joining:

Period upte which fellowshlp is tcnable:

Date of registeration for higher degree

(MPhil, PhD, ME, etc.): . ”

(a) Topic of research:

(b) Broad Subject area:

Objective in undertaking work:

Period of Report:-from to -

Auendence

(a) Total No. of working. days dunng the
period under report:

(b) Out of these, total No. of days in which
the Fellow/Associate was presentand
worked:

(c) Number of days for whxch leave was
sanctioned:”

- 13.Detailed report about the research work done .

during the above mentioned period.This should
include quantitative results of resedrch presented
in 'I‘able(s)/Figure(é), discussion and conclusions
drawn (separate sheets should be attached):

14. Summary of research work done during this
period (in not more than 300 words;a scperaic
sheet may be auached)

15. Plan of work for the next ycar (scpardlc shect

- may be auached):

25
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' Dalc :

,b’

' '16 Rescarch papers. pubhthd / accepted for pub-
 lication/communicated for publication (Dctails of
“authors, title,journal,volume,page number and

réprints of published papcrs/prcpnnls of accepted

- papers/ and manuscnpts of communicated papers

must ‘be sent);

1
!

~- J]7a(For the fcllows whb are not holding regular

émploymcnl with ‘a Ulmversny/Laboratory/In-

- slituteetc.)

It is affirmed that 1.have devoted my full time to

rescarch-and that I did not take up any other paid_
or unpaidwork without mkmg writlen permxssnon )

from CSIR.

' Signm{urc of Fellow/Associatc

17b. (For the Fcllows who arc holding rcgular

cmployment with a Un‘wcrsny/Labomlory/In-'

stitute etc.)

i _

It is affirmed that 1 have devoted my full time 1o
research and that I did no take up any other paid
or unpaid work without taking written permission
from CSIR and am on;swdy leave and have
claimed only my regular salary/leave salary or
only -the Fellowship stipend and no. salary as

- provided in para 26 of|terms and conditions.

(Strike out whichever is not applicable)

s
I

|

Date : Signatirre of Fellow/Associate

T

18 Overall assessment and comments of the

‘ Guide;

(@) It is certified that the information provided

above and in sepérale pach enclosed with this

repon by the Fellow/Assocnale iscorrectto the best
of my knowledge and belief.

(b) My 'speciﬁc comment_s about the peformanéeé
of above Fellow/Associate are ;

Date : Signature of Guide/Head
N 27
»
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ANNEXURE IV

: vli’roforma for progress Report of Research Fellow/

Associate for the entire duration of Fellowship/
Associateship to be submitted on completion/ ter-
mination of Fellowshrp/Assocrateshrp

o

2

10.

11.

- Name of the Fellow/Assocrate

Nalure of Fellowshlp (J RF(NET)/ SRF(NET)/

SRF/RA);

'CSIR Award No: .

‘Name’,dc_signa_tion and address of Guide:

Place of work (Names of the Department and

the Institute/ Univprsity or College):

- Date of joining:

batc of relinquishing the Fellowship/
Associatesh‘ip:

"Date of regiSleratipn for higher degree,if any:

() Topic of research:

(b) Broad Spbjecit;‘/arc_a:«
Objective in Undénaking research:

Total pcnod of Fellowshrp/ Assocrateshlp
avalled in years and months:

12. Auendence recordS'

13. Summary of work done. Actual research
acheivement may be summarlsed in about 500 10
1000 words:

14. (a) Consolidated ireport of work done during

- the entire period of Fellowship /Associatship. This

- 28

- ~ 2\ 3V

shﬁ‘d bring out clearly the original object-lves
and how far these have been acheived, emphasis-
ing the salient features of the work done by giving

quantitative data and lts mterprclauon

(b) Research papers published / accepled for pub-
lication / communicaed for ‘publication (Full
details of authors, utleJoumal volume,year and
page numbers maybe given and reprints/preprints/

copies may be sent to-EMR Division as soon

- manuscripts of research papers must be enclosed.
- If some papers are submitted fof publication or are
~ published after submission of Annexure-1V, their

as

available by giving reference to CSIR award no.

This may be ensured by the Gliide/Supervisor

(c) Whether Ph. D thesis has been submitted:

Yes/No

If yes, title of thesis may be given

d) Which higher degree has becn obtaincd:

15. In case the Fellowship/Associateship has not

~ been availed for the full tenure the reasons for

dlscontmumg may be given,such as getting a job,
going abroad, lack of facrlmes/guldance,personal

factors,etc.

16. Whether the work is of any apphed importance

and,if so, whether patent has been/can be taken? If -

yes, whether CSIR has been approached

low/Associate

18. Any rerrrark/commem :

- 17. Future correspondence’address of the Fel-

Dale: Signature of the Fellow/Associate

29
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I have looked into the case of Dr. (Ms.) Beenapani Saikia for her
absorption as Scientist 'C' in CSIR service as per directions of the
Hon'ble CAT, Guwahati Bench and found that Dr. (Ms.) Saikia was JRF,
SRF and RA in CSIR from 1986 to 1995.

As per directions of the Hon'ble Supreme Court, CSIR, with the
approval of Governing Body, formulated a scheme called "Scheme for
Absorption of Researchers in CSIR Laboratories/Institutes, 1997". The
Scheme was a one-time measure and was applicable to those eligible
Researchers engaged on full time basis in CSIR Laboratories/Institutes
and had put in fifteen years of continuous research as
Fellow/Assomate/Pro;ect Associate on monthly payment basis and were
in position on 2.5.1997. Since Dr. (Ms.) Saikia had neither put in fifteen
years of continuous service as Fellow/Associate/Project Associate nor
was she in position as on 2.5.1997, her case was not covered under the
aforesaid Scheme.

As regards the contention of Dr. (Ms.) Saikia for considering: her

.absorption under CSIR circular letter No. 16(150)/68-E.Ii Part-ll dated
"13.1.1981, it may be noted that the Scheme contained under the said

circular was as a one-time measure under which only the personnel
who were workmg on any scheme/project funded by non-CSIR agencies
and were in position as on 13.1.1981 were eligible for consideration for
absorption in CSIR. This has been upheld by the CAT, Mumbai Bench,
in a similar case, that the Scheme notified vide letter dated 13.1.1981
was a one-time measure and applicable to only those personne! who
were in position as on 13.1.1981 and were working in any of the
'sponsored schemes/projects funded by non-CSIR agencies. - Since Dr.
(Ms.) Saikia was not working on any such scheme and joined CSIR as
JRF only in the year 1986, her case is also not covered under the
provisions of the Scheme notified wde CSIR Ietter No. 16(150)/68-E.lI
Part {l dated 13.1.1981.

ol therefore do not find any ment in her case for absorption in

\/ x

Director- General CSIR
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No. 21(58)2001-Law / Tyo y ' 10" December 2001
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Sub Implementatlon of e O‘;tg‘r;r fWo le CAT, Guwahati. Bench dated
18.9.2001 in OA No. 3 ~of ed by Dr. (Ms.) Binapani Saikia for
absorption as Scientist 'C' in RRL, Jorhat/CSIR

The Director
Regional Research Laborato
+P.O. Jorhat 785 006 (Assam)

Sir,

I am dlrected to refer to the Order of Hon ble CAT, Guwahati Bench, in the
above cited case. To comply with the directions of the Hon'ble CAT, DG, CSIR
has qonsudered the case of Dr. (Ms.) Binapani Saikia carefully and has passed the
following order: : '

" have looked into the case of.Dr. (Ms.) Binapani Saikia for her
absorption as Scientist 'C' in CSIR service as per directions of the Hon'ble
CAT, Guwahati Bench and found that Dr. (Ms.) Saikia was JRF, SRF ahd .

" RAin CSIR from 1986 to 1995.

As per directions of the Hon'ble Supreme Court, CSIR, with the
approval of Governing Body, formulated a scheme called "Scheme for
'. Absorption of Researchers in CSIR Laboratories/institutes, 1997". The
. Scheme was a one-time measure and was applicable to those eligible
| Researchers engaged on full time basis in CSIR Laboratories/Institutes and
" had put in fifteen years of continuous research as Fellow/Associate/Project
Associate on monthly payment basis and were in position on 2.5.1997.
Since Dr. (Ms.) Saikia had neither put in fifteen years of continuous service
as Fellow/Associate/Project Associate. nor was she in position as on'
'2.5.1997, her case was not covered under the aforesaid Scheme.

As regards the contention of Dr. (Ms.) Saikia for considering her
absorption under CSIR circular letter No. 16(150)/68-E.1l Part-ll dated

\,\1 / 13.1:1981, it may be noted that the Scheme contained under the said

Qé“ EE circular was as a one-time measure under which only the personnel who
S {\,Q/ 2 were working on any scheme/project funded by non-CSIR agencies and
\N R E"'; were in position as on 13.1.198%1 were eligible for consideration for

‘/ 'Q;( 5 absorption in CSIR. This has been upheld by the CAT, Mumbai Bench, in a

>~ L ‘ | - ' Contd..2
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similar case (O.A.s No. 03/96 and 04/96 dated 7.5.1999), that the Scheme
notified: vide letter dated 13.1.1981 was a one-time measure and applicable
to only those personnel who were in position as on 13.1.1981 and were
working in any of the sponsored schemes / projects funded by non-CSIR
agencies. Since Dr. (Ms.) Saikia was not working on any such scheme and
joined CSIR .as JRF only in the year 1986, her case is also.not covered
under the provisions of the Scheme notified vide CSIR letter No. -

-2-

16(150)/68-E.Il Part-Il dated 13.1.1981..

1, therefore, do not find any merit in her case for absorption in CSIR "
service." ' '

You are requested to apprise Dr.' (Ms.) Binapani Saikia of the decision of the

DG, CSIR suitably.

Yours faithfully,

0

- (B.S. Gaira)
Sr.Deputy Secretary

!

%



P : 1{// GRAM RESEARCH
Na g 3 . ’ (J\ o . E.mail ; drrijt @ csirres.in
Sl REGISTERED POST WITH A/D - ' “inform @ csir.res.in
5 . : ) librrijt @ csir.res.in .. .

FAX 0376 370011, Tele NG 3701213270088,
8701153370012

éﬁh:aﬁghnqudhmn?n,sﬁnﬂz(:annn)
REGIONAL RESEARCH LABORATORY

L - (ACONSTITUENT ESTABLISHMENT OF CSIR)
NO.RLJ-18(119)-vig./2001 . _ JORHAT 785 006 (ASSAM)
. [ 1

<

- : | DECEMBER 12, 2001
From : The Director, 2 Th
RRL, Jorhat-6.

To : The Joint Secretary (Admn.)

. Council of Scientific & Industr1a1 Research -
Anusandhan Bhavan
Rafi Ahmed Kidwai Marg
NEW DELHI-110 001

KIND ATTENTION : Shri B.S. Gaira, Sr. Dy. Secretary

'Sub :- Implementation of the order dated 18.09.2001
: passed by the Hon’ble CAT, Guwahati Bench, Guwa-
hati in 0.A.No. 54 of 2001 (Dr. (Ms.) Binapani
Saikia Vs. the uUnion of ‘India & Others) for
*absorption of the applicant as Scientist C 1in
RRL-Jorhat/CSIR. :

)

~. On the subject cited above and with reference to your
Tetter No.21(58)/2001-Law dated December 10, 2001, T am directed to
forward herew1th a copy of letter addressed to Dr. (Ms.) B1napan1
Sa1k1a for favour of your kind perusal and information.

- | o : .~ Yours faithfully,

_ﬂg..:-' As ebove | ) | ' gz%%%;%iﬂd7-

( N. K. Barbaruah )
ADMINISTRATIVE OFFICER
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£.mail ; drrijt @ csir.res.in

REGISTERED POST WITH A/D /COURIER SERVICE inform @ csir.res.in
g : fibrrijt @ csir.res.in

EAX 0376-370011, Tele NG5 3701215270086,

' 3370115,337,0012
@éﬁxmzﬁuvxvﬁhmn?n;éhzﬁ:(anunx)
REGIONAL RESEARCH LABORATORY
' . (A CONSTITUENT ESTABLISHMENT OF CSIR)
NO-RLJ-18(119)—V19./2001 JORHAT 785 006 (ASSAM)

DECEMBER 12; 2001
s

From : The Director,
RRL, Jorhat-6.

To : Dr.(Ms) Binapani saikia

- D/0 Late K.C. Saika
Resident of Tarajan Phukan Road
opposite to Bharati Press
p.0.-Jorhat-785 001
Jorhat.

“sub - Implementation of the order dated 18.09.2001
passed by the Hon'ble CAT, Guwahati Bench, Guwa-
hati in 0.A.No. 54 of 2001 (pr. (Ms.) Binapani
saikia Vs. the union of 1India & Others) for
absorption of the applicant as scientist C in
RRL—Jorhat/CSIR. '

4

- Madam,

: on the subject cited above and with reference to your
Jetter dated 07.10.2001 enclosing therewith an order of the Hon'ble
CAT, Guwahati Bench, Guwahati, I am directed to inform you that in
" order to comply with the directions of the Hon'ble CAT, Guwahati
Bench, Guwahati, the matter was placed before the Director General,

csIr and the Hon'ble DG has considered your case carefully and has
passed‘the following order.

" %1 have looked into the case of pr.(Ms) Binapani Saikia for her
absorption as scientist mca in CSIR service as per directions of the
Hlon’ble CAT, Cuwahati Bench and found that Dr.(lis) saikia was JRF, SRF

~and RA in CSIR from 1986 to 1995. . —

fis per directions of the Hon’ble Supreme Courl, CSIR, with_the
approual’ of the Governing Body, formulated a scheme called ®Scheme for
apsorption of Researchers in CSIR Laboratories/ Institutes, 19978. The
Scheme was a one time measure and was applicable to those eligible‘Research—
ers engaged on full time basis in CSIR Laboratories/ Institutes and ‘had put '’

contd. ... 2
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GRAM RESEARCH

. 3 L ‘ E.mail drrljt @ csirres.in
- . ' , ‘ ' inform @ csir.res.in
\/\. Q\ . librrijt @ csir.res.in
b : \Jkdf FAX 0376-370011, Tele N03370121jﬁ70086,

e N 3370115370012

A @ﬁummmm,mw(arm)} :
: REGIONAL RESEARCH - LABORATORY
(A CONST!TUENT ESTABLISHMENT OF CSIR) -
JORHAT 785 006 (ASSAM)

AS regards the contention g¢f Dr.(Hs) Saikia fop considering her
absorption under CSIR circular letter Ng. 16(150)/68-E.1] Part-I1 dateqd

13.1.1981, it Mmay be noted that the Scheme Contained under the said circular

any scheme/project funded by non-gSIR agencies ang were in position as gp
13.1.1981 were eligible for Consideration £q absorption ip CSIR. This has
been upheld by the CAT, tumbai Bench, in 4 similar case (9.q.¢ No. 03/96 ang
84/96 dated 7.5.1999) . that the Scheme notified yjige letter dateq 13.1.1981
Was a one-tipe measure and applicable tg only those Personnel who yere in
position as gp 13.1.1981 apg were working in any of the sponsoreq schemes/

Projects fundegd by non-gsiIp agencies. Sipce Dr.(Ms.) Saikia was not work-

ing on aNy such scheme ang joined ¢sIR a5 JRF only in the year 1986, her case

15 also net Covered under tpe Provisions of tpe Scheme notifieq vide CSIR

letter NO.16(150)!68-E.II Part-11 dateq 13.81.1981. _ ‘

- e

I, therefore, (g not find any merit in hep case for absorption ip
CSIR Seruice.§ -

Yours faithfuIIy,

(N. K. Barbaruah )
ADMINISTRATIVE OFFICER_.

-
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,

GUWAHATI BENCH, GUWAHATI

Contempt Petition No.7 of 2002

(in OA N0.54/2001)

Dr.(Ms) Binapani Saikia ~....  Petitioner
Vs, . ?
Dr. R.A. Mashelkar & another ‘ ...{ Respondents

Reply Affidavit filed by or.
Jagir singh sandhu, Respondent

No.2

I, Dr. Jagir Singh sandhu, son of Late Sadar Labh' Singh,
aged about 60 years, resident of RRL Colony campus, Jorhat, at
present working as the Director, Regional Research Laboratory,

o _

District - Jorhat (Assam), do hereby solemnly affirm and state as

follows :-

1. That a copy of the CP No0.7/2002 (referred to as the “peti
tion”) has been served on me. In the said petition, I have been
impleaded as respondent No. 2. I have gone through the said

petition and understood the contents thereof.

2. That I have the highest regardélfor the Hon'ble CAT and the

ﬁ judicial system. I cannot even think of violating the direction
! l ) ‘
. oo contd..... 2
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/order of the Hon’ble Tribunal, not to speak of the deliberate
or wilful violation of the same. I have complied with the
directions of the Hon’ble Tribuha] in my wisdom as clarified in
the folllowing paragraphs. Still if the Hon’ble Tribunal, by
1ts interpretation of the order, comes to a finding that there
is violation of the directions of the Hon'ble Tribunal, the
same may be unintended and I tender an unconditional apology

for the same.

3. That before giving parawise reply to the Contempt Petition,
I humbly state that the Hon’ble Tribunal vide oOrder dated

18.09.2001 in OA No.54 of 2001 directed the respondents “to

- consider the case of the applicant for absorption in the light

of the scheme promulgated by Communication dated 13.01.1981 1in
the post of Scientist “C”, Group IV or any other suitab1e post
commensurate to her educational qualification.” The respon-
dents were further directed to complete the above exercise
within three months from the date of receipt of the copy of the

order.

on receipt of the judgment and order dated 18.09.2001
passed by this Hon'ble Tribunal in OA No0.54/2001, I referred
the matter to the Director General, CSIR, the respondent Nd.l,

who examined it and also the provisions of the “Scheme for

\;&C\'
0‘;% [.01/ ‘Qﬁ s.‘ 1,?“
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absorption of Researchers in CSIR Laboratories/Institutes, 1997”

-3 -

and circular Tetter No.16(150)/68-E.II(Pt.II) dated 13th Janu-
ary, 1981. As per the Scheme of 1997, a researcher who had
completed at least 15 yéars of research as fellow/associate/
project associate on monthly payment basis on 02.05.1997 and
who was in position as on that date was eligible for being
considered for absorption. This scheme was a one time measure.
Explicitly and admittedly, the applicant/petitioner in the in-
stant case had put in only nine years of research work. More-
over, the applicant was nof in position as on 02.05.1997. The
tenure of associateship of the applicant expired on 03.04.1995.
As such, there was no provision to accommodate the applicant

under the aforesaid Scheme of 1997.

(Copy of the Scheme of 1997 is Annexed as Annexure R-1)

The Hon’ble Tribunal, while passing the order had spe-
cifically directed the respondents to consider the case of the
applicant for absorption under the provisions of CSIR Tletter
No. 16(150)/68-E.II(Part-II) dated 13.01.1981. The respondents
examined the case ofvthe petitioner for absorption under the
provision of the said circular dated 13th January 1981. The
said circular contains guidelines regarding acceptance of the

sponsored projects/schemes in CSIR and its National Labora-

_\“ng: contd..... 4
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tories/Institqtes. It also contains guidelines regarding re-
cruitment of staff in such projects/schemes which will be on
behalf of the sponsor and for a fixed period for the duration of
scheme. This circular also envisages a scheme for absorption
of existing staff as on 13.01.1981 in the sponsored projects/
schemes. The circular dated 13.01.1981 is not for fellowships

and/or associateships.

(Copy of the circular dated 13.01.1981 is Annexed as

Annexure R-2).

on examination of the case of the petitioner and the circular
dated 13.01.1981, it was found that the provisions of the said
circulars were applicable only to those personnel who were

working on any scheme/project funded by non-CSIR agencies and

- were in position as on 13.01.1981. The petitioner was neither

such a personnel as worked under any externally funded scheme
or project nor was she in position as on 13.01.1981. She joined
CSIR as Junior Research Fellow (JRF) in the year 1986. 3Junior
Research Fellows are such students as are awarded fellowships
by CSIR under the Human Resource Development Scheme to enable
them to do their research work to do Ph.D. They may be upgraded
as Senior Research Fellow after two years, increasing the amount

of fellowship. Similarily, Research Associateship 1is also
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offered for a fixed tenure for facilitating the scientists to
do research work. The scheme of Research Associateships is to
give support to the fellows who have done their PhD and are yet
unemployed. Lab facilities are provided to them to enable them
To carry on research activities of their dinterest. These
schemes are not mainly fdr the interest of the organization but
are by way of a social welfare measure as held by the Hon’ble
Supreme Court in its judgement dated 26.04.2002 in WP(C) No.67

of 1998 and related matters

(Copy of the Terms & Conditions governing Research

Fellows&Associateship is Annexed as annexure R-3).

The scheme under the circular dated 13.01.1981 was a one time

Aﬂu\N\qeasure to consider for absorpt1on the personnel appointed for
N\
N\

3.§xternaTTy funded projects/schemes and not the Research Fel-
-3

i;;ﬁows and Research Associates. Since the petitioner was neither
[ 4 - ‘

) ng” ‘ﬁ a personnel working under externally funded projects nor was
she in position as on 13.01.1981, she could not be absorbed
under the scheme dated 13.01.1981. Respondent No.l, the Direc-
tor General, CSIR,‘gave a due consideration to the case of the
petitioner and after examining it thoroughly passed a well

considered and speaking order which was communicated to me,

vide his office letter No.21(58)2001-Law/7404 dated 10.12.2001,

‘:‘/ A Ad.d\a\ e
MJ e s *
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I conveyed it to the petitioner vide office letter No.RLJ-18

(119)-vig./2001 dated 12th/14th December, 2001,

(Copy of communication dated 10.12.2001 and 12th/14th

December, 2001 are together Annexed as Annexure R-4).

4. That the statements made in the said petition, which are

not specifically admitted, are hereby denied.
5. PARAWISE REPLY

(i) That with regard to the statements made in paragraphs 1, 2,
3, 4; 5 & 6 of the petition, I have nothing to comment as
the said statements are related to records and documents.

Nothing is admitted which are not borne on records.

(i1)That with regard to para 7 & 8 of the Petition, it 1is
submitted that I referred the case of the petitioner for
absorption in the Tight of the communication dated 13.01.1981

as directed by the Hon’ble Tribunal to the Director, Gen-

eral, CSIR, Respondent No.l, who considered i1t and found
that the case was not covered under the said communication
as already stated in para 3 above. It is denied that the
respondents have violated the orders of the Hon’ble Tribu

nal by rejecting the case of the petitioner for absorption.

\9
éy}///// 30 é

il
e - ’
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The Hon’ble Tribunal in its order dated 18.09.2001 had
directed the respondents to consider the case of the peti-
tioner for absorption under the scheme dated 13.01.1981.
The Respondents have considered the case for absorption

and passed a speaking order as stated in para 3 above.

(i1i)That with regard to para 9 of the Petition, I submit that
the respondents have considered the case of the petitioner
for absorption in the 1ight of the communication dated

13.01.1981 as per the directions of the Hon’ble Tribunal.

(iv)That with regard to para 10 & 11 of the Petitioﬁ, I submit
that the orders of the Hon’ble Tribunal have been duly
compTied with and there is no violation of the orders, not
to speak of the wilful and deliberate violation of the

same. It is denied that her case for absorption was not

considered.

- (v) That with regard to para 12 of the petition, I submit that
there is no wilful and deliberate violation of the order
dated 18.09.2001 of the Tribunal in OA N0.54/2001 and the
prayer of the petitioner is not maintainable. 1In éase.the
petitioner is not satisfied with the speaking order passed

.by the respondents,hshe may file a fresh OA.



-8 -

6. Thus, I say that the respondents have not done anything
which is in violation of fhe orders/directions of the Hon’bie,
Tribunal. I deny the charges of wilful or deliberate violation
of the direction of Hon’ble Tribunal. It {s reiterated that I
have high respect and regards for this Hon’ble Tribunal and the
judicial system. I cannot think of showing the s]ightest

disrespect‘td the Hon’ble Tribunal.

2 under the facts and circumstances of the case, I respect
fully submit that the contempt petition has been filed without
any merit and the same is 1iable to be dismissed being devoid of

any merit. l/<;/<§_fzf/ﬁ%L/~———~

Deponent

That the statements made in the reply are true to the bes
of my knowledge, belief and information as derived from the records

A
I sign this on this AT __ day of july, 2002 at Jorhat.

| //fZ/{f Deponent
Identified by me,

f@URZf:” solemnly affirmed and signed before
Advocate/Jorhat.

by the deponent, who is identified by Sr

r1r[1'¥HaWﬂ\‘ , Advocate on this Z;i

day of July, 2000 at Jorhat
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SUHBME LUK ABSORPTION OF RESEARCHERS i

WORKING IN CSIR'LABORATORIBS/INSTITUTRS

1. Name of the Schemé ‘ : i

&

_ The Schenie gshall be called "Scheme -for . Absorption of
Researchers in CSIR Laboratories/Institutes, 1997",

Al e g

2. Administration of Schgmé :
: o e : Lo it
The Council of Scientific & Industrial Research “(CSIR),
hereinafter referred-as Council will administer the Scheme. The
Scheme would be a one-time measure and 1is for eligible
_researchers. ' : C B :

e

3. Definitions: : LG ot

¥

i) The "Council" or CSIR shall wmean the Councll of
Scientific and Industrial Research. ‘ '

kS

il

l
, .
ii) The DG, CSIR shali mean Director-General, CSIR. [

iii}" HRDG means HumangResou:ce'Deyelopment_Grpup:qpaling
with extra mural~research‘relatedfactivitieslof the
council. , ' ' i ‘

A L Lie o e Yoo Y ,{

_iv)  The Rules referred ‘herein éhéll‘méaﬂwthé“CSIR“S@rvice_¢;‘
Rules 1994, for Recruitment of - Scientific,, Technical'.:

and Supporting Staff. woid
v) The Central Selection Committee -:shalliimean.the-
Committee constituted by the DG
6(e) of the Scheme. £

. i

oy

A

'CSIR, as -per |Clause .

§<%1) The éligible Researcher shall mean persohs who has
put in 15 vyears of continuous research as.

Fellow/ Associate/ Project, Associate on monthly

payment basis on502.05.19973ahd ig / was in pgsition

as on that date. 4 TR A O i

b
]

vii) The Fellow/ Associate meénégnhé;Jpefsonsjworking in i

CSIR Laboratories/InSCLtutesahhoﬁhavegbeenﬁawa:déd:tne#ﬁf

Fellowship/ Associateship under’-the :CSIR:

Research A"
Fellowship and . Associateship Scheme andii’] Seniox
Research ‘Associateship(ScientiétsﬂPdolhvr$cheMeffijé}
the Scheme operated chroughéﬂuman:Resou;Ce.Devalopmentf

. - Group (HRDG) of the Council. Project Associate K mean
the 'person engaged as JRF REAﬂAssocﬂatqﬁinECSERw

Laboratories/Institutes undé; ;he“?ex;érnallyﬁiﬁggdgd&ﬁ

S

projects/schemes.




-

o |
4. _’]_.‘_Q_ Whom I.pplicable

\

-’_,. ) 2
i
' !
|

The perlod of two months may be in.different spells but
tie total perxod ahall not be morae than two months,

Lo
v,

The Scneme being- a. cne-time  measure: shall be appllcable to
“the eligible. Fesearchers: engaged .on. fulli time basis in, CSIR
Laboratorles/IﬁSCLEutes under :the Scheme: operated through HRDG
of the Council|or underiexternally funded prOJects/schemes of the

Council ln 1ts Laboratorles/Instltutes

5. Commencement of Scheme ﬂ~5;%e~p?'7 .;r; ’ VVQ

v
t
H

6. Terms & Conditions for Abso;gtion

(a)

(b)

(c)

(d)

The commencement of the Scheme shall be, the date not*fylng
the approval of the Governing Body: of the Councxl

ot

Aﬂ' per “Rules" the maxzmum age llmlt for recruicment
to Group IV(1) and Group "IV(2) is 35 years. Howevep,
in. lthe case of Researchers covered by this Scheme,
relaxation upto .10 years. would be considered in "the.
u,per age limit as on ,02.05. 1997, ovar and abova ithe
m\cgmum age ‘liniit prescribed under the rules tbr
r-erultment to Group IV(1) and IV(Z)

Th= eligible researchers concerned should- possess the
eduicatrional quallflcatlons prescrlbed for the Grpup
I”(&) and Group IV(2). No relaxation' in educatlonal
qunl fication shall be perm1551ble '

Ozlers on reservation for SC/ST/OBC _etc. xosued y
Frnment of India from time to; time.- shall applyn'

oPJratlng this Scheme. ° ;}‘\LJ‘"

Ti.2 Selection of the concerned researchzrs for’ thelr

absorptlon shall be determined by a Central Selection .
. Committee const1tuted by DG, CSIR on the lines of the

coustitution of the ' Selection Committee prescrlbed in

the "Rules". The Central Selection Committee :shall -

determine their suitability for absorption after
interviewing the candidates. Hton- avallablllty of posts

Scuene. '
A |maximum of  two OppOftuﬂlt18q
eligible researchers for consideration”
frhm the date of notification. In .case those who ~are
nol. recommended by -the Central SaleCCLon Committee: fpr'
absorption on the. basis of interviews'-in.'two: chances,

“their fellowship/associateship’ shall ‘be governed by the

te ms and conditions applicable’ to them

ThH .. ollglble researchérs shall ke governed by thc remns

shdll not be a --constraint for lmplementaclon of thlo f'

YoF. absorptlon“

e
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ANNEXURE - R2

- MERIT AND 'NORMAL ASSESSMENT SCHEME

Annexure 7.6.1(A)

C?UNCIL OF SCIENTIFIC & INDUSTRIAL RESEARCH

Rafi Marg,
No.16(150)/68-E.IT(Pt.11) New Delhi-1,the 13th Jar., 1981
i : T T rme T
From:
Chief (Administration)
Cqﬁncil of Scientific & Industrial Research
To

i
Thé Directors/Heads of all the National
Laboratories/Institutes/Research Associations.

Subject ! Report of the Committee constituted to look into
the question of « linking of the technical

assistance programmes with overall plans and

resources and absorption of staff employed in
externally funded projects/schemes.: '

Sir,

i

I iam directed to invite your kind attention  to this
office letter No.4/3/78-CTE dated 8.6.1979 regarding the
constitution of a Committee to look into the question of
linking ;of the technical assistance programmes with overall
plans agd‘ resources and absorption of staff employed in
externally funded projects/schemes and to state that the
Report of the Committee was placed for consideration of -the
Governing Body at its meetifng held on 30.%.1980.

Th? Governing Body has approved of the report of ' the
Committee subject to certain modifications as proposed 'by the
Director%General, SIR. The salient features of Governing
Body's décision are reproduced below: - :

'1.; The sponsored projects / Schemes under diffe%ent

{ categories should be accepted / undertaken on a

! selective basis i.e.(i) these should be in

! consonance with the approved objectives, goals
and charter of the Laboratory / Institute; (ii) be
in the areas / fields of the regular activities of
the Institute; (iii) form part of the total plans
of the Laboratory; (iv) be included in the Annual
/ Five Year Plan of the Institute; and (v) be of
a major benefit to the country. .

2.7 The projects should notl, gerve merely as datas bases
for more advanced countries or provide a chance
for dumping obsclete plants / technology in India

, 51
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o i o and retard our growth. These should not also'beome’

a tool of diverting the Institute away from. ' its R
approved priorities by lure of equipment etc.Where ‘y\
zquipment is capital intensive, one snould &
oy normally not look for the acquisition of such
Xk ‘equipment through sponsored schemes, but C.S.1.R.
.Cb ] should take up the responsibility for this. There

could be special situations where there-are cleer
advantages of using a Scheme for this purpose.

3. Such Projects / Schemes should first be cleared by’
the Research Advisory Council of the concerned
Laboratory -/ Institute from ‘the - viewpoint of
scientific merit / national relevance.
Thereafter, these would be discussed ~with GCSIR

; ) : Headquarters, the nodal point for such discuss

b, being the Planning Division. After the projec@ - W

o i schemés are cleared by the CSIR, the same would“be N

(N oo placed before :the Executive Committee of "‘the 3

s ' o concerned Laboratory for approval. LY

The work relating to these pojects should, as.. far:
as possible, be managed with the regular staff:
inntand  of making them a vahicle for additional
manpower. The Laboratories / Iustitutes  should
themselves have inherent capability to provide
the major inputs for infrastructure to take on the
" sponsored schemes and the incremental staff should.
~ be minimal. While planning to take up sponsored.
.schemes, ,adequate thought should be given to
aspects relating to the building up of staff " as’
also for tapering it off when -the  scheme gets

completed.

The vprescribed procedure, as applicable for
regular posts/staff, should be followed both for
creating additional posts and ‘recruiting .

additional ~ staff, if any, required for UNDP, PL-.
480 and other Bilateral projects.. It .should be
ensnred that while making. recruttment for schemes
projects posts, there should be no dilution 'of
auality. The staff recruited for such projects
will be treated as temporary CSIR staff. T
In - sponsored projects, however, : the
recruilment should be on behalf of the sponsor for
a fixed period for the duration of Scheme only and
it should be so made clear in the appointment
letter of the candidate besides stipulating
therein -that the appointment is not a 'CSIR
appointment, temporary or otherwise, and does not
entitle  the incumbent to any c¢laim, lImplicit or
axplicit, on any CSIR post.

of
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MERIT AND NORMAL ASSESSMENT SCHEME

For time bound sponsored projects to start '}v

within 6 months of the agreement., the lLahs. - I
Instts. would be auvthorissd to make adhorc B

.appointments to various posts - through - local
Selection Committees, without, howevar, diluting
the qualifications and other prescribed standards

1 .

i The regular staff applying for the posts in '1é
suchi  sponsored project, if selected, could
function in that pesition, which may be higher,
but purely temporarily, and revert to their
substantive (regular) post on completion of the
project.

b 6. The istaff recruited for schemes by following the
T ' presCribed recruitment brocedure, should net ke .
p required toc undergo this procedure afresh for
o their appointment / absorption on regular side in

" identical posts. On.such absorption their scheme “ P
[ service will he taken into account for purposes of ‘
o : entitlement to various service benefits in CSIR . ’
o such 'as Leave, Study Leave etc. ‘
7. The 'staff earlier appointed in the sponsored - o
Projects / schemes, Pl-43@ schemes ate., who have i
sinae beon  absoerbed on Lhe ropular side In  the

same . Lab. / Instt. in which the scheme was under --'!
operation, will be entitled to count their service

rendered under the scheme in an identical post for B
purpose of assessment for promotion to the next

higher grade. The advantage of assessment on this ) i
basis will, however. be available with effect :
from- 1.10.193¢ or the date of completing the P
prescribed number of gualifying vears for o
assessment, whichever is later. ;

/ 8. The existing persons who have rendered three years !
. ‘ continuous service in a scheme -should be absorbed )

" either against - existing regular vacancies - in :

identical posts or by creating additional posts .

(by follolwing prescribed procedure) if the work !

P . load in the Laboratory / Institute so demands . i

‘ The supernumerary posts could be created to g

o _ absorb ‘the staff employed in such projects / ) ‘

' o - schemes, initially being a one time effort only. i

I The Laberatories / Institutes should not recruit §

! o further staff until all such svaff is. absorbed. |

. . . i

|

i

9 The grant made for such projects should be treated
as an adhoc grant to the Institute and the same w .
should " clearly figure in the overall “JTncome - A Ty A
-Exbendjture" and "Assota - Biabilitias" statemonts ! '
of the Thatitute ;

+

S
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your informatien, guidance and necessary action.

(including service conditions) of staff for scheme / projects
sponsored / financed by non-CSIR bodies (both Indian and
Foreipgn) and taken up at the Laboratories / Institutes, which
not in accord with the above decisions, will stand
superseded to the extent indicated in the above paras.

are

Capy

1.

10. More opportunities should be given to younger

to:
The Sr.Finance and Accounts Officers / Finance and
Accounts Officers of all the National Laboratories /
Institutes / CSIR Headquarters (including CSIR Complex).
The Directors / Heads of all the transferred
Laboratories / Institutes / Kesearch Associations for
information.
All the Divisions / Sections at CSIR Headquarters /
. CSIR Complex.
P.S. to DGSIR.
- Chief (Finance).
Chitel (Planntng)
‘Chief (Administration).

"MERIT AND NORMAL ASSEGSMENT SCHEME

Scientists to visit abroad for tralning etc.in the
scheme sponsored by U.N.D.P. etc.

A copv of the report of the Committee is enclosed for

The earlier guidelines regarding the appointment

Yours faithfully,
Sd/-

( C.L. Malhotra )
Under Secretary.

hooo (Y.

Dy . Chief ("Minangcea) .,

Sd/-
Under Secretary.
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MIERDT AND NORMAL AUDRUGUMENT GUHEME

REPORT OF THE COMMITTEE CONSTITUTED TO
LOOK 'INTO THE QUESTION OF LINKING OF THE
TECHNICAL ASSISTANCE PROGRAMMES WITH
OVERALL PLANS = AND  RESOURCES AND
ABSORPTION OF  STAFF' EMPLOYED IN
EXTERNALLY FUNDED PROJECTS/SCHEMES

T'_""""_—__—'""'_———'__"_"—- ___________
i

1. This Committee was appointed by the Director-General, CSIR
in pursuance :of the recommendations of the 29th Conference of
Directors held at CFTRI, Mysore on 2-3.6.1978. ~The letters
appointing thé Committee, nominating its Chairman and the
meetings held @re appended (Appendix 1,11 & 111 respectively).

2. The Committee was provided with the relevant documents by
the CSIR Secretariat. The list of these -is given 1in letter

No.16(15@)/68-E.I1(Pt.1I) dated 29/3.6.1979 from the -

Chief (Administration) (Appendix IV).

3. The Committee did not invite any suggestions, as the
Directors could forward their suggestions to this Committee as
indicated to them in Council’s letter No.4/3/78-Cte. dated 8.6.79

communicating . the constitution of the Committee. Some
sugRoestions wWore received  from asome of the Diroctors  of  Lhe
National Laboeralorics. These were duly constdered by the
Committee. Some representations made by the " Scheme personnel’

regarding their service conditions put up to the Committee, were
also considered.

4. The Committee held a preliminary discussion in its meeting
held at Hyderabad on 28 .8.1979 and also went through the various
orders already existing on the subject. In its final meeting
held on 12.3.1980, the Committee reviewed the existing
procedures/practices prevailing in CSIR and also ip other
organisations  like TCAR vis a vis the scope and the need for
taking up projecﬁs funded by outside agencies.

Based on the discussions held in the above two meetings, the
Committee makes the following recommendations :-

1.0 Criferia of Project Selection.

1.2 It éhould be in consonance with the approved objectiveé
and goals of the Institute as enumerated in its
Charter.

1.2 It should form a part of the planned growth of the

institute and should result in an increase in the
genéral level of capability of the Institute in its
1iné of growth.

1.4 14, should be a part of tLhe Annual/Five Year Plan of the
Institute or should first be included in such plan
befbre being put up for further processing.
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MERIT AND NORMAL ASSESSMENT SCHEME

1.5 It should be of major benefit to the country.

2.9 Approvals before an approach is made to the Govt, ‘of |
India/Funding agencies etc.

2.1 t should have the approval of the Institute’s Research
Advisory Council (RAC) and Executive Committee (EC).

2.2 It should be discussed with Chief (Planning),
Chief (Admn.) and Chief (Finance) before  seeking
approval of E.C. to (a) ensure and certify proper
counterpart budget provision and (b) to avoid

3.2 Objectives which such projects should QQL'BGIVG.
3.1 Such projects should not become a vehicle of 5

augmentation of manpower in the Laboratory by the back-
door. The UNDP projects, Bilateral projects, and other
sponsored projects should not be used as a vehicle for
additional manpower and the work relating to thasa
projects should as far as possible be managed with the
regular staff.

3.2 . Projects should not serve merely as data bases for more
advanced countries or provide a chance for dumping
obsolete plants/technology in India and retard our
growth.

3.3 Projects should not become a tool of diverting the
Institute into by-lanes away from the main path of its
approved priorities by lure of equipment etc.

4.9 Recruitment of additional staff: service conditions and .
service benefit etc. of such project staff.
4.1 Any. grant to meet expenditure in such projects should

be classified as an ad-hoc grant to CSIR/Institute.

4.2 As an obvious corollary to this, additional staff, if |
any, recruited under such Projects will be treated as i
temporary CSIR staff and their methods of recruitment, '
service conditions and benefits will be automatically
regulated accordingly.

4.3 The additional staff if any required for such projects
will be required to be Justified in the usual manner and posts
will have to be got created by following the prescribed
procedure

5.0 Suggested solution of problems relating to existing
Staff in such Proje '

3
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5.2

5.3

5.5

5.6

MERIT AND NORMAL ASSESSMENT SCHEME

The existing staff who were earlier employed under the
sponsored projects/schemes, PL-480 Scheme etc. and have
since been appointed on regular side will be entitled
for assessment for promotion to the next higher grade
on the basis of total combined service under the
scheme(s) and on regular side {in the grade on
fulfilment of the given conditions. The advantage of
assessment on this basis, will, however, become
available to them from 1.4.1989 or the date of
completing the prescribed number of qualifying years
for assessment, if such date is later than 1.4.1980.

The period of service rendered under a scheme 1in
another sister Laboratory/Institute will not count for
the purpose of assessment in the Laboratory/Institute
where he 1is. employed on the crucial date (i.e.

1.4.1980).

The persons who have been continuously working for
three years or more under an externally funded scheme
and have not been regularised so far will be considered
for absorption against existing regular vacancles in
identical posts as and when availableo in the respective

Laboratory/Institute. In case sufficient number of
vacancies are not available to absorb them but enough
work load exists in the concerned

Laboratory / Institute, the Director/ Head of the
National Laboratory/Institute should take up the
question of creation of additional posts on the basis
of the work load and/or new 'projects that might have
been undertaken, as per the prescribed procedure, to

consider their absorption.

The ’Planning’ and ’Finance’ Divisions may be requested
to examine such proposals keeping in view the fact that
such additional posts are required to consider the
absorption of persons already working in the scheme for

more than three years.

Such of the-scheme personnel as were selected to the
scheme posts by following the prescribed procedure of
recruitment will not be required to undergo this
procedure afresh for their absorption on the regular
side in identical posts, as above, and on such
absorption the protection of the pay drawn by them
in the scheme posts will be allowed. On
absorption on the regular side, they will become
entitled to the benefit of Leave, Study Leave,
promotion by assessment etc. for which purpose the
schemae service will also bo t.akon into account,,

Cases which have already been decided will not be re-
opened generally, however, any case meriting special
consideration may be examined and decided on- indjvidual
merit by Director-General, CSIR.
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MERIT AND NORMAL ASSEZSMENT SCHEME

Distinction between Sponsored Research and above types

In the above types of Projects, there is a major
deployment of funds and resources of the Institute and
these are thus in a way 'Grants-in-Aid’ Projects.

In sponsored pProjects, the total costs are met by the
Sponsoring Organisation.

Q
&

~

f
Projects/Schem

Staff  Recruitment in Sponsored

la |

As far as pPossible, staff should be seconded from the
Institute for sponsored projects.
L ]

In case staff is recruited for sponsored projects, the
recruitment should be on behalf of the sponsor for a
fixed period and the letter of appointment should
clearly state that such an appointment.

is not a CSIR appointment, temporary of otherwise;

does  not entitle Lhe Incumbent to any claim, implictt
or explicit, on any CSIR post.

For time-bound sponsored projects to start within six
months of the agreement, the Institute should be
authorised to recruit such staff without following the
rules and regulations of recruitment in CSIR as regards

advertisment . But the educational qualifications,
expérience prescribed for a given post should be
rigidly followed and not relaxed. Local Selection

Committees on the pattern of similar committees for
CSIR posts should be constituted by the Director for
such posts and the matter reported to E.C. and CSIR.

This should ensure that no dilution of standards takes
place.

Since the basic reason for recruiting staff for time-
bound sponsored Projects is to provide additiona

manpower to keep to the time targets, promotion of

staff from the Institute against a sponsored project
post is not justifiable.

Presently, Deputation (duty) Allowance is governed by
the Ministry of Finance 0.M. dated 27.1.197¢ as quoted
in CSIR letter No. 16(150)/68-E.1. dated 16th June,

19780 to, the Director; National Chemical Laboratory,
Paonn. Ny conacyana could  bee ronchaod on #iving
dopulation allowance to Institute staff  seconded to

sponsorad projects.
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RESEARCH FELLOWSHIPS & ASSOCIATESHIPS

(1.07.2001 & T )
TERMS & CONDITIONS
(EFFECTIVE FROM 1.07.2001)
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COUNCIL OF SCIENTIFIC & INDUSTRIAL RESEARCH
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Please contact for any further details :
Dr. Sukumar Mallick (Head, HRD Group)
"Tel No. 5748632

Ms. Sushi]n‘Khihmni (Scientist)
Tel No. 5741038

‘All correspondence should be addressed to :

The Head,
Human Resource Development Group,
CSIR Complex Building,
Opp. Institute of Hotel Management, S
Dr. K. S. Krishnan Mavg, o
New Delhi - 110 012 '
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Abbreviations used

CSIR - Council of Scientific & Industyial Research
DGSIR : Director General Scientific & Industrial Research Co
HRD : Human Resource Development )
EMR o Extra Mural Development
JRF ; Junior Research Fellow
SRF - : - Senior Research Fellow
RA o Research Associate

HRA © . House Rent Allowance
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99 "~ GENERAL

1. The EMR Division under HRD Group of CSIR provide CSIR Research

Fellowships and Associateships to bright young men and women for

training in methods of research under the expert guidance of fac-

ulty members/ scientists working in University Departments/

National Laboratories and Institutes in various fields of Science &

Technology and Medical Sciences. List of CSIR Laboratories is at
Annexure-l. -

2. The CSIR Fellowships/ Associateships are tenable in Univer-
sities/ JITs/ Post-Graduate Colleges/ Government Research Estab-
lishments including those of CSIR, R&D establishments of recog-
nized public or private sector, industrial firms and other recog-
nised institutions. However, CSIR reserves the right to determine
the place best suited to provide necessary facilities in the area of
science and technology in which the awardee is to specialise.

3. The CSIR Fellowships/ Associateships are tenable in India. Only
' bonafide Indian!citizens, residing in India are eligible for the award
of Research Fellowships/Associateships. The programme is aimed

at National Human Resource Development for S&T.

[* =N

: /f he award of CSIR Fellowships/ Associateships is for fixed tenure
/ and does not imply any assurance or guarantee for subsequent em-
ployment by CSIR to the beneficiary. The authority to award/ ter-
minate vests with CSIR. The awardee shall not lay claim to perma-
nent absorption in CSIR, aftér the expiry of the Fellowship/

Assbciateship.

5  SUBJECT OF RESEARCH

wﬁ.}%" E

Preference is given to a subject/topic of research relevant to the research
programumes of CSIR'laboratories and ndtionally important S&T areas.

6. CSIR JUNIOR RESEARCH FELLOWSHIP(JRE)
A certain number of |RFs are awé;ggﬂ each year by CSIR to those holding

MSc or equivalent degree, with a nimum 55% marks after qualifying the
/National Eligibility Test (NET) co ticted by CSIR twice in a‘year.

]
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1. APPLICATION PROCEDURE

- Applications for JRF are invited twice a year through press advertisement

on all India basis;in the prescribed application form printed along with

the advertisement in the Employment News by a specified date. The -

completed application form may be submitted to the Controller of

Examinations, Exa'mnnatlon Unit, CSIR Complex Buxldmg, Opp. Institute +
-of Hotel Management, Pusa New Delhi - 110012 -

8. AGE LIMIT

The upper age hnnt for JRF shall be 28 years:which is relaxable upto, 5

© years in the case of candidates belongmg to Scheduled Castes/. Scheduled

Tribes, women, physically handicapped and OBC applicants.

9. SELECTIOiN PROCEDURE
The selection for atward of JRF shall be made on the basis of a competitive
written test called|the National Eligibility Test (NET), _conducted by CSIR
at national level and consisting of two papers. Paper — I is objective type
consisting of Part (A) general nature and Part (B) is subject type. It tests
the mental ability and broad awareness of scientific knowledge at the

rudimentary level The second paper is to be selected from amongst (1)

Chemical: Smences (2) Earth, Atmosphere, Ocean and Planctary Sciences,
(3) Life Sciences, (4) Mathematical Sciences and (6) Physical Sciences. The
second paper requlres short descriptive answers to questions: Usually
examinations are held for a day on the thlrd Sunday in June and
December, each yegu

10.  The candidates who qualify in the test are informed individually

after the result i§ finalized. The Fellowship is awarded on' receipt of
necessary details of the qualifying degree examination, place of work,
research topic, the name of supervisor and the concurrence of the

Institution to provide all necessary facilities. The validity of the offer of -
, this award will be pne year. The candidate is expected to register for Ph D

degree within a pe1 iod of one year from the date of joining.

|
11. STIPEND & TENURE

1) The stipend|of a JRF selected through the all India test will be Rs _
5000/- pm for a perlod of 2 years. In addition, annual contingent grant of -

Rs 10,000/- per Fellow will be provided to the University/ Institution. The
guidelines for utlhsatlon of contingent grant are given in Annexure — II.

(11) On completion of two years as JRF, the stipend may be increased
to Rs 5600/- pm for the 3'd and subsequent year on the basis of assessment

2




of Fellows’ research progress/ achievements through interview by an
Expert Committee consisting of the Guide, Head of the Department and
an External Member from outside the University/ Institution who is an
expert in the relevant field, not below the rank of Professor/ Associate
Professor.  As far as possible the External Member should .be the
Chairman of the 3 member Committee. Where the Guide happens to be
the Head of the Department, the Dean, Faculty of Science or any senior
member of the Department may be associated as the third member of the
Committee (ANNEXURE III). On upgradation, the designation of JRF
will be changed to SRF (NET). In the event of the Committee not
recommending upgradation, the candidate will continue as JRF with a
stipend of Rs 5000 /- pm for the 3 year or his fellowship may be
terminated depending upon the decision of the Committee. The progress of
research work of JRF will be assessed again at the end of 3 year for such
upgradation.

It is expected that Fellows will have published work to their credit by the
end of 3" year. This shall form an important quantitative and qualitative
criterion for judging the progress made by the candidate. If the work of
JRF is still not found satisfactory for upgradation, the fellowship will be
terminated. Extension of tenure for SRF(NET) for the 4th year will be on
_the basis of the progress report and recommendation of the guide. The 5"
year extension as SRF(NET) is permissible on the recommendation of
three members assessment committee and progress report duly supported
by publications in the form of reprints/ preprints/ manuscripts of the
paper published, accepted or communicated for publication (Annexure IV).

The total tenure as JRF plus SRF(NET) will not exceed five years. This
will include the tenure of Fellowship awarded by UGC/ DST/ ICMR/ ICAR
etc or any other funding agency/ Institution. The order for continuation at
the higher rate of stipend as SRF(NET), continuation at the same rate of
stipend as JRF or otherwise will be issued by the EMR Division of HRDG,
CSIR. Extension may not also be granted if the fellow does not
acknowledge support of CSIR in his research publications.

12. CSIR SENIOR RESEARCH FELLOWSHIP (SRF)

A certain number of SRFs will be awarded each year by CSIR directly to
those possessing the following qualifications and experience :

MSc, BE, BTech with minimum 60% marks and at least two years of post
MSc, BE, BTech, research experience as evidenced from fellowship/
associateship or traineeship and published papers in standard refereed
journals.

OR
ME, MTech or equivalent degree in Engineering/ Technology with
minimum 60% marks. R

3
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OR

o MBBS or BDS( (with 1 year of internship) with first division. -

OR
BPharm/ BVSC/ BSc (Ag) or equivalent degree with minimum 60% marks
and at least three years of research experience.

' , ; OR '
MPharm/ MVSe/ MSc (Ag) or equivalent degree with minimum 60%
marks and at least one year research experience.

13.  Research |workers who have had requisite training in methods of
research alongwith above qualifications and who have proved their
aptitude for original research are eligible for this Fellowship.

14. AGE LIMIT

The upper age limit for SRF shall be 32 years. The uppe}r age limit is

relaxable upto 5 years in the case of candidates belonging to scheduled
castes/ tribes, women, physically handicapped and OBC applicants.
|

1 )
1A.© APPLICATION PROCEDURE. |

Applications for SRF are normally invited twice a year on all India basis
through press advertisement. The prescribed application form is printed

alongwith the advertisement in the Employment News usually during the"

month of Aprilﬁ’ and October every year. Application proforma duly
completed and forwarded through the proposed Supervisor and Head of
the Department/ Institutions should be submitted within the prescribed
date alongwith: & Demand Draft for the amount indicated in the
advertisement to the Deputy Secretary, EMR Division, HRD Group, CSIR
Complex, Opp In‘stipute of Hotel Management, Pusa, New Delhi — 110 012.

16. SELECTION PROCEDURE

Selection will be made through the procedure of assessment of academic

record and published/ project work by discipline-wise high-level expert-

- Committees. Second class rail fare will be admissible to those applicants who
are called for interview.

Merely fulﬁlling of eligibility criteria will not entitle a candidate for being

called for interview. Candidates wiil be called for interview after screening -
on the basis of criteria adopted by CSIR depending on the number of

fellowships available. CSIR reserves the right to call or not to call a
candidate for intgrview. '

The validity of the award letter shall be six months from the date
mentioned in the award letter. No extension beyond six months will be

4
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_considered. Decision of CSIR in matters of selection for interview or for

award of Fellowships etc. shall be final.
17.  TENURE

The tenure of SRF will initially be 2 years. Extension of tenure for the 3
year will be issued by EMR Division of HRDG after receiving the
recommendation of three member Expert Committee consisting of Guide,
Head of Department and an external Professor in the relevant field duly
supported by detailed progress report and publications in the form of
reprints/ preprints/ manuscripts or paper communicated for publication
(ANNEXURE V). The total tenure as JRF & SRF will not exceed 5 years.
The tenure of SRF in Engineering & Medical Sciences is four years.
Extension for the 3 & 4th years will be issued by EMR Division according

;S\f

to the procedure outlined above. Computation is made of the total period .

of tenureship of Research Fellow/ Associate if he/ she has availed any
other fellowship of equivalent status from any agency/ institute. A
Research fellow/ Associate who joins on the first day of the month, his/ her
tenureship will be completed on the last day of the previous month. In
other cases the tenureship will be completed on the last day of the same
month.

18. STIPEND

SRF in a scientific discipline is entitled to a stipend of Rs 5600/- pm for 18,
2rd & 3rd years. The stipend in case of medical (MBBS, BPharm, BDS,
MVSC and MPharm) and engineering subjects (both at bachelors &
master’s degree level) will initially be Rs 6000/- pm for 1¢t and 2nd years
and later enhanced to Rs. 6400/ for the subsequent years depending on
progress of research having been assessed as satisfactory.

GENERAL TERMS AND CONDITIONS FOR RESEARCH
FELLOWSHIPS | .

19.  AWARD OF FELLOWSHIP AND RELEASE OF GRANTS

The Fellowship will be awarded to the selected applicants by a formal
letter giving details of the grant and the conditions governing it, under
Intimation to the University / Institution which sponsored their
applications. The offer should be availed within one year for JRF and 6
months for SRF/ RA from the date mentioned in the award letter. The
grant money 1s payable in one or two instalments during the financial
year on presentation of claim bill in triplicate in prescribed proforma
(Annexure VI) duly signed by the Finance Officer/ Head of the Institution.
The first payment will be made after the receipt of the Joining report of

5




the fellow alongw1th other necessary documents as mentloned in the
award letter, Ethrough the Guide duly forwarded by the Executive
Authority of the Institute in whose favour the grant is to be released.
Subsequent payments will be made only after receipt of (a) the progress
report of the Research Fellow in the prescribed proforma (Annexure ~ V)
for the penod ending 31 March. and previous one year report,’ ()
statement of accounts of expendltuxe incurred during the current financial

year ending 31/March, alongwith the claim bill for the next financial year ‘

from the 1nst11",ut10n The- sponsor Institution/ University may advance
money for payment of stipend to the fellow and to meet the contingent

expenditure on! his/ her joining the fellowship for subsequent years which.

may bé adJusteld subsequently on receipt of the grants from the CSIR for

the Fellowshipi The unspent amount of earlier payments on account of

stipend will be adjusted in making the fresh payment. The accounts

should be maintained on a ledger type system by the grantee Institution

for the Research ‘Fellow (Annexure — VIII). The University/ Institution
shall be 1espon{51ble for proper utilization of grant and for rendering the

account to CSIH
i

20. CONTINGENT GRANT

A contingent grant of Rs 10 000/- per fellow per annum is provxded to the
University/ Institution. For less than one year, the contingent grant will

be admissible on pro-rata basis. Part of .this grant may be utilized in the’

interest of research work, purchase of books, etc. The unspent balance of
contingency grant at the end of a year may be carried forward to the next
year. The gu1dehnes for utilization of the contingent grant are given in
Annexure-II. |SRFs will be given Rs 3000/- (ump sum) extra on
submission of PhD thesis in e-form. For details contact CSIR’s Umt for
R&D of Infor mation Products at urdip@vsnl.com '

21. PROGRFSS'REPORT

The p1eparation of annual progress reporf on the research work done shall

be an essential part of the Fellow's work. Each Research Fellow shall

submit his/ - her annual research report in the prescribed proforma
(Annexure — IV) within a period of 15 days after completion of one year
tenure to CSIR through his/ her Guide/ Head of the- Department at the

time of claiming the grant for the next financial year. It is essential to give |

upto date and full information against all the columns of Annexure — IV.
The results should be presented quantitatively in Tables/ Figure and
discussed in terms of the objectives and conclusions drawn should also be

given. F1agmen‘ca1y reports shall not be entertained. The progress report

should be always accompanied by copies of published papers, re- prints,

pre-prints of pa|pels duly acknowledging financial assistance of CSIR duly

accepted for publication, manuscripts of papers communicated - for

6
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Jus publication, failing which the fellowship will be terminated. Attendance
record  must accompany the annual report. The Guide/ Head of
Department shall bring out in his assessment report the share of
originality and initiative of the fellow in carrying out the research work. If
thesis 1s submitted for highoer degree, this may be veported by the guide of
the department to CSIR and the result when announced.

22.  PUBLICATION/ PATENT -

The vresults of a Fellow’s research work may be published in standard
refereed journals at the discretion of the Guide. IT SHOULD BE
ENSURED THAT THE ASSISTANCE PROVIDED BY CSIR ALWAYS
ACKNOWLEDGED IN ALL SUCH PUBLICATIONS. One copy each of
the published 1‘esearcch papers should be sent to CSIR. The right to
commercial exploitation of the results and patent right arising out of the
mvestigation will, however, rest exclusively with CSIR.

23.  OBLIGATIONS OF RESEARCH FELLOW

(1) He/ She be a full time researcher and submit himself/ herself to the
disciplinary regulations of the University/ Institute/ Laboratory where he/
she s working., Regular attendance of the fellow may be ensured by the
department by keeping an attendance register.

(1)  In case a fellow decides to appear for competitive examination, he/
she would invariably seek permission from the guide and inform CSIR
about 1t. :

(in)  The Rescarch Fellow is not to take any assignment otheyr than
related to his/ her approved research programme, paid or unpaid. His/ her
taking up any paid assignment at any time in the course of fellowship,
excepting as specified in para 24, may lead to the fellow being asked to
pay back the entire fellowship amount in addition to disciplinary action.

(iv)  Once a Research Fellow accepts the Fellowship and joins, it is
incumbent on him/ her to continue the research for the normal tenure of
the fellowship or for such lesser duration which the original objectives of
the rescarch problem have been achieved.

(v)  No Fellow shall discontinue his/ her Fellowship without prior
approval of CSIR. In case he/ she wishes to discontinue the fellowship
prior to completion of the tenure on attainmeit of original objectives of
research, he/ she must submit the resignation to CSIR through the Guide
one month in advance, indicating specific reasons for not continuing the
Fellowship. The Fellowship shall cease from the date stipulated in the
CSIR letter approving the resignation.




(vi) The research Fellow must send a detailéd cv:or.'\sollidated report of the

 research work done during the entire period of Fellowship on completion

of the tenuré/resignation of the Fellowship through the Guide to-CSIR, in
the prescribéd proforma (Annexure-VIII), within one month.

(vii) During the tenure of the Fellowship, the Fellow shall correspond ‘wi~th_'

o -
W\

CSIR only through the Guide with the approval of the Head of the Institu- | |

tion.

(viii) The Research Fellow shall keep CSIR: informed about ‘his/her getting
the higher dﬁegree, submission of thesis for PhD,MD,MDS,MS MPhil ME etc.
and submission/acceptance/publication of any research paper arising out
of the research work done during the tenure of the fellowship. He/she
must ackn‘o%vle_dge the support of CSIR in the publications. One copy each

of all the research papers published mustbe sent to CSIR a_t each stage of -

publication manuscript/reprint.
S :

) | L .
24. TEMPbRARY TEACHING & RESEARCH JOB.

A Research Fellow on the recommendation of Guide, and provided his/her
Univ/ln.stit:ute has no objection, may be permitted by CSIR to take up tem-
porary paid lecturership/research job in a recognised R&D Institution/
University, College/Institute of repute/ Recognised R&D Institution/PDF
studies in India & abroad for a period not exceeding one year during the
entire tenute of the Fellowship (JRF & SRF together). The Research Fellow
will notvbe?_ entitled to any extension of the Fellowship for such periods.
The Fellow! will not be entitled to stipend or contingency during “such
leave. Such leave period will be counted in the tenure. Such leave can be
taken onlylafter joining and working as Research Scholar at least for one
year. Fellow has to report for duty at the same place from where he
proceeded on leave. - : |

25. LEAVE

Leave withvsti.pend not exceeding 45 days for each c_omplet‘ed year of ten- '

ure may be “allowed by the Guide after the request has been communi-
cated to CSIR. The leave will be treated as part of the Fellow’s tenure. The
leave due dan be carried over to the next year; however not more than 90
days can bé accumulated at any time during the tenure. Of this not more
than 30 dagls ¢an be availed of at the end, prior to completion of the
tenure of Fellowship. During the first year of Fellowship or any, uncom-
pleted year leave may be granted on pro-rata basis. Sanction of leave with-
out stipend may be considered by CSIR under special circumstances. In
case a Fellow proceeds on leave before termination of Fellowship, he/she
must join back before the expiry of tenure, failing which the tenure will be

J. 8




}6 Y

Sattr A -

deemed to have terminated with effect from the date he/she proceeded on

leave. The fact of joining back from leave should be communicated to CSIR
immediately. -

26. The Guide can grant leave to'a Fellow in his/her charge with the
concurrence of the Head of the Institution/Department if the leave is due,

as prescribed in the para 25. If Jeave is not due, such cases will be decided

by CSIR only. The Fellow should not be allowed to proceed on leave to
visit abroad for attending conferences/seminars ete. without prior ap-
proval of the CSIR well in advance. The entire duration of such foreign
visits if funded by any national/international agency, whether partially or
fully, would be treated as leave without stipend.

27(i). For women Fellows with less thar two surviving children are entitled
for full stipend plus HRA, during the period of absence upto 135 days on
grounds of maternity. Such leave shall be sanctioned by the Guide under
intimation to CSIR. The Fellowship amount for leave period will be paid
after the fellow resumes duty and submits a medical certificate in support

of actual confinement. It is expected that the Fellow will make up the
~deficiency during the remaining tenure.

(i) Male fellows of CSIR with less than two surviving children are enti-
tled for 15 days paternity leave during confinement of his wife on submis-
sion of relevant documentary proof -

28. TRANSFER OF FELLOWSHIP

The fellow should carefully choose the host institution, infrastructural facil-
ity to carry out his research before joining. Request for transfer of fellowship
will not be entertained except on compelling circumstances for which the
fellow & his/her guide should submit proper justification. The No Objec-
tion Certificate should be produced by the fellow /associate from supervi-
sor and Head of Department of University/Institute from where transfer is
sought and where to be transferred by giving reasons of transfer. No TA
will be'permissible in such cases. The research Fellow must ensure that
necessary facilities are available at the Institution chosen by him/her for
research at the time of joining the Fellowship. However, no transfers will
be allowed in the last six months of the tenure of fellowships & also after
submission of Ph.D thesis. Joining time given in the event of transfer
which will be treated as duty period will be as under:

Local transfer 1 day

<300 km 2 days

> 300 km one week

s s g £ o e e
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29. TERM[NATION OF FELLOWSHIP

The Fellowship shall normally stand terminated on coimpletion of its tenure
or from the date the Fellow resigns and his/her resignation has been
accepted by /CSIR. The Fellowship may be terminated by the CSIR on the
recommendation of the Supervisor and Head of the Department/ Institu-
tion. The fellowship may also be terminated if the institution where it is
tenable refuses to continue -to provide facilities to the fellow on discipli-
nary grounds and so informs CSIR: - )

30. If a fellow leaves without permission, stipend due at.a‘hy time shall
not be paid to him/her by the Institution, till all University and other dues

are cleared and certified by the University/l'nstitution.'Resp()nsibility

i

in such cases Shall be that of the University /Institution concerned.

31.- The unspent balance of grant lying with the Institution at any time
due to termination/resignation of the Fellow must be refunded to CSIR

immediately by means of a demand.draft in favour of CSIR Complex,

New Delhi.

32.  Research Fellows must settle their claims within one year of leaving

the Fellowshipf_. No claim will be admitted by CSIR after one year of leaving
the Fellowship. . :

33. ACCOMMODATION/HRA

All Research Féllows may be allowed hostel accommodation whérevér avail-

able and those residing in hostel provided by University/ln;situte will not

be eligible for HRA. Reimbursement of hostel fee is not permissible. Where
this is not possible, house rent allowance will be allowed as per the rules of

the host institutions. In no case it should exceed the rates payable to Cen- -

tral Govt. employees in that arca. The basis for calculating HRA will be the
actual stipend of the Research Fellow. The concerned institution will.send
HRA claim bill} in triplicate separately in respect of the Fellows who fulfil
the requisite conditions of the host institutions.

34. MEDICAL BENEFITS

34.1 All Reseatch Fellows may be providéd medical benefits as per rules of

the host Institution. This will be limited to the fellow only and not for A

his/her family members/dependents. For calculating the medical benefits
the criteria will be the revised basic pay of central Govt employees.

at the time of joitmin’g or thereafter, if felt necessary.
35. OVERHEAD CHARGES |

35.1 For maintaining and only on timely submission of the accounts . of
CSIR grants, thebeneficiary University / Institution is entitled to claim from

34.2 The host institute may get the fellows/associates med

10
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CSIR the oVefhead charges at the following rates. ¢

(a) For Research Fellows and Associates : Rs 500/~ per year without any
ceiling on the total amount.

(b) The rates are applicable from the finanical year 1998-99.

35.2 The admissibility of the overhead charges shall be subject to the
timely submission (within one year) of the following statement/documents
to CSIR:

(a) Consolidated utilisation certificate in respect of the financial year in_
question.

(b) Statement of Accounts of CSIR grants headwise & yearwise. Audited
statement by statutory auditors or government auditors may be sent later
on.

() Details of refunds of unspent balance of terminated Fellowships
alongwith cheque number, date etc.

(d) Abstract of claim for overhead charges.

353 The amount of overhead charges may be retained by the Institution
while refunding the unspent balance or where there is no unspent balance
for the year in question, then from the grants of the current year, provided
the accounts are rendered within one year. Payment of the overhead charges
to the employees maintaining accounts of CSIR shall be made only on au-
thorisation by CSIR and on receipt of the statement/ documents mentioned
above. '

35.4 The disbursement of overhead charges will be at the discretion of the
institute/university. : ‘

36. RESEARCH FELLOWSHIPS IN CSIR LABORATORIES

The JRF’s may be recruited in CSIR Laboratory/Institute from among the
candidates who are identified for support by EMR from the result of the
national CSIR-UGC NET only. The terms and conditions as given above
will be applicable to all JRFs & SRFs. GATE - Qualified (in Engineering and
technological subjects only) candidates can be selected as JRFs in CSIR
Laboratories after following a procedure prescribed by Directors. Persons
declared eligible for lecturership only will also be eligible for award of JRF
in sponsored schemes, through HRD or other agencies only

37. SRF(EXTENDED)

For those meritorious candidates who have submitted their Ph.D thesis and
are awaiting the award of Ph.D degree may apply for SRF(Extended). The

It




tenure will be for a maximum period of one year only. This tenure of
SRF(Ext) will be counted in case the candidate applies and get selected as

~ CSIR RA, afterigetting the Ph.D degree. The upper age limit for SRF(Ext)
18 33 years. F

‘ r ' B
38. CSIR RESEARCH ASSOCIATESHIP (RA)

A certain number of RA-ships may be awarded each year directly by CSIR

to young research workers who have shown promise in orxgmal research

and propose to |pursue research work in science, engineering, medicine or
technology on spemﬁc projects. The Associate will do full time research
work on probleths stated in his/ her application and approved by CSIR.

39. ELIGIBfLITY

Under this scheme persons possessing Doctorate (PhD/ MD/ MS/ MDS) or
equivalent degnee or having 3 years of research, teaching and de31gn and

development experience after MVSc/ MPharm/ ME/ MTech wxll be ehglble '

for award as RA
F

40. AGE LiMIT

The upper age limit for award of RA shall be 35 years. Th'evupper age limit
is relaxable upto 5 years in the case of applicants belonging to scheduled
castes/ tr1bes women, physically handlcapped and OBC candxdates

41. APPLICATION PROCEDURE

Application for RAshxp are normally invited twice a year on all India basis
through press ladvertisement. The prescribed application form will be
printed alongwith the advertisement in. the Employment News. The

" completed apphcatlon proforma must be submitted to the Deputy
Secretary, EMR Division, CSIR Complex, Opp. Institute of Hotel

Management, P;usa New Delh1 - 110012, within the prescribed date '
42, SELECTION PROCEDURE

The selection would be through assessment of academic achievements of

. candidates and|interviews of those screened by high level disciplinewise

Selection Commlttees constituted for the purpose. Second class rail fare is
admissible to those applicants who are called for interview. The validity of
the offer of award shall be six months from the date mentxoned in the
award letter:

1
43. The RA slnps are tenable in Indian Universities/ I1ITs/ Colleges/
Government Research Establishments and. those of recognized public or
private sector industrial firms and other Institutions approved by CSIR.

12
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44. STIPEND AND CONTINGENCY GRANT

The consolidated stipend of RA will be one of the following .

(@) Rs 8000/-

(b) Rs 8800/-
(c) Rs 10500/-

The stipend may normally be fixed at Rs 8000/-. However, a selected RA
may be placed in the higher stipend if there is ample justification and such
recommendation is made by the disciplinewise Selection Committee and
approved by DGSIR. In addition, contingent grant of Rs 10,000/~ per annum-

per Associate will be provided to the concerned Universities/Institutions.

45. TENURE

Associateship will be tenable initially for a period of one year. It may be
extended further at the discretion of CSIR. In such a case the progress of RA
would be assessed each year by high leyel disciplinewise Assessment Com-
mittee consisting of one external member not below the rank of Professor,
Supervisor of the candidate and Head of the Department. If the Supervisor
happens to be the Head of the Department, another Professor of the same
Department may be associated with the Committee. External member
should preferably be Chairman of the three member Committee. However,
the order for extension or otherwise will be issued by the EMR Division
after having considered the high level disciplinewise Corhmittee’s report,
together with the detailed progress report duly supported by the reprints/
preprints/manuscript of the papers published, accepted or communicated.
The total tenure of RA is planned to be of maximum 3 years including the
tenure of associateship awarded by UGC/DST/ ICMR/ICAR etc.

46. AWARD OF ASSOCIATESHIP AND RELEASE OF GRANTS

The procedure described in paras 19 to 27 for fellowship will be applicable
in the case of Associateship. v

47. CONTINGENT GRANT

The contingent grant is Rs 10,000/- pa. The details in para 20 of

Fellowship will be applicable for utilisation of this grant.

48.  The Associate shall present yearly reports on the progress of his/her
work, through the Supervisor and the Head of the Department in the
University /Institution, in the prescribed proforma (Annexure IV), as
mentioned in para 21. : \

49. The Associate shall, at the expiry of the Associateship, submit a

3
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comprehensive report of the work ‘done during the entire period \f o \ !
Associateship through the supervisor to 'CSIR in ‘the published work ’
(manuscripts, reprints). L L \ l

.
f .

»
-
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50.  If an Associate wishes to leave the Associateship before the end of

the tenure, it should be with the prior approval of CSIR. L Fol
| T

t

51. The Associateship can be terminated, if at any time’ ?SIR 1snot? o
satisfied with the progress or conduct of the Associate. R ;’ ok

:\( .

BRI PR

52.  For rules!regarding selection, payment of funds, utilisation of
contingent grant, submission of progress report; tenure, publications and
patents, leave for temporary or paid lecturership research job ete. ‘the -
general rules appEligable to JRFs & SRFs will apply to RA. . %a&
5

53. DELEGATION OF POWERS TO DIRECTORS

Director of CSIR laboratory/ Institute is empowered to upgrade the JRF to
SRF and extend the tenure of SRF and RA after following the prescribed
procedure on the basis of three members assessment committee report.
The order is to be issued by the laboratory and only copy may be sent to
Head, HRDG for monitoring. Director is also empowered to sanction leave
(without stipend also), accept resignation etc. under intimation to HRDG.
This will apply 1ln case of those Fellows/ Associates who are awarded
fellowship/ associateship by HRD Group of CSIR. Director is also’
empowered to sanction leave without stipend to a fellow/ associate
proceedings abroad upto the period of one year only under intimation to
Head, HRDG. '

54. GENERAll

CSIR may send vxllhenever considered necessary its officers-f{)_r reviewing
the work of the Fellows and Associates, inspection of accounts, etc, n

Universities/ Institutes - where the scholars are placed.

55.  Any kind of paid or honorary, part-or-full-time employment or
private practice even in honorary capacity is not permissible during the
tenure of Fellowship/ Associateship.

56. The stipend of research fellow/ asSociate is exempt from
the payment offincome tax undexf‘lO(l‘G) of IT Act, 1961.

o7.  These termjs and conditions supersede all previous ixis’truétions’
issued in regard to JRF/ SRIY RA. I‘lovaur. any relaxation would rcqui.rcv
approval of DG CSIIR. In-all matters decision taken by CSIR shall be final.

14
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ANNEXURET -

IJ‘JI’ OF CSIR LABORATORIES AND THEIR IMPORTANT
o RESEARCH PROGRAMMES

~ Central Building Research Institute(CBRI), Roorkee - 247 667

Providing S & T back up to the problems of buildings & construction industries in the
areas of housing; building materials; geotechnical & structural enginccring. '

Centre for Celiutar aﬁﬁ%o!eé’%‘%xgmology (CCMB), Hyderabad - 500 007

Biophysics &Baochem1§try, Molecular  Biology; genetics and evolution:
biomedicines & biotechnology.

Central Drug Resecarch [nstitute (CDRI), Lucknow - 226 001

Development of contraceptlves, new drugs for .tropical diseases (malaria.
filariasis,leislimaniasis); cardio-vascular and central nervous system  disorders.

Central Electrochemical Research Institdte (CECRI), Karaikudi - 623 006

Batterics and  power  sources, electrochemical materials science,
electrohydrométtalurgy; electrochemical instrutientation.

Central Eleetronics Enginecring Research Institute(CEERI), Pilani - 333 031.

Microelectronics-LSI\VLSI  circuits; Strategic Electronics (Semiconductor
Devices); Indus+ial clectronics-Microprocessor and PC based control systems for
sugar. ted, leathiér, duwy, pulp, paper, and textile industry; colour graphics and
digital mapping systems; Muséi Electronics-Audio-Visual systems and speech
engineering

Centre for Biochemical Technolog) (CBT), Delhi - 110 007.

Allergy -and Immunology ; dlagnostlcs genetic engineering ; bio-organics and
high teeh reagents.

Central Fuel Research lnstittits (CFRI), Dhanbad - 838 108.

Coal preparation ; carbonization for assessing coking characteristics of coal for
different metaliurgical applications and formulations of coal blends for the stecel
industry ; development of pollution eontré! theasures for coal based industrics,
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13.
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Central Food Technological Research Institute (CFTRI), Mysore - 570 013.

Development of food products and processes for optimal utilization of country's

agricultural produce; upgrading traditional food-technology & development  of
appropriate technologies for reducing/eliminating post-harvest losses of perishables
and durables: bioactive substances and food packaging.

Central Glass and Ceramic Research Institute (CGCRI), Calcutta - 700 032.
Development, of different varieties “of optical glasses; electronic materials; low-

g gs . . .
cost building matertals and bio-ceramics.
i

Central Institute of Medicinal and Aromatic Plants (CIMAP), Lucknow 226 016.

Development  of agrotechnologies for —economically important medicinal and
aromatic plants. Basic research in the area of phytochemistry; pathology ;
genetics, entomology and pharmacognosy.

Central Leather Research Institute (CLRI), Madras 600 020.
Modernisation of tanneris: development of environment friendly chemicals and
technologies including enzymatic options; tannery and slaughter house by-

products; waste water management; region-specific’appropriate technologies.

Centre for Mathematical Modelling and Computer Simulation(C-MMACS),
Bangalore 560 037. '

Mathematical Modelling ; Global climate change.

Central Mechanical Engineering Research Institute (CMERI), Durgapur-715 209.

Design and development of mobile manipulators; robotics; deep-seabed mining
systems; and reliability analysis of systems in atomic power plants. :

Central Miéling Research Institute (CMRI), Dhanbad 826 001.

Development of mining technology for the exploitation of complex coal deposits;
numerical modelling of rock excavations and computer application in mine planning
and designing from stability and safety point of view; ergonomics in _mining
operations.

Central Road Research Institute (CRRI), New Delhi 110 020.
Pavement , design and performance; road condition monitoring; maintenance
planning and management; landslide management and  hazard mitigation;
deterioration - and rehabilitation of bridges; transportation planning; traffic
engineering road safety and environmental problems.

Central Scﬁcntiﬁc Instrumentation Organisation (CSI10), Chandigarh -160 020.

Development  of instruments for microelectronics; special defence needs:
Development of analytical instrumentation.

16
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Institute of Himalayan Bioresource Technology (IHBT), Palampﬁi‘- - 176 061.
Floriculture; tea sciences; biotechnology and natural plant products.

Contral Salt and Marine Chemical Research Institute (CSMCRYI), Bhavnagar-
364 002.

Salt engineering; marine chemicals; desalination of brackish/saline water ; marine
algae: photoinorganic chemistry and phytosalinity.

Indian Institute of Chemical Biology (IICB), Calcutta 700 032.
Natural products of medicinal, biological and industrial value; development of
novative immunoassay techniques; development of tissue-targeted drug-delivery

system.

Indian Institute of Chemical Technology([lCT), Hyderabad 500 0¢7.

chemicals.
Indian Institute of Petroleum(IIP), Dehradun“248_005.

Petroleum refining technology Separation Processes ; Catalytic reforming;
Petroleum Products Applications; alternative fuels.

Institute of Microbial chhnology(IMT), Chandigarh 160 031

- Molecular biology and microbial genetics; animal cell/tissue culture and protein

engineering.
Indian Nationa] Scientific Documentation Centre(INSDOC) New Delhi - 110 067

Design and development of S&T database; network-based online services; R&D in
information science and technology.

Industrial Toxicology Research Centre (ITRC), Lucknow - 226 001.

th'rmoxicology: environmental  health: immunotoxicology and environmental
bio.fech'nology.

National Aerospace Laboratories (NAL), Bangalore -560 017

Aerospace electronics; High density acoustics; modelling of fluid flows; aircrat* and
missile aerodynamics.

National Botanical Research Institute (NBRI), Lucknow - 226 001

Plant biotechnology: environmental sciences , taxonomy and ethnobotany; plant

molecular biology.
; 17
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30.
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32.

33.

34.

35.

36.

National Chemical Laboratory (NCL), Punc-411 008

Catalysis; biotechnology; organic chemical technology. Basic research in chemistry
and biochemistry. ‘

National Environmental Engineering Research Iﬁstitute (NEERI),
Nagpur-440 020

thlonal/socnetal missions on dnnklng water; environmental blotechnology hazardous
waste management modelling and optlmlzation

National Geophysical Research Institute (NGRI), Hyderabad-500 007
Seismology; geophysical exploration aﬁd geophysical instrumentation.
National lns‘titute of Oceanography (N10), Goa-403 004.

International Geosphere—Bio-sphére programme; oceanographic studies of the
Antarctic waters; marine biotechnology and technologies for rural development.

National Institute of Science Technology and Development Studies (NISTADS),
New Delhi-110 012

Mathematical modelling for S&T studies; infofmation systems & S&T archival
resources; technological and social change; history and philosophy of science.

National Metallurgical Laboratory (NML), Jamshedpur-831 007
Mineral benefaction; development; procéssing and evaluation of alloys.
National i’hysical Laboratory (NPL), New Delhi-110 012

Measurements, standards and calibration; cryogenics and superconductivity; applied
projects like thin films; underwater acoustic devices and nonconventional energy
devices.

National Instltute of Science Commumcatlon (NISCOM), New Delhl 110 012

Informatlon services : Medlcmdl & Aromatic Plants Information Service (MAPIS);
and Industrial Information Service: Science Popularization.

Regional ReSearch Laboratory (RRL), Bhopal - 462 026

Developnient of low-cost/alternative building materials; natural resources database
management and modelling studies on groundwater resources; metallurgy;
beneficiation of low grade ores and process modelling.

Regional Research Laboratory (RRL), Bhubaneswar - 751 013

Mineral processing; extractive metallurgy; survey & cultivation of aromatic, medicinal

and other cconomic plants.
!
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Regional Research Laboratory (RRL), Jammu - 180 001
Natural products & organic chemistry; introduction, improvement
and cultivation of medicinal and aromitics plants; post harvest
technology and applied microbiology & mutation genetics.

Regional Research Laboratory (RRL), Jorhat - 785 006

Development of o1l field chemicals: agrochemicals: drugs and drug
intermediates; organic chemistry; bio-chemistry and geoscience.

Regional Rescarch Laboratory (RRL), Trivandrum - 695 019

Material Science  Ceramies/ High Te superconductors/ alloys &

| composites/polymers
Mineralogy Clays/ beach, sand, minerals
Computer Modeling and stimulation of material sclence,
Science material processing aspects.
h
Chemistry Inorganic/ Analytical/ organic Chemistr
. O « -

40.  Structural  Engineering Research  Centre (SERC),
Chennai 600113

Structural  dynamies: experimental  mechanics;  structural
concretes and concrete composites.
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ANNEXURE-II

GENERAL GUIDELINES

To facilitate speedy day to day working of the Research Fellowships/
Associateships of CSIR, the following power can be exercised by the Guides*
of Research Fellows/Associates in concurrence with the Head of the De-
partment/Dean of the Faculty /Director/Vice Chancellor.

Sanctioning of leave when it is due.

Approving of tours of Research Fellows/Associates for:

Attending Symposia/Seminars/Conferences in India provided the
Fellows/ Associates are presenting papers which have been accepted
and for attending Workshops/Training Courses relevant to the re-
search projects.

Field work connected with research;
Computation work;

Consulting rare reference volumes in the nearest University /Research
Institution library.

Utilization of contingent grant for the following:

Acquisition of books and documents of relevance to the research topic
provided these are not available in the library of the University/In-
stitute.**

Towards meeting actual train fare and DA***. During tours the
Research Fellow /Associate will be entitled to TA/DA as admissible
in case of Government servants drawing (Revised) basic pay @ Rs
8000/- pm*** & above but below Rs 16,400 for RA’s and Rs 4100 and

*t

Lok

Senior Faculty member (or Supervisor) for Research Associates.

The requisition is to be recommended by the Supervisor and approved by
the Head of the Department. The book will become the property of the
University /Institution’s Library after purchase and could be issued to the
Supervisor/Fellow / Associate after accesion for use by the indenting Fel-
low / Associates till his /her research Fellowship / Associateship is over. Nor-
mally not more than 25% of the total annual contingent grant can be uti-
lized for purpose. '

The calculation of the daily allowance will be made from the date of com-
mencement of the journey to the date he/she returns to the Head-quarters.

20

- e e =



lf/q

e

above but below Rs 6,500 for Research Fellows. However, DA will be

limited to 50 days in a year. .
(111) Towards meeting TA/ DA limited to first class/ entitled class rail

fare of outside expert members of assessment Committee ****.

(1v)  Chemical/ consumable items required for the research work.

(v)  Equipment required exclusi\«'ély for research.

(vi)  Photographic materials for 1'os6;‘n'(:h or thesis work.

(vii)' Computation charges.

(vit1)  Reprints/ Off-print of rescavch papers.

(ix) ~ Stationery and postal charges *****

(x) Typing of rescarch papers.

(xi)  Registration fee for attending conference i Indin and abroad.

(xil)  Any other purpose, speciully authorized by CSIR.

(xii1)  Contingency grant can be utilized for registration of Ph.D and
submussion of thesis.

Contingent grant cannot be utilised for

(a) Foreign travel or other expenses for visit abroad.

(b) Stationery items such as: pen, pencils, folders, file covers, carbon
papers etc. and furniture items. ’

**x% Tt js expected that Assessment Committee meetings are so fixed
that services of experts can be utilized while they ave on a visit te
that mstitution.

*#¥k%*% Not to exceed 20% of the contingent grant.

N.B No expenditure can he incuered for purchasing furmture and office
cquipment.

21
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ANNEXURE-II .

THREE MEMB;ERS ASSESSMENT COMMITTEE REPORT FOR JRF

ASSESSMENT%' FOR  UPGRADATION OF = MR/MRS
SR JRF WORKING
AT ON COMPLETION OF TWO YEARS

THE CONSITUTION OF THE COMMITTEE

1. DR - EXTERNAL MEMBER

PROFESSOR/ ASSOCIATE 7
PROFESSOR DEPARTMENT *
UNIVERSITY/INSTITUTE:

2.  HEAD OF THE DEPARTMENT - MEMBER
(IN CASE HOD IS THE GUIDE, THEN
DEAN OR ANY OTHER SENIOR
MEMBER OF THE FACULITY)

3. GUIDE/SUPERVISOR - MEMBER
DATE, TIME AND VENUE OF ASSESSMENT /INTERVIEW |

ASSESSMENT OF THE COMMITTEE

1
1
:

RECOMMENDATIONS*
(Strike out whichever is not admissible)

-Inview of the outstanding/very good/satisfactory performance of the
JRF, and also the fact that he/she has published work to his/her credit..

1. Mr/Ms__, may be upgraded as SRF(NET) and his/her
stipend may be raised to Rs 5600 per month. '

2. Mr/Mrs__. may be allowed to continue for third year

on the existing rate of stipend.

MEMBER MEMBER MEMBER
(EXTERNAL) GUIDE (HOD)

22
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ANNEXURE-IV

Proforma for Annual Progress Report of Research Fellow/Associate.

1.

@ W N

6.

“14.

15.
16.

Name of the Fellow/Associate:

Naturé of Fe]lowship (JRE(NET)/SRF(NET)/SRF/RA):
CSIR Award No:

Name, designation and address of Guide:

Place of work (Names of the Department/Institute/ University /Col-
lege, etc.):

Date of joining;:

Period upto which feliowship is tenable:

Date of registeration for higher degree (MPhil, PhD, ME, etc.):
(a) Topic of research : ‘

(b) Broad Subject arca:

Objective in undertaking work:

Period of Report: From to

Attendance:

Total No. of working days during the period under report: -

Out of these, total No. of days in which the Fellow / Associate was
present and worked:

Number of days for which leave was sanctioned:

Detailed report about the research work done during the above men-
tioned period. This should include quantitative results of rescarch

* presented in Table(s)/Figure(s), discussion and conclusions drawn

(separate sheets should be attached):

Summary of rescarch work done during this period (in not more than
300 words: a separate sheet may be attached):

Plan of work for the next year (separate sheet may be attached):

Research papers published /accepted for publication/ communicated

for publication (Details of authors, title, journal, volume, page number

and reprints of published papers/preprints of accepted papers/ and
manuscripts of communicated papers must be sent):

23




17.

Date:

It is affirmed that I have devoted my full time to research and that I

did not take up any other paid or unpaid without taking written
permission from CSIR. 1t is also certified that due acknowledgement
of CSIR Financial assistance has been made in the published paper.

Signature of Fellow / Associate

18.  Overall assessment and comments of the Guide:

(a)

(b)

Date:

It is certified that the information provided above and in separate
pages enclosed with this report by the Fellow / Associate is correct to
the best of my knowledge and belief. o

My specific comments about the performance of above Fellow /As-
sociate are as under:- ' ‘

Signature of Guide/Supervisor/Head

24
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ANNEXURE-V

THREE MEMBERS ASSESSMENT COMMITTEE REPORT FOR SRF/RA

ASSESSMENT OF DR/MR/MS
SRF\/RA WORKING AT _____ | ON
COMPLETION OF TWO YEARS

THE CONSTITUTION OF THE COMMITTEE

1. DR ‘ EXTERNAL MEMBER
PROFESSOR/ASSOCIATE ‘
PROFESSOR DEPARTMENT
UNIVERSITY/INSTITUTE
2. HEAD OF THE DEPARTMENT MEMBER
(IN CASE HOD IS THE GUIDE, :

THEN DEAN OR ANY OTHER SENIOR
MEMBER OF THE FACULITY)

3. GUIDE/SUPERVISOR MEMBER

DATE, TIME AND VENUE OF ASSESSMENT/INTERVIEW

ASSESSMENT OF THE COMMITTEE

RECOMMENDATIONS
(Strikeout whichever is not applicable

In view of the outstanding/very good/satisfactory* performance of
the SRF, and also the fact that he/she has published work to his/her credit,
the Committee makes the following recommendations.

1. Mr/Mrs may be allowed to continue
for third /fourth* year. '

MEMBER 'MEMBER MEMBER
(EXTERNAL) (HOD) GUIDE

* For Engineering & Medical Sciences
5
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ANNEXURE-VI

WHILE CLAIMING THE GRANT IT MAY KINDLY BE ENSURED THAT
STATEMENT OF ACCOUNTS AND UTILIZATION CERTIFICATE FOR
THE PREVIOUS GRANT HAVE BEEN SUBMITTED TO CSIR

M.B.R No. ' To be filled and submitted.

Date | in triplicate

TO
Head, HRDG
CSIR Complex
NPL Campus, New Delhi - 110 012

GRANTS-IN-AID-BILL

“SIR Sanction No . - dated

Name of the Fellow '
(In case of single person)
RA
SRF Statement ené¢losed
JRF in triplicate -
Number of Research Fellow
(In case of consohdated bill) Total

PARTICULAR AMOUNT OF GRANT Total Rem‘arks
Staff Cont HRA

1 Amount banctloned
. for the year
- 199 '

2 Grant Claimed
for the Period
from to

DEDUCT

3 Unspent Balance
brought forward
from the year

4 Net amount
claimed

26
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Ql,g Certified that the amount claimed in the bill will be utilized for the
purpose it is sanctioned and in accordance with the Terms and Con-
ditions for CSIR Fellowship and Research Grants.

2. Certified that the attendance records have been maintained & checked. .

3. Certified also that the work of the Research Fellows/ Associate for
the past six months has been satisfactory. ‘

4. Certified that the persons for whom FIRA is claimed have not been
provided any accomodation and HRA claimed is as per rules of this
Institute. The individual certificate has been obtained in January 19
9 /July19 / and are enclosed duly signed by the fellow /RA

Signature Counter -Signature & Designation
of the Supervisor of Head of Institution
' ' (Office Stamp)

* Strike out whichever is not applicable

27
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Gr.No.

Passed for Rs. .

" (To be filled in by the CSIR)

EMRI

(Rs

Cheque to be issues

Pay Rs

| irrfavo‘ur of

28

Deputy Secretary/ Under Secretary / Sectron Offlcer_ o
, ‘Council of Scientific & Industrial Research o

Only*'(R.upe‘es{ a )

Deputy Fmancral Adviser/Finance & Accounts Officer -
Counc11 of Scientific & Industrlal Reserch ..
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ANNEXURE - VII

LEDGER SHOWING THE AMOUNT OF RECEIPT AND EXPENDITURE BN Kicti "
OF DIRECT RESEARCH FELLOWS/ASSOCIATES v

(Please see para 19 and 20 of the Terms & Condfitlons)@

Date ofjoirE\

Name of Researctt Fellow Department
RECEIPTS | PAYMENT
Particulars of grants received — (Particulars of grant paid)
Year Dateaf  Cheque No. Stipend: Contin- Total  $g. of Date of VrNo. Stipend Contin- Total .-Sigof - Remarks
receigt Date of gency Dizawing Payment gency Cisbur
of grant Amount Orficer of Grants : sing
(binamwe Officer) ) ) Officer
1 2 3 4 5 & 1 2 3 4 ’ 5 6 7
199-9
Balance
B/F from
Previous
year
Receipts Payments
during during
the Year the year
Balance
C/oto
the next
| year .
%R
\
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ANNEXURE-VIII

Proforma for Progréss Report of Research Fellow/ Associate for the entire
duration of Fellowship/ Associateship to be submitted on completlon/ ter-
mination of Fellowship/Associateship:

1.

2.

10.

12,

13.

14.

Name of the Fellow / Associate:

Nature of Fellowship (JRF(NET)/SRF(NET)/SRF/RA):

CSIR 'AWard No:
Name, designation and address of Guide:

Place of?work_ (Names of the Department and of the Institute/ Uni-
versity or College):

Date of j;oining:
Date of relinquishing the Fellowship / Associateship:
Date of riegistration for higher degree, if any:

(a) TopiEc of research:
i
(b) Broad Subject area:

Objectiv[e in undertaking research:
Period o§f Fellowship/Associateship availed in years and months:
Attendahce records:

bummany of work done. Actual research achievement may be sum-
marised in about 500 to 1000 words:

(a) Consolidated report of work done during the entire period of Fel-
lowship/ Associateship. This should bring out clearly the origi-
nal objectives and how far these have been achieved, emphasis-
ing the salient features of the work done by giving quanhtatwc :
data and its interpretation.

i
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15.

16.

17.

18.

Date:

19.

Date:

~(b) Research papers published /accepted for publication/ communi-

cated for publication (Full details of authors, title, journal, vol-
ume, year and page number may be given and reprints/ preprints
/ manuscripts of research papers must be enclosed. If some pa-
pers are submitted for publication or are published after submis-
sion of Annexure-VIII, their copies may be sent to EMR Division
as soon as é‘v\ailable by giving reference of CSIR award no. This
may be ensured by the Guide/Supervisor:

(¢) Whether PhD t\l\esis has been submitted:  Yes/No

If yes, title of thesis may be given

(d) Which higher degree has been obtained:

In case the Fellowship/Associat.eship has not been availed for the
full tenure, the reasons for discontinuing may be given, such as get-

ting a job, going abroad, lack of facilities/guidance,personal factors,
etc. o

Whether the work is of any applied importance and, if so, whether
patent has been/can be taken? If yes, whether CSIR has been ap-
proached:

Future correspondence address of the Fellow/Associate

Any remark/comment:

Signature of Fellow / Associate

Overall assessment and comments ot the guide: ‘

Signature
_ of the
Guide/Supervisor/Head
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HRD has been contributing significantly towards producing an 'inquiring society.’ In its mandate, it has various activities whiich have \
potential for generating a strong knowledge base. These numerous schemes cover a wide range of scientists (aging from 16 years to

65 years).

The following chart highlights the eI;igibiIity criteria, selection procedure, time of application, amounUétipe

Council of Scientific & Industrial Research

HRD Group Activities at a Glance

nd and tenure of the various

activities. i “
Activity | Scheme | Eligibility Selection Normal time for Amount/ Stipend / Tenure
Qualification / age procedure application Grant
1 2 3 . 4 5 .6 .
CSIR Programme Class X Plus/16 Years | Top 50 students of After the Class X . | No'stipend. Hand Extendable upto
on Youth for ' CBSEICSE, State results are holding programme in” | B.Sc. level
Leadershipin Board Examination announced. CSIR iaboratory upto S
Science (CPYLS) Application to be graduate levelin ¥
senttonearest « | science '
CSIR laboratory
Junior Research M.Sc.(55%) By qualifying in the Twice a year, in Rs. 5000/-pm b with 2 years, b4
Fellowship(JRF)2 50% for SC/ ST. National Eligibility response to- annual contingent grant | extendable by 1
Age limit: 28yrs 9 Test(NET) - (CSIR- advertisement in of Rs. 10,000/ year
UGC Examination) Employment News :
. in Feb / Aug
Senior Research {stclass M.Sc.with 2 | Evaluation by Advertised in Basic science SRF: 3 years
Fellowship(SRF)? years research: discipline-wise | Employment post-graduates, Rs. Total tenure
experience; M.Pharm., | expert committees on | News twice a year 5.600/- pm®; JRF+SRF: Syears
MBBS with one year the basis of Engineering and
intemnship; documents submitted Medical Science .
M.E. or M.Tech. o Ipersonal interview awardees, Rs. 6000 pm |
equivalent degrees; Contingent Grant of 1
e~ | Agelimit: 32years? | - Rs.10000-forall 1 s -
Research Ph.D. having research | Evaluation by Advertised in Rs. 8,000/-(fixed) ® 35 years e "‘
Associateship (RA) | publications; disciplinewise expert | Employment News | Rs. 8,800/-(fixed) ® 1. J
M.E. or M.Tech: committees on the twice a year Rs.10,500/-(fixed) e v
having three years basis of documents : ‘
experience; M.D. with | submitted/personal Annual Contingent
good academic record; | interview Grant of Rs. 10,000/
Age limit: 35 years¢ : , : for all
Senior Research Ph.D., M.Tech., Evaluation by Being received Basic Rs. 8,000/ to Rs. | Maximum 3 years
Associateship MD/MS with 2 years disciplinewise expert | throughout the year | 10,325/~ plus usual
(SRA) (Scientist's research/ teaching committees on the allowances admissible
Pool Scheme) experience and basis of documents to CSIR employees
publication(s) - submitted/personal
interview
Emeritus Scientist Eminent Evaluation by Any time during the | Rs. 10,000/ p.m a 3 years,
Scheme Superannuated; referees and the: year suitable contingency extendable by 2
scientists standing committee ' grant & Research more years upto
| Fellow/Associate 65 years of age
Visiting Middle level sciéntists | Evaluation by Twice a year TA&DA for two visits to | 3 years
Associateship from universities/R&D | committee(s) a CSIR lab. Maximum ‘
units in industries , of 60 daysin a year . ]
Research Scheme | All levels of sciéntists | Evalualion by Any time during the | Normally, uptoRs. 12 | Usually 3 years
employed in referees and area- year Jakhs for 3 years
universities, research | wise research
institutions and R&D commiltees,
units Committees meet
: i twice a year
continued.....
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(Activity/ Scheme | Eligibility Selection Normal time for Amount / Stipend / Tenure ,
: ) Qu_alifica@i@n | age Procedure application Grant ) 3
1 © 3 4 ' 5 5
| Sponsored', Al level' ciscientists | Evaluation by Any fime during the | Normally, upto Rs. 25 | Usually 3-vears E
Resgdrch Stheme s referees and area- year lakhs for 3 years i
' res, research | wise research f
nsandR&D. | committees;
' ' | Commitiees meet
T twice a year 3
Indian Language :-' ’,f B Joumals b ought Evaluation by Any time during the | Normally Varies Year lo year basis ‘
7 Joumal “eiays indndian referees year between
. . nguages‘wﬂh the ’ Rs. 10,000/- and
- Rs. 1,00,000/- per
. annum
Travel Grant Evaluation by a Any time during the | Full or partial grantfor | Days required for
' _ committee which year, preferably 3 travel only presentation of
- Associates, whose meets 10-12times a | months before the research papers in
. / 1 ‘papers have been “year | event international
: ' 1 -accepted for . conferences
‘ - presentation abroad. ‘
,-" | Agellimit: 40 years : .
“10 | Seminars, Symposia Evaluation by a Anytime during the | Partial support, | -
WV K Conferences efc. committee which year, preferably 3 Varying between Rs. k
Semit- % | organised on a meets 10-12 timesa | months before the 10,000/- and Rs. ;
[ . o nationat level by year event 1,00,000/-
: scientific societies, efc. , &
3 Citizen of india Evaluation & Nominations Citation, plaque and Demeeee
B engaged in research in | recommendations of | accepled once a Rs 2,00,000/- as prize
§ S&T the Advisory year in the 1st money
N Age fimit : 45 years Committee Quarter of the year. | Book assistance of
: v . Rs 10,000/~ p.a.
o+ vuung Scientist Young Scientist of Evaluation & Nominations Citation, plaque and | -----
o award (YSA) CSIR system recommendations of | accepted once a Rs 50,000/- as prize a
. Age limit : 35 years the Advisory year through money and research
) ' Committee Director, CSIR Lab Project of about Rs 10
‘ o ’ A In Nov/ Dec lakhs for 5 years
- o : Tentatively.

.

) (a) JRFs'and SRFs are expected to register for and obtain Ph.D. degrees by the end of tenure.
. ) t: In addition; house rent allowance (HRA) according o the rules of the organization where placed, is admissible.
{©) % Further delails, terms and conditions and application proforma can be obtained from the Head, Human Resource Development Group,

1 CSIR Complex, Library Avenue, New Delhi - 110 012.
d) " For JRF, SRF and RA positions, there is relaxation in age it upto 5 years for SC /ST JOBC / physicaliy handicapped and women
candidates. .
(e) _ * The stipend can be fixed in any of the three categories depending upon qualifications/ experience/ recommendations by the Committee. 5

Along with the plethora ohachvuhes done by HRDG, the Industry Sponsored Special PhD Programme (ISSPP) has been launched . A
L for NET qualified students. L

[
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{ilease contact for any further details : -~

Dr N.R. Rajagopal (Head, HRD Group) -
Tel No 3710519, 5748632 !

Shri'N.N. Sareen (Deputy Secretary)
Tel No 5788704

All correspondence should be addressed to:

The Head,

Human Resource Dev:elopment Group,
Extramural Research Division,
CSIR Complex Building,

NPL Campus, Pusa,

New Delhi-110012

Abbreviationi_s used

CSIR : Council of Scientific &iIndustrial Research

DGSIR: Director General Scientific & Industrial Resear?:h

HRD : Human Resource Development

EMR : Extra Mural Research | ' ‘

JRF  : Junior Research Fellow
_SRF  : Senior Research Fellow

RA  : Research Associate |

HRA : House Rent Allowancei.j :
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e : GENERAL
1. CSIR Research Fellowships and Associateships pro-
vide opportunities to bright young men and women for
training in methods of research under the expert guid-
ance of faculty members/scientists working in University
Departments/National Laboratories and Institutes
(Annexure-VIII) in various fields of Science & Technol-
ogy including Agri‘culture and Medical Sciences.

2. The CSIR Fellowships/Associateships are tenable in
Universities /1ITs/Post-Graduate Colleges/Government
Research Establishments including those of CSIR, R&D

-establishments of recognized public or private sector,
“industrial firms and other recognised institutions. How-

ever, CSIR reserves the right to determine the place best
suited to provide necessary facilities in the area of sci-
ence and engineering in which the awardee is to

specialise.
3. The CSIR Fellowships/Associateships are tenable in

" India. Only bonafide Indian Citizens, normally residing in

India are eligible for the award of Research Fellowships/
Associateships.

4. The award of CSIR Fellowship/Associateship does
not implg any assurance or guarantee for subsequent
employment by CSIR to the beneficiary. The authority
to award/terminate vests with CSIR. The awardee shall
not lay claim to permanent absorption in CSIR, after the
expiry of the Fellowship/Associateship.

5. SUBJECT OF RESEARCH:

Preference is given to a subject/topic of research rel-
evant to the research programmes of CSIR laboratories
and nationally important S&T areas.

6. CSIR JUNIOR RESEARCH FELLOWSHIP
(JRF): |

A certain nurDb’ér of JRFs will be awarded each year by

CSIR to thése holding MSc/MA or equivalent degree,

with a minimum 55% marks after a nation - wide bian-

nual examination conducted by CSIR.

7. APPLICATION PROCEDURE:
Applications for JRF are invited twice a year through

*1




pr{‘ advertisement on all India basis in the prescribed
application form printed alongwith the advertiserentTh
the Employment News by a specified date. The com-

pleted application form may ?be submitted to the Control- .

ler of Examinations, Examination Unit, CSIR Complex
Building, NPL Campus, Pusa, New Delhi- 110012,
t

8. AGE LIMIT: .

The upper age limit for JRE shall be 28 years which is
relaxable upto 5 years in the case of candidates beloﬁ'g—
ing to Scheduled Castes/Scheduled Tribes, women and
physically handicapped applri,cants‘.

9. SELECTION PROCEDURE: .

The selection for awardlof.?JRF shall be made on the
basis of a competitive written test called the National
Eligibility Test (NET), conducted by CSIR at national level
and consisting of three papers. Paper-l is of general
nature and is compulsory. It|tests the mental ability and

broad awareness of scientific:! knowledge at the rudimen-
tary leval. The other two papers (Papers 1l & Ili) are -

gptional, and are to be selected from amongst (1) Chemi-
cal Sciences, (2) Earth, Atmosphere, Ocean and Plan-
etary Scienges, (3) 'Enginee}lng Sciences, (4) Life Sci-
ences, (5) Mathematical Sciénces and (6) Physical Sci-
ences. One of these is of an é)bjective type and the other
requires short descriptive answers to questions. Usually

examinations are held for ajday on the last Sunday in"
June and December, each year. : ’

10. The candidates who qualify in the test are informed
individually after the result is%ﬁna’lis’ed. The Fellowship is
awarded on receipt of necess:ary details in the qualifying
degree examination, place of work, research topic, the
name of supervisor and the {concurrence of the Institu-
tion to provide-all necessary facilities. The validity of the
offer of this award will be one year only from the date
of communication of the result. The candidate is ex-
pected to ragister for Ph.D dégreé within a period of one
year. :

11. STIPEND & TENURE:

() The stipend of a JRF selfected through the all India
test will be Rs 2500/- pm for a period of 2 years. In
addition, annual contingent grant of Rs 10,000/- per

2!
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“« Fallow will be provided to the University/Institution.
The guidelines for utilisation of contingent grant are
given in Annexure-l '

On completion of two years as JRF, the stipend may
be increased to Rs 2800/-pm for the 3rd year on the
basis of assessment of Fellow's research progress/
achievements through interview by an Expert Com-
mittee consisting of the Guide, Head of the Depart-
ment and an External Member from outside the
University/Institution who is an expert in the rel-
evant field, not below the rank of Professor/Associ-
ate Professor. As far as possible the External Mem-
ber should be the Chairman of the 3 member Com-
mittee. the external member may be changed every
year. Where the Guide happens to be the Head of

the Department, the Dean faculty of Science or any

senior member of the Department may be. associ-
ated as the third member .of the Committee
(ANNEXURE VI). On Upgradation, the designation
of JRF will be changed to SRF(NET). In the event of
the Committee not recommending upgradation, the
Candidate will continue as JRF with a stipend of Rs
2500/- pm for the 3rd year or his fellowship may be
terminated depending upon the decision of the Com-
mittee. The progress of research work of SRF(NET)/
JRF will be assessed again at the end of 2 year.

It is expected that Fellows will have published work to
their credit by the end of 3rd year. This shall form an
important quantitative - and qualitative criterion for judg-
ing the progress made by the Candidate. If the work of
JRF is still not found satisfactory for upgradation, the
fellowship will be terminated. Extension of tenure for the
4th and 5th year as SRF(NET) is permissible on usual
assessment. The tofal tenure as JRF plus SRF(NET) will
not exceed Five (5 years). This will include the tenure of
Fellowship awarded by _UGC/DST/ICMR/ICAR etc or
any othér funding agency/Institution. The order for con-
tinuation at the higher rate of stipend as SRF(NET),
¢ontinuation at the same rate of stipend as JRF or
otherwise at the end of 2nd, 3rd, and 4th years will be
issued by the EMR Division of HRDG, CSIR. This will be
done after the recommendation of the three member

3
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Assessment Committee and detailed progressvreppr}.
duly supported by publications in the form of reprints/
pre-prints/manuscripts of the papers published, accepted
or communicated. for publications (Annexure-Ill} have
been considered. If the composition and recommenda-

tions of the Assessment Committee are not as per above -

guidelines, extension may not be granted. Extension
may not also be granted if the fellow does not acknowl-
edge support of CSIR in his research publications.

12. CSIR SENIOR RESEARCH FELLOWSHIP
(SRF): .

A certain number of SRFs will be awarded each year by
CSIR directly to those possessing the following qualifica- |

tions and experience:.

i) MSc,BE,BTech.BVSc.BPharm, or equivalent degree
with first division, and at least two years of post-
MSc,BE,BTech, BVSc, BPharm, research experi-
ence, as evidenced front published papers in stan-
dard refereed journals (journals listed in Current
Contents);

(i) ME,MTech or equivalent degree in Engineering/
Technology;

(iiiy MBBS or BDS (with 1 of year internship)/MVSc/

MPharm or equivalent.

13: ‘ Re§earch workers who have had at least two years
training in methods of research and who have proved

their aptitude for original research are eligible for this
Fellowship.

14. AGE LIMIT:

The upper age limit for SRF shall be 32 years. Only in
exceptional cases where a candidate is adjudged to have
outstanding ability the age limit can be relaxed margin-
ally at the discretion of the CSIR. The upper age limit is
relaxable upto 5 years in the case of Candidates belong-
ing to scheduled castes/tribes, women and physically
handicapped applicants. ‘

15.. APPLICATION PROCEDURE:

Applications for SRF are invited twice a year on all India
basis through press advertisement. The prescribed
applcation form is printed alongwith the advertisement

4
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in,the Employment News. Application proforma duly

completed and forwarded through the proposed Super-
visor and Head of the Department/Institution should be
submitted within the prescribed date alongwith a De-
mand Draft for the amount indicated in the Advertisment
to the Deputy Secretary, EMR Division, HRD Group,
CSIR Complex, NPL Campus, New Delhi-110012.

16. SELECTION PROCEDURE:

Selection will be made through the procedure of assess-
ment of academic record and published/project work by
discipline-wise high-level expert Gommittées. Second
class rail fare will be admissible to those applicants who
are called for interview. Candidates are free to choose
two areas for being considered but if called for interview
for the chosen areas payment of TA to them will depend
on the intervening period between successive interviews.
The validity of the offer of appointment shall be one year
from the date of issue of award letter. However candi-
dates are expected to join within a month of the date of

the issue of the award letter failing which award may be

cancelled. In Exceptional cases extension of joining be-
yond a month may be considers by HRDG/CSIR. Deci-
sion of CSIR in matters of selection for interview or for
award of Fellowships etc. shall be final.

17. TENURE:

The tenure of SRF will initially be 2 years. Extension of
tenure for the 3rd year can be recommended by Director
of the concerned Laboratory/Vice Chancellor of the
University etc, on the basis of assessment of work done
by a three member Expert Committee consisting of
Guide, Head of Department and an external Professor in
the relevant field . The order for continuation or
otherwise for the 3rd year will be issued by the EMR
Division after the recommendation of the three member
Assessment Committee and detailed progress report
duly supported by publications in the form of reprints/
pre-prints/manuscripts of the papers published, accepted
or communicated for publication (Annexure-lll) have
been considered (ANNEXURE VII). The total tenure as
JRE & SRF will not exceed 5 years and extension orders
for the 4th and 5th year will also be issued according to
the procedure outlined above. Computation is made of
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the total period of, tenureship of Research Fellow/

| Assﬂe if he/she has availed any other fellowship of
equivVeiBnt status from any agency/Institute.

The Tenure of SRF in Englnee:?ring_& Medical Sciences

“is Four Years,

18. STIPEND:
An SRF in a scientific discipline is entitled to a stipend of
Rs 2800/- pm. The stipend in case of Medical (MBBS,

BDS,MVSc and MP!I H ; - T
tally be Rs 3’600/- 1al’mf)/ Engltnee,nng subjects will ini- .
! pm for Ist and 2nd years and later -

enhanced to Rs 3200/- pm for the subsequent years

depending on progress of research having been assessed
as satisfactory. : S

GENERAL TERMS AND CONDITIONS FOR

RESEARCH FELLOWSHIPS
19. AWARD OF FELLOWSHIP AND RE
OF GRANTS: LEASE

The Fellowship will be awarded tg the selected applicants
by a formal letter giving details of the grant and the
conditions governing it, under intimation to the
University/Institution whicH sponsored their
applications. The offer should be availed within one
vear. The grant money is payable in one or two
ms.talmcnts during the financial year on presentation of
claim bill in triplicate in prescribed proforma (Annexure
V} duly signed by the Finance Officer/Head of the
Institution. The first payrment willlbe made after receipt
of the joining repert of the Fel ow, é'longwith othgr
necessary documents as mentionéd in the award letter
through the Guide duly forwarded by the Executive,
Authority of the Institute in whose!favour the grant is to
be released. Subsequent payments will be made only
after receipt of (a) the progress report of the Research
Fellow in the prescribed proforma {Annexure-1ll) for the
period ending 28/29th February and previous one year v
report, (b) statement of accounts of expenditure incurred
during the current financial year ending 28/29th
February, alongwith the claim bill for the next financial
year from the institution. The $ponsor Institution/
University may advance money fon payment of stipend
to fhe fellow and to meet the contin’gent expenditure on

|
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. his/her joining the fellowship for subsequent years which

may be adjusted subsequently- on receipt of the grants
from the CSIR for the Fellowship. The unspent amount
of earlier payments on account of stipend will be adjusted

" _in making the fresh payment. The accounts should be .
maintained on a ledger type system by the grantee
"Institution for the Research Fellow (Annexure-il). The

Univeréity/lnstitqtion shall be responsible for proper

utilisation of grant and for rgn&erin‘g the account to .
" CSIR. . S )

20. CONTINGENT GRANT:

. A contingent grant of Rs,10,000/- per féilow per annum
_is provided to the University/Institution. For less than

one year, the contingent grant will be admissible on pro-

‘rata basis. Part of ‘this: grant may be utilised by the

Research Fellow for tours undertaken within the country

" in the interest of research work, purchaseof books; etc.

The unspent balance of contingency grant at the-end of

a year may be carried ‘forward to the next year. The:

guidelines for utilisation of the contingent grant are'given
in Annexure-l. Co :

21. PROGRESS REPORT:

The preparation of annual progress report on_the
research work done shall be an essential part of the
Fellow's work. Each Research Fellow shall submit his/

her annual research report in the. prescibed proforma -

(Annexure-1ll) within a period of 15 days after completion
of one year teriure to CSIR through his/her Guidé/Head
of the Department at the time.of claiming the grant for
the next financial year. It is essential to give upto date
and full information against all the ¢olumns of Annexure-
lll. The results should be presented quantitatively in
Tables/ Figures and discussed in terms of the objectives
and conclusions drawn should ‘also be given. Frag-
mentory reports shall not be -entertained. The report

should be always accompained by copies of published

papers, pre-prints of papers accepted for publication and
_manuscripts of papers communicated for publication.
Attendance record must accompany the annual report.

~ The Guide/Head of Department. shall bring out in his

assessment report the share of originality and initiative

of the fellow in carrying out the research work. If thestf, '

7
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is submitted for higher degree, this may be reported by
the Guide/Head of the department to CSIR and the
result when announced.

22. PUBLICATION/PATENT:
- The results of a Fellow's resarch work may be published
in’ standard refereed journals at the discretion of the

Guide. IT SHOULD BE ENSURED THAT THE ASSIS-

TANCE PROVIDED BY CSIR IS ALWAYS ACKNOWL- !

EDGED IN ALL SUCH PUBLICATIONS. One copy
each of the published research papers should be sent to
CSIR. The right to commerical exploitation of the re-
sults and patent rights arising out of the investigation
will, hewavear, rést excluslvely with €SIR.

23. OBLIGATION OF RESEARCH FELLOW:

i) He/She be a full time researcher and submit him- -

self/herself to the disciplinary regulations of the
University/Institute/ Laboratory where he/she is

working. Regular attendance of the fellow may be

ensured by the department by keeping an atten-
dance register.

(i)  In case a Fellow decides to appear for a competi-
tive examination he/she whould invariably seek
permission from the guide and inform CSIR about
it.

The Research Fellow is not to take any assign-
ment other than related to his/her approved re-
search programme, paid or unpaid. His/her taking
up any paid assignment at any time in the course
of fellowship, excepting as specified in para 25,
may lead to the fellow being asked to pay back the

entire fellowship amount in addition to disciplinary
action. '

(i)

(v The Research Fellow shall submit to CSIR an
annual report on the progress of his/her work
through his/her Guide in the prescribed proforma
(Annexure-Ill) as provided in para 21. The annual -
progress report complete in all respects must be
sent to CSIR within 15 days of the completion of
the year. Years are to be counted from the date of
joining. Timely submission of progress report with
reprints/pre-prints duly acknowledging the

8

v)

-

(vii)

| (Viii)

{x)

financial assistance of CSIR may be ensured failing
which the fellowship may be termin‘ated.

Once a Research Fellow accepts the Fellowship -
and joins, it is incumbent on him/her to continue *
the research for the normal tenure of the fellow-

ship or for such lesser duration during which the
original objectives of the research problem have
been achieved.

No Fellow shall discontinue his/her Fellowship |

- without prior approval of CSIR. In case he/she

wishes to discortinue the fellowship prior to
completion of the tenure on attalnment of original
objectives of research, he/she must submit the
resignation to CSIR through the Guide one month
in advace, indicating specific reasons for- not
continuing the Fellowship. The Fellowship shall
cease from the date stipulated in the CSIR letter
approving the resignation. Abrupt discontinuance
of Fellowship without concurrence of CSIR may
lead to disciplinary action.

The Research Fellow must send a detailed consoli-
dated report of the research work done during the
entire period of Fellowship on completion of the
tenure/resignation of the Fellowship through the
Guide to CSIR, in the prescribed proforma
{Annexure-IV).

During the tenure of the Fellowship, the Fellow
shall correspond with CSIR only through the
Guide/Head of the Institution.

The Research Fellow shall keep CSIR informed -
about his/her getting the higher degree, submis-
sion of thesis for PhD,MD,MDS,MS MPhil, ME
etc. and submission/acceptance/ publication of
any research paper arising out of the research .
work done during the tenure of the fellowship.
He/she must acknowledge the support of CSIR in *
the publications. One copy each of all the research
papers published must be sent to CSIR at each
stage of publication (manuscript/reprint).

Any kind of paid or honorary part or full time
employment or private practice even in honorary

9
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capacity is not permisible during the tenure of
Fellowship. i

24. TEACHING AND DEMONSTRATION WORK:

The Research Fellow may, on the recommendation of

the Guide, undertake honorary demonstration and
teaching work provided the den;mand made on his/her
time does not exceed six hours in a week and it would
not hinder the progress of research. CSIR should be
informed in such cases. |

/2/5 A Research Fellow-on the recommendation of
Guide and provided his/her Univ/Institute has no objec-
tion may be permitted by CSIR;to take up temporary

paid lecturership/research job in a recognised R&D In-

stitution/University, College/Instt. of repute/Recognised

R&D Institution/PDF studies in }lndia & Aboard for a -

period not exceeding one year during the enire tenure of
the Fellowship (JRF & SRF together). The Research
Fellow will not be entitled to any extension of the Fellow-
ship for such periods. The Fellow will not be entitled to
stipend or contingency during s{Jch leave. Such leave
period will be counted in the tenure. Such leave can be
taken only after joining and workirg as Research Scholar

- at least for one year. Fellow has to report for duty at the
same place from where he proceeded on leave.

26. CONDITIONS OF AWARD OF FELLOW-
' SHIP TO REGULAR EMPLOYEES:
These will be as given below. |
{i) In case the candidate is doiné PhD related research
in the Town/City of his/her employment, he/she
will get only contingency grant from CSIR and
_ leave salary admissible from his/her Employer.

In the event of candidate doing his PhD related
research work at some TOWEri/ City other than thé’
Town City of his/her employment, separated by a
minimum distance of 150 kms he/she will be en-
titled for stipend and contingéncy grant from CSIR.

27. LEAVE: ' |

Leave with stipend not exceeding 45 days for each
completed year of tenure may be jallowed by the Guide
after the request has been communicated of CSIR. The
leave will be treated as part of the Fellow's tenure. The

(i)
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lede due can be carried over to the next year; h¢

not more than 90 days can be accumulated at any ...
during the tenure. Of this not more than 30 days can be
availed of at the end, prior to completion of the tenure
of Fellowship. During the first year of Fellowship or any,
uncompleted year, leave may be granted on pro-rata
basis. Sanction of leave without stipend may be consid-
ered by CSIR under special circumstances. In case a
Fellow proceeds on leave before termination of Fellow-
ship, he/she must join back before the expiry of tenure,
failing which the tenure will be deemed to have termi-
nated with effect from the date he/she proceeded on
leave. The fact of joining back from leave should be
communicated to CSIR immediately.

3%

98. The Guide can grant leave to a Fellow in his/her
charge with the concurrence of the Head of the Institu-
tion/Department if the leave is due, as prescribed in the
para 27. If leave is not due, such cases will be decided by
CSIR only. The Fellow should not be allowed to proceed
on leave to visit abroad for attending conferences/semi-
nars etc. without prior approval of the CSIR. The entire
duration of such foreign visits if funded by any national/
international agency, whether partially or fully, would be
treated as leave without stipend. -

29 For women Fellows, fullstipend plus HRA, if any,
may be paid pm during the period of absence upto 90

" days on grounds of maternity. Such leave shall be sanc-

tioned by the Guide under intimation to CSIR. The

‘Fellowship amount for leave period will be paid after the

fellow resumes duty and submits a medical certificate in
support of actual confinement. It is expected that the
Fellow will make up thedeficiency during the remaining
tenure. ' ' ' :

30. TRANSFER OF FELLOWSHIP:

~The Fellowship will be transferred from one Institution

to another in special circumstances with the prior ap-
proval of CSIR. No. TA will be permissible in such cases.
The research Fellow must ensure that necessary facilities
are available at the Institution chosen by him/her for
research at the time of application/joining the Fellow-
ship. Joining time for a week only will be given in the
event of transfer which will be treated as duty period

11
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provided tphe distance is more than 300 Kms.

31. TERMINATION OF FELLOWSHIP:

The Fellowship shall normally stand terminated on
completion of its tenure or from the date the Fellow
resigns and his/her resngnatlon has been accepted by

o

. CSIR. For a ‘person who joins on- the 1st day of the

month; his/her tenureshlp will be completed on the last

- day of the previous month. In other cases, the tenureship

will be completed on the last day of the same month._.

32. If a fellow is found to be lacking in research apti-
tude or negligent in his/her research assignment, the
Supervisor may inform CSIR. The Fellowship may be

terminated by the CSIR on the recommendation of the.
~Supervisor and Head of the Department/Institution. The

Fellowship may be terminated by the CSIR on the
recommendation of the Supervisor and Head of
theDepartment/Institute. The fellowship may also be ter-
minated if the institution where it is tenable refuses to *

continue to provide facilities to the fellow on disciplinary *

grounds and so informs CSIR.

33. If a fellow leaves without permission, stipend due
at any time-shall not be paid to him/her by the Institu-
tion, till all University and other dues are cleared and
certified by the University/Institution. Responsibility in
such . cases shall be that of the University/Institution
concerned. :

34. The upspent balance of grant lying with the Insti-

tution at any time due to termination/resignation of the
Fellow must be refunded to CSIR immediately by means
of a demand draft in favour of CSIR Complex, New
Delhi.

35. Research Fellows must settle their claims within
one year of leaving the Fellowship. No Claim will be

‘admitted by CSIR after one year of leaving the Fellow-
- ship.

36. ACCOMMODATION/HRA:

All Research Fellows may be allowed hostel accommo--

dation where_ver available. Where this is not possible,
house rent allowance will be allowed as per the rules of

~ the host institutions subjects to the condition that HRA

A

p:yables, in no case, shall \be more than the ra;a
payables to Central Govt. employees in that area.
basis for calculating HRA will be the actual stipend of the
Research Fellow. The concerned institution will send

~ HRA claim bill, in triplicate separately in respect'of the 1
Fellows who fulfil the requ1snte condxtlons of the host R
" institutions: :

37. MEDICAL BENEFITS :
All Research Fellows may be provided medical benefits
as per rules of the host Institution. This will be limited to
the fellow only and not for his/her family members/.
dependants. ‘

38. ADMINISTRATIVE OVERHEAD EXPENSES: ;

38.1 For maintaining and timely submission of the ac-.
counts of CSIR grants, the beneficiary University/
Institution is entitled to claim from CSIR the ad-
ministrative overhead charges at the following rates
to be disbursed to the employees entrusted with’
the maintenance of the accounts of grants:

(@) 10% of actual expenditure of contingency
amount subject to the maximum of Rs 300/-
per Research Fellow/Associate directly se-
lected by CSIR.

' b) In case of Research Schemes, Rs 300/- per-
Research Scheme having one Research Fel-
low/Associate or none.

38.2 Rs 500/- per Research Schieme having more than
one Research Fellow/Assuciate, provided that the
total amount of administrative overhead charges
claimed by an institution shall not exceed Rs.

10,000/~ per annum.

38.3 The admissibility of the overhead charges shall bq
subject to the timely submission (within one year)
of the following statement/documents to CSIR. .

(a) Consolidated utilisation certificate in respect of
the financial year in question.

(b) Abstract of receipt and payment accounts re-
lating to CSIR grants for the year, alongwith

the statement of accounts of Fellowshlp and-;_,_?“ : ’

R . o 13‘
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Schemes separately duly signed by the Fma\ce
Officer and countersigned by the Reglstrar
. Audited statements by statutory auditors or
Government auditors {as is the case) may be
sent later on. -

'

(c)' Details of refunds of unspent balance of termi-

nated Fellow/ Schiemes together with cheque

No & date etc.

(d) CSIR may ‘withhold release of grants to the
University/Institution: which has not furnished
abstract of claim for administrative overhead

" expenses alongw:th statement/documents for
one year.

38.4 The amount of administrative overhead charges
may be retained by the Institution while refunding
- the unspent balance or where there is no unspent

balance for the year fin question, then from the °

grants of the current year, provided the accounts
are rendered within 11 year. Payment of the admin-
istrative overhead charges to the employees main-
taining accounts of CSIR shall be made only on
authorisation by CSIR{and on receipt of the state-
ment/documents mentioned above.

38.5 The amount of overhead expenses shall be dis-
bursed in full to the concerned employees immedi-
ately on receipt of authonty letter from CSIR and
a confirmation to this leffect shall have to be given
to CSIR within a mon_h of receipt of such author-
ity letter.

39. CSIR RESEARCH IFELLOWSHIPS UNDER
LABORATORY QUOTA : .
The JRF's may be recruitedjunder Dxrector s Quota of a
CSIR Laboratory/Institute from among the candidates
who are identified for support by EMR from the result of
the national CSIR-UGC NET Selection for SRF’s will be
through the high level dlsc1plmewxse committees of CSIR.
The number of fellowshxps (JRFs & SRFs) will not ex-
ceed ten at a given time. The terms and conditions as
given above will be applicable to all JRFs and SRFs.
GATE- Qualified (in Engineering and tecnological sub-
jects only) candidates can be selected as JRFs in CSIR

14
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Lghoratories after following a proc‘edurve prescribed by
Directors.

40. CSIR RESEARCH ASSOCIATESHIP (RA)
A certain number of RA-ships will be awarded each year
directly by CSIR to encourage young research workers
who have shown promise in original research and pro-
pose to pursue research work in science, engineering or
technology on specific projects.

41. ELIGIBILITY:
Under this scheme, persons possessing Doctorate (PhD/
MD/MS/MDS) or equivalent degree or having 3 years of

" research, teaching and design and development experi-

ence after MVSc/MPharm/ME/MTech wnll be eligible
for appointment as RA. Those who have, submitted
PhD/MD/MS/MDS theses can also apply for RAship.
On selection they will be awarded Provisional
Associateship. &\
42. AGE LIMIT: | \

The upper age limit for appointment of RA will normally
be 35 years. The upper age limit is relaxable upto 5
years in the case of applicants belonging to Scheduled
Castes/Tribes and women and physically handlcapped
The Associate will do full time research work on prob-
lems stated in his/her application and approved by CSIR.

43. APPLICATION PROCEDURE:

Application for RAship are invited twice a yezr on all
India basis through press advertisement. The prescribed
application form will be printed alongwith the advertise-
ment in the Employment News. The completed %ppllca-
tion proforma must be submitted to the Deputg\;}SSecre-
tary, EMR Division, CSIR Complex, NPL. Campus, New
Delhi-110012, within the prescribed date.

44. SELECTION PROCEDURE :
The selection would be through assessment of academic
achievements of candidates and interviews of \those
screeened by high level disciplinewise Selection Comriit-
tees consitituted for the purpose. Second class rail fale
is admissble to those applicants who are called fon’ intel-
view. The validity of the offer of appointments shall bé
1 year from the date of issue of award letter.

!
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45. " The RA=ships are tenable in Indian Umversntles/
ITs/ Colleges/Government Research Establishmeitis

and those of recognised public or private sector ifdustrial
firms and other Institutions approved by the CSIR. -

46. STIPEND AND CONTINGENCY GRANT
The consolidated stipend of RA will be in the following
4 slabs: ,

Rs 2800-100- 3300
Rs 3300-100-3800
Rs 3750-125-4375
Rs 4325-125-4700-150-5000

The stipend may rio¥mally be fixed at Rs 2800/~ in case
of fresh PhDs in the slab of Rs 2800-100-3300. How-
ever, a selected RA may be placed in the higher slab if
there is ample Justlfxcatlon and such recommendation is
made by the d&scnplmewnse Selection Committee and

approved by DGSIR. In addition, contingent grant of Rs -

10,000/- per annum per.Associate will be provided to

the concernéd Universities/Institutions. A research As-

sociate, if lh’e/she so desires, may apply for enhance-
ment of slab agaist advensement once in the entire
tenure on completion of 2 years as CSIR Research
Assoicate. :

47. TENURE:

Associateship will be tenable initially for a period of two
years, extendable for a period not exceeding three years.
At the time the RA is about to complete 2 years the
progress wauld be assessed by a high level disciplinewise
Assessment Committee consisting of one external mem-
ber not belpw the rank of Professor, Supervisor of the

candidate and Head of the Department. If the Supervisor

happens ti be the Head of the Department, another
Professor bf the same Department may be associated
with the Committee. External member should preferbly
be Chairman of the 3 member Committee. Every year
external niember shoud be changed. However, the order
for extension or otherwise will be issued by the EMR
Division after having considered the high level
discip\ine!wise Committee's report, together with the
-detailtd progress report duly supported by the reprints/
prep/ints/manuscript of the papers published, accepted
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or communicated. The above procedure will be followed
every year after first 2 years: The total tenure o w1ll

not exceed 5 years including the tenure of assocxateshxp
awarded by UGC/DST/ICMR/ICAR etc. -

48. AWARD OF ASSOCIATESHIP AND RE-
LEASE OF GRANTS

The procedure described in paras 15 to 19 for fellowshnp

will be applicable in the case of Associateship.

49. CONTINGENT GRANT ..
The contingent grant is Rs 10,000/- pa. The details in
para 20 of rellowshxp will be apphcable for utilisation of
this grant. :

50. The Associate shall present yearly reports on the
progress-of his/her work, through the Supervisor and
the Head of the Department in the University/Institu-
tion, in the prescribed proforma (Annexure ll), as in-
- formed in para 21. He/she will be entitled to an annual
increment of Rs 100/125 depending on the progress of
work and approval by CSIR subject to the maximum
ceiling in the particular slab-he/she is placed in. '

51.. The Associate shall, at the expiry of the
Associateship, submit a comprehensive report of the
work done .during the entire period of Associateship
through the supervisor to CSIR in the published work ,
(manuscripts, reprints).

52. If an Associate wishes to leave the Associateship
before the end of the tenure, it should be with the prior
approval of CSIR.

53. The Associateship can be terminated, if at any
time CSIR is not satisfied with the progress or conduct
of the Associate.

v/ For rules regarding selection, payment of funds,
utilisation of contingent grant, submission of progress
reportt, tenure, publications and patents, leave for tem-

porary or paid lecturership/research job, etc. the ‘general

rules apphcable to JRFs and SRFs will apply to RA
except “that the Supervxsor of RA will be equivalent to

Gu:de of Fellow.
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CSIR RESEARCH ASSOCIATE UNDER
LABORATORY QUOTA

55. An RA-ship may be created in a CSIR laboratory
when the Diretor considers it necessary to have the
services of a senior research worker of a specialisation
for a specific project for a shortiduration.

56.  RAs may be selected through interview by high
level disciplinewise Selection Committees consituted lo-
cally with members of the same level as for the selection
for the post of Scientist B. In e)l(ceptional cases where
there is a deviation in the minimum qualification speci-
fied, the recommendation duly approved by the R C with
appropriate justification alongwith the bio-data of the

incumbent may be sent to the Director-General, CSIR -

for his consideration and approval.

57. The qualification, emoluments, age and general

conditions of tenure and leave, etc. will remain the same .
|

as for general RAs.

58. An RA would not be treatéd as regular employee
of the CSIR, nor his/her tenure would be added towards
service, if he/she is subsequently employed.in CSIR as
a Scientist on any regular post. ’

59. In a particular laboratory ?Inot more than 5 RAs
may be in position at a given point of time. The aggre-
.gate quota of Associateship and Fellowship under the
Director's quota together shall not normally exceed 15.
However, the Directors can create additional positions
from the budgets of their Institutes, if required.

i

60. GENERAL: P
CSIR may send whenever considéred necessary its offic-
ers for reviewing the work of the Fellows and Associates,

inspection of accounts, etc, in’ Universities/Institutes

where the scholars are placed.

- 61. - The stipend of Research Fellow/Associate is ex-
~ empted from the payment of the income tax.

62. Any kind of paid or honorary part-or-full-time em-
ployment or private practice eveh in honorary capacity
is not permissible during the tenure of Fellowship/
Associateship. E

N
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63. These terms and cornditions supersede all previous

instruction issued in regard to JRF/SRF/RA. However,
any relaxation would require approval of DGSIR. In all

3

. matters decision taken by CSIR shall be final.
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ANNEXURE-I

GENERAL GUIDELINES

To facilitate speedy day to Hay working of the Research
Fellowships/Associateships of CSIR, the _{ollowing power
can be exercised by the Guides of Research Fellow/Asso-

ciates

* in concurrence with the Head of the Department/

Dean of the Faculty/Director/Vice chancellor.

1
2

Sanctioning of leave when it is due.

Approving of tours of Research Fellows/Associates
for:

(i) Attending Symposia/Seminars/Conferences in
India provided the Fellow/Associates are pre-
senting papers which have been accepted and
for attending Workshops/Training Courses
relevant to the research projects.

(ii) Field work connected with research;
(iii)  Computation work:

(iv)  Consulting rare reference volumes in the near-
est University/Research Institution library.

Utilization of contigent grant for the following:

(i) Acquisiton of books and documents of rel-
evance to the research topic provided these
are not available in the library of the Univer-
sity/Institute.**

(ii) Towards meeting actual t'rain fare and DA.
During tours the Research Fellow/Associate
will be entitled to TA/DA as admissible in case

Senior Faculty member (or Supervisor) for Research
Associates.

The requisition is to be recommended by the supervisor
and approved by the Head of the Department. The book
will become the property of the University/Institution's
Library after purchase and could be issued to the Super-
visor/Fellow/Associate after accesion for use by the.
indenting Fellow/Associate till his/her research Fellow-
ship/Associateship is over. Normally not more than
25% of the total annual contingent grant can be utilized
for purpose.
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of Government servants drawing basic pay @Rs -
2200/- pm ***. However, DA will be limited to

50 days in a year.

(i} Towards meeting TA/DA limited to first class
rail fare of outside expert members of assess-
ment Committee****.

(iv)  Chemical/consumable items required for the:
research work. ‘

(v Equipment required exclusively for research.

(vl  Photographic materials for research or thesis

work.
{(viij Computation charges.
{viii) Reprints/Off-prints of research papers. )
(ix)  Stationery and postal charges.*****
(x)  Typing of Research papers.

(xi)  Registration fee for attending conference in
Indla and abroad.

(xi) Any other purpose, specifically authorised by

CSIR.

Contigent grant cannot be utilised for

(a)
(b)

Foreign travel or other expenses for visit abroad.

Stationery items such as: pen, pencils, folders, file.

covers, carbon paper etc. and furniture items.

seees

The calculation of the daily allowance will be made from.

the date of commencement of the journey to the date
he/she returns to the Head-quarters.

It is expected that Assessment Committee meetings are

so fixed that services of experts can be utilised while they

are on a visit to that Institution.

Not to exceed 20% of the contigent grant.

N.B No expenditure can be incurred for purchasing

furnitures and office equipment.
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REMARKS

Date of joining

Officer

sing

Disbur

Total  Sig of

PAYMENT
(Particulars of grants paid)
Contin-
gency

Payments

during the
Year

Payrment

of grants

Department

ANNEXURE - I

LEDGER SHOWING THE AMOUNT OF RECEIPT AND EXPENDITURE IN DIRECT RESEARCH FELLOWS/ASSOCIATES

ing Officer
(Finance

Officer)

gency

(Please see para 19 and 20 of the Terms & Conditions)

Stipend Contin- Total Sig of Draw- Date of Vr.No Stipend

RECEIPTS
(Particulars of grants received.)

Cheque No
Date and

Amount

receipt
of grant

Dateof

Name of Research Fellow

during the
C/o to the
next year

year

previous
Receipts
Balance

Balance
B/F from
- year

Year
199-9

-1

ANNEXURE-I
Profpri;\a' for :Ann\ial Progress Report of Research
Fellow/Associate.
Name of t‘ll"‘le Fellow/Associate:

2. Nature of Fellowship (JRF(NET)/SRF(NET)/SRF/

3. CSIR Award No: .

4. Name, designation ahd' address of Guide:

5.  Place of work (Names of the Department/Institute/
University/ College, etc.):

6.  Date of joining:

7.  Period upto which fellowship is: tenable:

8. Date of registeration for higher_degree (MPhil, PhD,
ME etc.):

9. (a) Topic of research: -

(b) Broad Subject area:

10. Objective in undertaking work:

11. Period of Report: From , to

12. Attendence:

(a) Total No. working days during the period under

report:

(b) Out of these, total No. of days in which the

Fellow/Associate was present and worked:

(c) Number of days for which leave was sanctioned:
13, Detailed report about the research work done during

the above mentioned period. This should include

quantitative results of research presented in Table(s)/

Figure(s), discussion and conclusions drawn (separate

sheets should be attached):

14. Summary of research work done during this period
(in not more than 300 words; a separate sheet may
be attached): -

15. Plan of work for the next year (separate sheet may

be attached): . :
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- con we oo . T3

l42.

16. Rescarch papers published/accepted fé[v publica-
tion/coftrfiunicated for publication (Detids of au-
thors, title, journal, volume, page nu.nb?r and re-
prints of published papers/preprints »f accepted
papers/ and manuscripts of comnianicated papers
must be sent); ' '

17a. (For the fellows whe are not hoflng regulan employ-
_ ment with a Umlemiiy/Lal*o‘?éatory/ln:f,utute etc.).

It is affirmed, that | haw.‘devoled my full time to
research ard that | did gt {ake up any other ‘paid or
unpaid woxl» Without ('_J(mg wn\tten permission from
CSIR. Its als® cestiffe T)i*‘hat due acknewledgement of
CS!R"1 Inanciak 2ssist ance has been made in the pub-
llshnd pPaper

Date . .

i 78. {For the Fellows who are holding regular.employment
vi” 5 Gniversity/Laboratory/Institute etc.)

S e :af?‘&'{rmed that | have devoted my full time to
.'fw?s ‘v and that T did not take up any other paid or
:22id work without taking written permission from
4 5]:{ ‘and am on study leave and have claimed only
my regular salary/leave salary or only the Fellowship
stipend and no salary as provided in para 26 of terms
and conditions. ({strike out whichever is not appli-
cable) N

Date: ‘ Signature of Fellow/Associate

18. Qverall assessment and comments of the Guide:

(@)  ltis certified that the information provided above and
in separatee pages enclosed with this report by the
Fellow/Associate it conect to the best of my knowl
edge and belief. N '\;

{b) My specific comiments about the performances of
above Fellow/Assocnate aie;

A

Date: _ . Signature of Guide/Head

24

Signature of Fellow/Associate,

®

ANNEXURE-IV

Proforma for Progress Report of Research Fellow/
Assoicate for the entire duration of Fellowship/
Associateship to be submitted on completion/ termination
of Fellowship/Associateship:

1.  Name of the Fellow/Associate:

2. Nature of Fellowship_ (JRE(NET)/SRF(NET)/SRF/
RA):

3.. CSIR Award No:

4. Name, designation and address of Guide:

5. Place of work (Names of the Department and of the

Institute/ University or College):
Date of joining:
Date of relinguishing the Fellowship/Associateship:

Date of registeration for higher degree, il any:

© ® 9 oo

{(a) Topic of research:
{b) -Broad Subject area:
10. Objective in undertaking research:

11.  Period of Fellowship/Associateship availed in years
and months:

12. Attendence records:

13.  Summary of wok done. Actual research achievement
may be summarised in about 500 to-1000 words:‘r

14. a) Consolidated report of work done during the
entire period of Fellowship/Associateship. This
should bring out clearly the original objectives and
how far these have been achieved, emphasising the
salient features of the work done by qiving (|n.mht1
tive data and its interpretation.

(b) Research papers published /accepted for publi-
cation/ communicated for publication (Full defails of
authors. title, journal, volume, year and page num-
ber may be given and reprints/preprints/ many
scripts of research papers must be enclosed. If some
papers are submitted for publication or are pub-
lished after submission of Annexure-V, their copids

25




maygsent to EMR Division as soon as available by
giving reference to CSIR award no. This may be
- ensured by the Guide/Supervisor:

(¢) Whether PhD thesis has been submitted: Yes/No
If yes, title of thesis may be given
(d) Which higher degree has been obtained:

15. In case the Fellowship/Associateship has not been
availed for the full tenure, the reasons for discontinu-
ing may be given, such as getting a job, going abroad,
lack of facilities/quidancce, personal factors, etc.

16. Whether the work is of any applied importance and,
if so, whether patent has been/ can be taken? If yes,
whether CSIR has been approached:

17. Future correspondence address of the Fellow/Asso-
ciate :

18. Any remark/comment:

Date: Signaiture of Fellow/Associate

19. Overall assessment and comments of the guide:

‘Date: ) : Signature
‘ of the
Guide/Supervisor/Head
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- ANNEXURE-V
MBR No. . - ______iTo be filled and submitted
Date ' in_ triplicate
TO WHILE CLAIMING THE GRANT

MAY KINDLY BE ENSURED
THAT STATEMENT OF AC-
Joint Secretary (Ad- COUNTS AND UTILIZATION
ministration) Council of* CERTIFICATE FOR THE PREVI-

Scientific & Industrial OUS GRANT HAVE BEEN SUB-

Research MITTED TO CSIR,
GRANTS-IN-AID-BILL
CSIR Sanction No dated _________ .

Name of the Fellow,

(In case of single person)
RA ‘ .
SRF Statement enclosed
JRF In triplicate

Number of Resgarch Fellow .
(In case of consolidated bill) Total

PARTICULAR  AMOUNT OF GRANT |Total| Remarks

Staff | Cont.| HRA

1.Amount Sanct-
joned for the year

199-9

2.Grant Claimed
for the Period
from __ to

DEDUCT
3.Unspent Balance
brought forward

4. Net amount
claimed

27



1y
Certified that the amount claimed in the bill will be
utilized for the purpose it is samctioned and in accor-
dance with the Terms and Conditions for CSIR Fel-
lowship and Research Grants.

Certified that the attendance records have been
maintained & checked.

Certified also that the work of the Research Fellows/

Associate for the past six months has been satifactory. :

Certified that the persons for whom HRA is claimed
have not been provided any accomodation and HRA
claimed is as per rules of this Institute.

Signature Counter-Signature & Designation
of the Supervisor

of Head of Institution
(Office Stamp)

28

Gr.No.

Passed for Rs

(Rs.

X

(To be filled in by the CSIR)

EMR.L Dated :

Cheque to be issued in favour of

Pay Rs

Under Secretary/Section Officer
Council of Scientific & Industrial Research

Only (Rupees

)

Finance & Accounts Olficer
Council of Scientific & Industrial Research
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1. Mr/Mrs |

\M(

ANNEXURE-VI

THREE MEMBER ASSESSMENT
COMM!TTEE REPORT

ASSESSMENT FOR UPGADATION OF MR/MRS
. JRF WORKING AT
ON COMPLETION OF TWO YEARS

THE CONSITUTION OF THE COMMITTEE

1. DR { EXTERNAL MEMBER
PROFESSOR/ASSOCIATE
PROFESSOR DEPARTMENT
UNIVERSITY/
INSTITUTE

2. HEAD OF THE DEPARTMENT
(IN CASE HOD IS THE GUIDE, THEN
DEAN OR ANY OTHER SENIOR
MEMBER OF THE FACULITY)

3. GUIDE/SUPERVISOR MEMBER

DATE, TIME AND VENUE OF ASSESSMENT/INTER-
VIEW

ASSESSMENT OF THE COMMITTEE

MEMBER

1]
[}
)‘
i

I

RECOMMENDATIONS |

In view of the outstandmg/very good/satisfactory

., performance of the JRF, and also the fact that he/she has

published work to his/her credit, .the Committee makes the
following recommendations.

may be allowed to
continue for third year on the exxstmg rate of stipend.

2. Mr/Ms

MEMBER MEMBER MEMBER
(EXTERNAL) (HOD) GUIDE
30

: ]may be upgraded as SRF
and his/her stipend may be raised to Rs 2800 per month.

e a4 st o e s 1

7S -
ANNEXURE VII

THREE MEMBER ASSESSMENT
COMMITTEE REPORT

ASSESSMENT OF DR/MR/MS

SRF WORKING AT ON

COMPLETION OF TWO YEARS
THE CONSTITUTION OF THE COMMITTEE

1. DR. , EXTERNAL MEMBER
PROFESSOR/ASSOCIATE
PROFESSOR DEPARTMENT
UNIVERSITY/
INSTITUTE

2. HEAD OF THE DEPARTMENT
(IN CASE HOD IS THE GUIDE,
. THEN DEAN OR ANY OTHER SENIOR
"MEMBER OF THE FACULITY)

3. GUlDE/SUPERVlSOR MEMBER

DATE, TlME AND VENUE OF ASSESSMENT/INTER-
VIEW

ASSESSMENT OF THE COMMITTEE

MEMBER

RECOMMENDATIONS

In view of the outstanding/very good/satisfactory per-
formance of the SRF, and also the fact that he/she has
published work to his/her credit, the Committee makes the
following recommendations.

1. Mr/Mrs may be al-
lowed to continue for third year ‘on the existing rate of
sttpend

MEMBER
(HOD)

31
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GUIDE

MEMBER
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ANNEXURE - VIlI

LIST OF CSIR LA

BORATORIES AND THEIR

IMPORTANT RESEARCH PROGRAMMES

NAME & ADDRESS
OF LABORATORY

MAJOR PROGRAMMES/
THRUST AREAS

Central Building
Research Institute
(CBRI), Roorkee-
247667

Centre for Cellular
and Molecular Biol-
ogy (CCMB),
Hyderabad -
500007

Central Drug Re-
search Institute
(CDRI), Lucknow-
226001

- Providing S & T back-up to the
problems of buildings and con-
struction industries in the areas of
housing, building materials,
geotechnical & structural engi-
neering, building physics and fire
research & testing.

Biophysics & biochemistry; mo-
lecular biology; cell biology; ge-

netics & evolution: biomedicines -

& biotechnology.

Development of contraceptives;
new drugs for tropical diseases
(malaria, filariasis, leishmaniasis),
cardio-vascular and central ner-
vous system disorders, hepato-
protection and allergy; develop-
ment of immunodiagnostics for
early diagnosis of malaria,
filariasis and leishmaniasis; de-
velopment of vaccines for lep-
rosy, malaria and cholera; ex-
ploration of terresterial plants,
including Indian traditional rem-
edies, and marine flora and fauna
for novel molecules for drug de-
velopment; development of
immunomodulators; develop-
ment of cost-effective innovative
- chemical/fermentation technolo-
gies for the institute's new drugs,
known drugs and drug intermedi-
ates, biologicals and fermentation
products; basic research on biol-
ogy of reproduction, host-para-

32

Central Electro-
chemical Research
Institute (CECRI),
Karaikudi- 623006

5. Central Electronics

Engineering Re-
search Institute
(CEERI), Pilani -
333031

site. bio-chemical rr:ieéhanisms,
regulation of CVS and CNS func-

tions and enzymes and receptor

studies to obtain ‘new leads’ for
drug development.

Batteries and power sources, cor-
rosion Science and engineering, -
electrochemicals, electrochemi-

cal materials science, electrohy-

drometallurgy, electropyromet-‘
allurgy, electrochemical instru- *
mentation, electrodics and -

electrobiology and industrial
metal finishing.

Microelectronics-LSI/VLSI cir-
cuits, design and prototype {abri-

cation of ASICs, power semicon- -
ductor devices, multilevel hybrid

microcircuits, etc. Strategic Elec-

tronics (Semiconductor Devices)-
W-Band millimetre wave Impact

diodes and GaAs devices; Micro-
wave Tubes-Design and proto-
type fabrication of power TWTs,
magnetrons, crossed field ampli-
fier, fast wave microwave tubes,
miniature magnetron, S-band 5-
MW pulsed klystron, type -M dis-
penser cathodes. Industrial Elec-
tronics-Microprocessor-and PC
based control systems for sugar,
tea, leather, dairy, pulp, paper
and textile industry; energy-effi-
cient drive and power electronic
systems for industry, Data High-
Way Maplan, drip irrigation sys-
tem, colour graphics, and digital
mapping system. Museum FElec-
tronics - Audio-visual systems and
speech engineering with special
reference to voice communica-
tion with machines, synthesis for
Indian languages. Drugs; Diag-
nostics; Reagents.
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6. CSIR Centre for Bio-

7.

Chemicals Technol-
ogy (CBT), Delhi -
110 007

Central Fuel Re-
search Institute
(CFRI), Dhanbad-
828108

Central Food Tech-
nological Research
Institute (CFTRI)
Mysore-570013

Central Glass and
Ceramic Research
Institute (CGCRI),
Calcutta - 700 032

Allergy and Immunology,
diagonstics, genetic engineering,
hio-organics and high tech re-
agents.

Coal preparation (from labora-
tory to continuous pilot plant
scale), coal carbonization for as-
sessing coking characteristics of
coal for different metallurgicai.
applications and formulations of
coal blends for the steel industry,
development of various proc-
essed fuels, development of pol-
lution control measures for coal-
based industries, waste utilization,
characterization of coals, lignites,
cck and related products, and
process engineering for coal con-
version technologies.
I

Development of food products
and processes for optimal utiliza-
tion of country’s agricultural pro-
duce; modernization of primary
processing  industry; develop-
ment of value-added convenience
products; upgrading traditional
food technology & development
of appropriate technologies for
reducing/eliminating post-harvest
losses of perishables and
durfables; basic rgsearch related
to food additives, ~preservatives,
micronutrients, food toxicity and
saf:ety, food microbiology, enzy-
matic and moleclular biology,
bicactive substances and food
packaging.

Development of different variet-
ies of optical glasses, optical
materials, electronic materials,
engineering and high temperture
materials, composites, low-cost
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11.

12.

13.

. Central Institute of
Medicinal and Aro-
matic Plants
(CIMAP) Lucknow -
226 016

Central Leather Re-
search Institute
(CLRI), Madras -
600 020

CSIR Centre for
Mathematical Mod-
elling and Com-
puter Simulation (C-
MMACS), Banga-
lore - 560 037

Central Mechanical
Engineering Re-
search Institute
(CMERI), Durgapur
- 715 209

& 79
building materials and bioceram-
ics.

Development of agrotechno-
logies and chemical and process-
ing technologies for economically
important medicinal and aromatic
plants, both indigenous and ex-
otlc, is an important goal of the
institute. Basic research in the
area of phytochemistry, plant
physiology and biochemistry, pa-
thology, genetics, entomology
and pharmacognosy.

-
Modernisation of tanneries, de-
velopment of environment-
friendly chemicals and technolo-
gies including enzymatic options,
computer-aided designs for foot-
wear and garments, split leathers
and quality upgradation of lower
ends, molecular biology of colla-
gen and metal-collagen interac-
tions, waste water management,
region-specific appropriate tech-
nologies, tannery and slaughter
house byproducts including car-
cass utillization, and hazard & risk
analysis.

Mathematical Modelling; Global
climate change.

Design and development of mo-
bile manipulators, robotics, deep-
seabed mining systems, modern
oil expellers; reliability analysis of
systems in atomic power plants,
automated power looms and sug-
arcane harvesters.
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14. Central Mining Re-
search Institute
(CMRI), Dhanbad-
826 001

15. Central Road Re-
search Institute
(CRRI), New Delhi -
110020

Development of mining technol-
ogy for the exploitation of com-
plex coal deposits; to}al pack-
ages for optimal exploitation of
mineral deposits using improved
technologies; numerical model-
ling of rock excavations and com+’

" puter application in mine plan-

ning and designing from stability
and safety points of view; and
underground spaces techno-

‘logy.In addition, work has been

done on prediction of ground sta-
bility; parameters contributing to
air pollution in mines; ergonom-
ics in mining operations; corro-

“sion in mines; physical modelling

of coal mining systems; develop-
ment of communication systems
for mines, methods for ventila-
tion and safety in mines, mining
machinery and equipment.

Pavement design and perfor-
mance, road condition monitor-
ing, pavement management sys-
tem, maintenance planning and
management, pavement deterio-
ration modelling, landslide man-
agement and hazard mitigation,
and improved transportation

planning for emerging urban-

needs. Besides, applied research
on planning and engineering as-
pects of rural roads, material
characterization, pavement eval-
uation, highway instrumentation,
deterioration and rehabilitation
of bridges, transportation plan-
ning, traffic engineering, road
safety and environmental prob-
lems.

36

16.

17.

18.

19.

Central Scientific
Instruments. Or-
ganisation (CSIO),
Chandigarh -
160020

CSIR Complex,
Palampur-176061

Central Salt and
Marine Chemicals

Research Institue:

(CSMCRI1),
Bhavnagar -
364002

Indian Institute of
Chemical Biology
(I1ICB), Calcutta -
700032

P
T e

Development of Iinstruments for
microelectronics, special defence
needs, medical application, geo-
scientfic studies, environment
monitoring, :robotics and process
control, coherent and integrated
optics. Development of analytical -
instrumentation for use in agricul-
ture, food processing.

Floriculture, tea sciences, biotech-
nology and natural plant prod-
ucts.

Salt and salt engineering, marine
chemicals, desalination of brack-
ish/saline water, ion exch{mge
resins and polymers, reverse os-
mosis, marine algae, inorganic
chemicals, photoinorganic chem-
istry and phytosalinity.

Natural proaucts of medicinal,
biological and industrial value and
synthetic duplication of products
of interest; development of inno-
vative immunoassay techniques;
understanding the basis of para-
sitism and development of bio-
technologies applicable to the
diagnosis and chemotherapy of
visceral leishmaniasis; investiga-
tion of the molecular basis of
pathogenicity of Vibrio cholerae
and development of an effective,
long-acting oral vaccine against
cholera infection, development of
novel approaches towards fertil-
ity control and regulation; delin-
eation of the cellular & molecular
basis of brain development and
genesis and prevention of
movement of disorders; investi-

gation of gastric physiology; de- ;
velopment of tissue-targeted
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20. Indian Institute of

21.

Chemical Tech--

nology (lICT),
Hyderabad -
500007

Indian Institute of
Petroleum (lIP),
Dehradun -
248005

drug-delivery systems; investiga-
tion of the molecular mechanism
of biocatalysis; studies on the bio-
synthesis and liberation of carbo-

hydrases in higher fungi; devel--

opment of radiopharmaceuticals

for myocardial imaging and renal .

and hepatobiliary studies; protein
engineering models for self-orga-
nizational phenomena in living
systenis.

Development of technologies for
pesticides, drugs, organic Inter-
mediates and fine chemicals,
catalysts, polymers and organic
coatings, utilization of low-grade
coals, and value added products
from vegetable oils. Process de-
sign and mechanical engineering
design -organic synthesis catalysis.

Petroleum refining technology,
development of separation pro-
cesses, conversion processes, pe-
troleum products applications,
development of chemicals and
biotechnology. Separation Pro-
cesses: Aromatic extraction,
dewaxing/deoiling, .lubes/bitu-
mens, deasphalting and adsorp-
tive separations.Conversion Pro-
cesses: Catalytic reforming (SR &

. CCR), hydrotreating, hydrocrack-

ing, fluid catalytic cracking and
resid cracking, visbreaking and
delayed coking. Petroleum Prod-
ucts Applications: Alternative fu-
els, vebicular emissions, perfor-

~ mance evaluation, conservation

of fuels and lubricants, tribology,
industrial burners, domestic ap-
pliances, waste disposal through
incineration. Chemical Science:

Process development for additives

l
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22.

23.

24.

25.

Institute of Microbial
Technology (IMT),
Chandigarh -
160 031

Indian National
Scientific Documen-
tation Centre
(INSDOC), New
Delhi - 110 067

Industrial Toxicol-
ogy Resarch Centre

(ITRC), Lucknow-

226 001

National Aerospace
Laboratories (NAL),
Bangalore -
560 017

WA
—79 -

v

& intermediates, speciality
chemicals, chemicals from bio-
mass and electrochemistry/cor-
rosion. Biotechnology: Microbial

- enhanced oil recovery and micro-

bial dewaxing.

Molecular biology and microbial
genetics, animal cell/tissue cul-
ture, protein engineering and
separation technology.

Design and development of S &
T database, network-based online
services, R & D in information
science and technology.

Neurotoxicology, environmental
health, ecotoxicology, phototoxi-
cology, phytoxicology, epidemi-
ology, - immunotoxicology, devel-
opmental toxicology, cardiovas-
cular toxicology, pulmonary toxi-
cology, environmental carcino-
genesis, environmental monitor-
ing and environmental biotech-
nology heavy metals, industrial
dusts and fibres, plastics and
polymers, hydrocarbons, pesti-
cides, detergents, dyes and food
additives.

Aerospace electronics and sys-
tems, fluid dynamics, aerodynam-
ics, flight experiments, flight me-
chanics and control, materials
science; propulsion, structural en-
gineering and wind energy. High
density acoustics, sensor technol-
ogy, modelling of fluid flows, tur-

bulent and transitional flows, flow

structure and management, air-

craft and missile aerodynamics,’

aircraft parameter estimation,
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26.

27.

28.

29.

. 30.

/5%

National Botanical
Research Institute
(NBRI}), Lucknow-
226 001

National Chemical
Laboratory (NCL),
Pune- 411 008

Natioan! Environ-
mental Engineering
Research Institute
(NEERI), Nagpur-
440 020

National Geophysi-
cal Research Insti-

tute (NGRI),
Hyderabad -
500007

National Institute
of Oceanography
(NIO), Goa -
403004

flight simulation, wind tunnel
simulation, development of spe-
cial materials like fibres and com-
posites, advanced structural ce-
ramics, turbomachinery, com-
puter-aided design and machin-
ing, composite structures, fatigue
and fractures.

Plant biotechnology, floriculture,.

tree biology, plant wealth utiliza-
tion, environmental sciences and
taxonomy & ethnobotany; Planit
molecular biology

Catalysis, biotechnology, organic
chemical technology, and poly-
mers and other high performance
materials. Basic research in
chemistry and biochemistry.

National/societal missions on
drinking water, Ganga Action
Plan, etc, environmental biotech-
nology, hazardous waste manage-
ment, environmental impact and
risk assessment, environmental

systems design, modelling and

optimization.

Seismology, lithosphere, earth's
interior and environment, ground-
water, geophysical exploration
and geophysical instrumentation.

International Gleosphere-Bio-
sphere Programme, surveys for
polymetallic nodules, oceano-
graphic studies of the Antarctic
waters, island development
programme, coastal zone man-
agement, resources and param-
eters mapping of the EEZ of In-
dia, air-sea interaction studies,

40

31. Natioanl Institute of

32.

33.

Science Technology
and Development
Studies (NISTADS),
New Delhi-110012

National Metall-
urgical Laboratory
(NML), Jamshed-
pur - 831 007

National Physical
Laboratory (NPL),
New Delhi-110012

A ,—uu.,-".. T g ) o

el

drugs from the sea, r.qine

biotechnology, biofouling and cor-

rosion studies, technologies for ru-.
ral development, development of

marine ‘'instruments, and devel--
opment of acoustic and remote

sensing techniques for monitoring -
the . oceans.

Mathematical modelling for S & -
T studies, S & T indicators -and
scientometrics; sociology of sci-
ence; resource planning & utiliza- -
tion for regional development;
information systems & S & T ar-.
chival resources; technological
and social change; history & phi--
losophy of science; R & D man-
agement and training; and inter--.
national policy and S & T.

Ore dressing, mineral bene-
ficiation, material processing and
evaluation of ferrous and non-
ferrous metals; development,
processing and evaluation of al--
loys; and component integrity
evaluation.

Measurements, standards and

calibration, electronic & engi- -
neering materials, radio and at-

mospheric physics, cryogenics-
and superconductivily, applied.
projects like thin films, optical

coatings, xeroradiography, high-

pressure metal forming & high-

powered ultrasonic systems, and.
underwater acoustic devices,

nonconventional energy devices,

and theoretical condensed mat-

ter physics.
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" Activity * Eligibility Selection Normal Time for Am_ount/sﬁpend/ Tenure
Scheme Qualification/age procedu}re application Grant
1 2 3 4 5 6
Senior Research Ph.D.,M.Tech., MD/MS, Selectionthrough ¢ Likely to be Basic fixed Rs. 2200 to - Just for 3 years with no
Associate (SRA) with 2-year research/ UPSC/ Special through advt. Rs. 6300/- plus usual allow- provision for extension
{Scientist's Pool) teaching experience and Selection Board S ances admissible to CSIR i
: . publication(sy o U .. . employees. g -
Emeritus Scientist - Eminent superannuated Evaluationby re-.  Any time during the- Rs. 4000 p.m.; & suitable con- 3 years extenable by 2
Schermie scientists ferees and the year tingency grant & Research more years upto 65
) , standing committee Fellow/Associate" ' years of age.
Visiting Associate- . Middle leve! scientists from Evaluation by ~do- TA & DA for two visits to a CSIR -
ship universities/R&D units in committee(s) lab., totalling 60 days in.a year
_ industry <. o TV v
Research.Schemg  Alllevels of scientists - Evaluation by " do- * Varies, up to Rs. 10 lakh Usually 3 years
2 " employed in.universities, referees and area- during the entire period
research institutions and wise research com-
R&D units. mittees; committees
: meet twice a year
Sponsored Research do- <do-. do- Varies, up to Rs. 20 lakh during ~do-
Scheme the entire period. Tie up with

(Contd. on back page)
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34. Publications and
Information Direc-
torate (PID), New

Delhi - 110 012

35. Regional Research
Laboratory (RRL),

36.

Bhopal- 462 026

Regional Research
Laboratory (RRL),

Bhubaneswar
751013

Dissemination of information to
Scientific Community; Wealth of
India; Information Services- The
two information services run by
PID are: Medicinal & Aromatic
Plants Information Service
{(MAPIS), and Industrial informa-
tion Service; Science Populariza-
tion.

Development of low-cost/alterna-
tive building materials/compo-
nents; development of new mate-
rials like metal-matrix and alloy
based composites; tribological
studies, e.g. wear-related prob-
lems in mining equipment, farm
implements; ferrites from blue
dust; characterization of natural

fibres, fibre-reinforced polymer’

materials; corrosion & engineer-
ing failure studies; quality-
upgradation of foundary.tech-
niques, especially metal-based in-
dustry in tribal and backward sec-
tors of M.P; beneficiation of low
grade ores and coal; utilization of
fertilizer minerals of M.P, utiliza-
tion of aluminium silicate miner-
als; natural resources database
management; modelling studies
on groundwater resources man-:
agement modelling studies on
water quality.

Mineral processing, exivractive
metallurgy (pyro and hydro),
preparation of special materials
and alloys, design and project
engineering, preparation of inor-
ganic and organic chemicals (in-
cluding. pigments,drug, pharma-

" ¢ceuticals and perfumery chemi-

cals); survey & cultivation of
aromatic, medicinal and other
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37.

38.

39.

40.

Regional Research
Laboratory (RRL),
Jammu Tawi -
180001

Regional Research
Laboratory (RRL),
Jorhat - 785 006

Regional Research
Laboratory (RRL),
Trivandrum -
695019

Structural Engi-
neering Research
Centre (SERC)
Ghaziabad-201002

é\

—_—

~ Rl

economic plants; and develop- -
ment of new analytical methods.

Natural products & organic’
chemistry, drugs & pharmaceuti-
cals, process development & en-
gineering design,, Introduction,
improvement and cultivation of
medicinal and aromatic plants,
survey, post-harvest technology,
applied microbiology & mutation
genetics, food technology, cellu- -
lose, pulp & board, and utiliza-
tion of mineral resources.

Development of oil field chemi--
cals, agrochemicals, drugs and
drug intermediates, cellulose,
pulp and paper, inorganic chemi-~
cals and building materials. Or-
ganic chemistry, bio-chemistry
and geoscience.

Chemistry of natural products,
agro processing and speciality
agrochemicals related to spices:
and plantation crops; materials"
screening/processing for value
addition of clays & non-nuclear
beach sand minerals; oxidic fine
ceramics; metal alloys & compos-
ites, photochemical systems in-
cluding solar energy conversion,
calibration/upgradation of proce-

-dures for analysis of pollutants:

and waste water technology.

Tall and large span structures
(bridges), spectally on analysis and
design of superstructure of
bridges, their aerodynamic beha-
viour and distress diagnostics of"‘
existing bridges. Research pro-.
gramme on natural disaster miti--
gation related to wind and earth-
quake. :
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Please contact for :iny futther details :

L.)r. N R Rajagapal (Head, HRD Grm;p)
Tel No 3710519 & 5748632

) I\'ﬁs:s Sushila Khilnani (Scientist)
£ Tel No 5741038

i Shri N.N.Sareen (Deputy Secretary)
* Tel No 5788704

All correspondence should be addressed to :

The Head
Human Resource Development Group
Extramurdl Rebelidh Division
CSIR Complex Building

NPL Campuss
New Dethi- 110012
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. {+  Abbreviations used
i |
CSIR  : Council of Scientific & Industrial Rescarch

DGSIR : Director General Scientific & Industrial Research

HRD  :Human Resource Development

EMR : Extra Mural Research '
JRE  : Junior Rescarch Fellow'

SRF

i

: Senior Research Fellowl
RA  :Research Associate

HRA : House Rent AIIannce |
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GENERAL o

1. CSIR Research Fellowships and Associateships provide -
opportunities to'bright young men and women for training in
methods of research under the expert- guidance of faculty -
members/scientists working in University Departments /Na-
tional Laboratories and Institutes in various fields of Science
& Technology including Agriculture and Medical Sciences. -

2. The Fellowships/ Associateships are tenable in Universities
/11 Ts/ Post-Graduate Colleges/ Government Research Estab-
lishments including those of CSIR, R&D establishments of’
recognised public or private sector, industrial firms and other
recognised institutions. However, CSIR reserves the rightto~
| determine the place best suited to provide necessary facilities:
; in the area of science and engineering in which the awardee
{ is to specialise. i

3. The Fellowships/Associateships are tenable in India. Only-
bonafide Indian citizens, normally residing in India are
eligible-for the award of Research Fellowships/As-
sociateships. : |

4, The award of Fellowship/ Associateship does not imply any :
assurance or guarantee for subsequent employment by CSIR i
to the beneficiary. i
|
s

5. SUBJECT OF RESEARCH_ : Preference is given to
subject/topic of research relevant to the research programmcs
l ~ of CSIR laboratories and nationally important S&T areas.

6. JUNIOR RESEARCH FELLOWSHIP(JRF) : A certain
number of JRFs will be awarded each year by CSIR to those
" holding. MSc¢/BE/BTech or equivalent degree, with 55%

| marks. : :

7. APPLICATION PROCEDURE : Applications for JRF
are invited twice a year through press advertisement on all
India basis in the prescribed application form printed
alongwith the advertisement in the Employment News by a
specified date. The completed application form may be sub-
mitted to the Controller of Examinations, Examination Unit,
CSIR Complex Building, NPL Campus, Pusa, New-Delhi-
PRINTED AT PID, NEW DELHI 110 012 110012, ‘

L . S R —

it
t




!
{

8. aGE LIMIT : The upper age limit for JRF shall be 28

yOWK which is relaxable upto 5 years in the case of candidates

- belonging to Scheduled Castes/Scheduled Tribes,women and

physically handicapped applicants.

9. SELECTION PROCEDURE : The selection for award
of JRF shall be made on the basis of a competitive written test
called the National Eligibility Test (NET), organised jointly
by CSIR and UGC at natiopat level and consisting of three
papers. One of them is of general nature and is compulsory.
It tests mental ability and broad awareness of scientific
knowledge at an elementary level. The other two papers are

-optional,and are to be sclected from amongst (1) Chemical

Sciences,(2) Earth, Atmosphere, Ocean and Planctary Scien-
ces,(3) Engincering Sciencés, (4) Life Sciences, (5) Mathe-
matical Sciences.and (6) Phiysical Sciences. One of these is
of an objective type and the other requires short descriptive
answers 1o questions. Usually examinations are held on last
Sundays of June and Deceniber, each year.

10. The candidates who qualify in the test are informed

individually after the result is finalised. The Fellowship is,

awarded on receipt of necessary details in the prescribed
proforma regarding marks dbtained in the qualifying degree
cxamination, place of work, rescarch topic, the name of
supervisor and the concurrence of the Institition to provide
all nccessary facilitics. The ,’\'alidily of the offer of this award
will be one year only from the date of communicalion of the
result. The candidate is cxp?cc(cd to register for Ph.DD degrec
within a period of one year.} -

{1.STIPEND & TENURE': (i) The stipend of a JRF selected

" through the all India test wifl be Rs 2500/ pm for a period of

2 years. In addition, comin;'_:cm grant of Rs 10,000/~ pa per
Fellow will be provided tg the University/Institution. The
guidelines for utilisation of contingent grant are given in
Annexure-T- ’

(i) On completionof two y:curs as JRF, the stipend may be
increased to Rs 2800/- pm for the 3rd year on the basis of
assessment of Fellow’s research progress/achievements
through interview by an Expert Committee consisting of the
Guide, Head of the Department and an External Member from
Sulside (RE Umiversity/Tnstitution who 18 i gxpert in the
relevant ficld; not below the. rank of Professor/Associate
Professor, Where the Guide happens to be the Head of Depart-
ment, the Dean Faculty of Science or any senior member of

2

v

. , | |
@ro Sverdunta 6/6f4-Emp-l, - 6l (wed lnp).

A

: |thc Department may be associated as third member of the

|Commit(ee (ANNEXURE VI). On upgradation, the designa-
tion of JRF will be changed to SRF (NET). In the event of the
‘Committce not recommending upgradation,_the Candidate

will continue as JRF with a stipend of R«C280047 pm for'the 2,‘?""/_’ :
3rd year or his fellowship may be terminated depending upon &
~ the decision of the Committee . The progress of research work

of SRE(NET)/JRF will be assessed again at the end of 3rd
year following the procedure adopted at the end of 2nd year.
1t is expected that Fellows will have published work to their
credit by the end of 3rd year. This shall form an important
quantitative and qualitative criterion for judging the progress
made by the Candidate. If the work of JRF is still not found
satisfactory for upgradation, the fellowship will be ter-
‘minated. Extension of tenure for the 4th and 5th year as
ISRF(NET) is_permissible on usual assessment. ‘The total
fienure as JRF plus SRE(NET) will not excecd 5 years. This
‘will include the tenure of Fellowship awarded by
'UGC/DST/ICMR/ICAR atc. The order for continuation at
‘higher stipend as SRF(NET), continuation at the same stipend
.as JRF or otherwise at the end of 2nd, 3rd, and 4th ycar will
'be issued by the EMR Division of HRDG, CSIR. This will be
|done after the recommendation of the three member Assess-
|ment Committce and detailed progress report duly supported
tby publications in the form of reprints/pre-prints/manuscripts
‘of .the -papers published , accepted or communicated for
publication(Annexure-IH) have been considered.If the com-
.position and recommendations of the Assessment Commitiee
jare not as per above guidelings, extension may not be granted.

I 12. SENIOR RESEARCH FELLOWSHIP(SRF) : A cer-

tain number of SRFs will be awarded cach year by CSIR
‘directly to those possessing the following qualifications and
-experience:

() MSc,BE.BTech.BVSc BPhiarm, or cquivalent degree with
ifirst division, and at least two years of post - MSc, BE, B'Fech,
IBVSc, BPharm, research experience, as evidenced from pub-
lished papers in standard refereed journals (journals listed in
'Current Contents); '
1

o

i

((ilyME, MTech or equivalent degreein Engincering/Technol-
0gY;

(iii) MBBS or BDS (with | year internship)/ MVSc/MPharm
lor equivalent.

] | ’%7'/
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~ 13.Research workers who have had at least two years training
in methods of research and who have proved their aptitude for W O
original research are eligible for this Fellowship.

14. AGE LIMIT : The upper age limit for SRF shall be 32
years. Only in exceptional cases where a candidate is ad-
judged to have outstanding ability, the age limit may be
relaxed marginally at the discretion of the CSIR. The upper
age limit is relaxable upto 5 years in the case of candidates
belonging to scheduled castes/tribes, women and physically
handicapped applicants.

15. APPLICATION PROCEDURE : Applications for SRF
are invited twice a year on all India basis through press
advertisement. The prescribed application form is printed
alongwith the advertisement in the Employment News. Ap-
plication proforma duly completed and forwarded through the
proposed Supervisor and Head of the Department/Institution
should be submitted within the prescribed date alongwith a
Demand Draft for the amount indicated in the Advertisment
to the Deputy Secretary, EMR Division, CSIR Complex NPL
Campus New Delhi-110012.

16. SELECTION PROCEDURE : Selection will be made
through the procedure of assessment of academic record and
published/project work by discipline- wise high-level Expert
Committees. Second class rail fare will be admissible to those
applicants who are called for interview. Candidates are free
to choose more than one area for being considered but if called
forinterview for all chosen areas payment of TA to them will
depend on the intervening period between successive inter-
views. Decision of CSIR will be final in such cases. The
validity of the offer of appointment shall be one year from the
date of issue of award letter. T

17. TENURE : The tenure of SRF will initially be 2 years.
Extension of tenure for the 3rd year year can be recommended by
the Director of the concerned Laboratory/Vice Chanccllor of
“the University etc, on the basis of assessment of work done
by a three member Expert Committee consisting of Guide,
Head of Department and an external Professor in the relevant
" field. The order for continuation on otherwise for the 3rd year
will be issued by the EMR Division after the recommendation
of ‘the three member Assessment Committee and detailed
progress report duly supported by publications in the form of
reprints/pre-prints/manuscripts of the papers published, ac-
cepted or communicated for publication (Annexure-111) have

PR
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been considered (ANNEXURE VII). The total tenure as JRF .

‘& SRF will not exceed 5 years and extension orders for the

4th and Sth year will also be issued according to the procedure
outlined above. Computation is made from the total period of
tenureship of Research Fellow/Associate if he/she has availed
any other fellowship of equivalent status from any agency/In-
stitute.

18. STIPEND : An SRF in a scientific discipline is entitled
to a stipend of Rs 2800/- pm. The stipend in case of Medi-
cal(MBBS ,BDS ,MVSc, and MPharm ) / Engineering sub-
jects will initially be Rs 3000/-pm for Ist and 2nd years and
later enhanced to Rs 3200/- pm for the subsequent- years
depending on progress of research having been assessed as
satisfactory. -

GENERAL TERMS-AND CONDITIONS FOR
RESEARCH FELLOWSHIPS

19. AWARD OF FELLOWSHIP AND RELEASE OF
GRANTS: The Fellowship will be awarded to the sclected
applicants by a formal,letter giving details of the grant and the
conditions governing it, under intimation to the University/In-
stitution which sponsored their applications. The offer should
be availed within one year. The grant money is payable in one
or two instalments during the financial year on presentation
of cldim bill in triplicate in prescribed proforma (Annexure
V) duly signed by the Finance Officer/Head of the Institution.
The first payment will be made after receipt of the joining
report of the Fellow, alongwith other necessary documents as
mentioned in the award letter, through the Guide duly for-
warded by the Executive Authority of the Institute in whose
favour the grant is to be releascd. Subsequent payments will
be made only after receipt of (a) the progress report of the
Research Fellow in the prescribed proforma(Annexure-
{ll)for the period ending 28/29th February and previous one
year report, (b)statement of accounts of expenditure incurred
during the current financial year ending 28/29th February,
alongwith the claim bill for the next fi nancial year from the
Institution. The sponsor Institution/Unijversity may advance
money for payment of stipend to the Fellow and to meet the_
contingent expenditure on his/her joining the Feliowship for
subsequent years which may be adjusted subsequently on
receipt of the grants from the CSIR for the Fellowship. The
unspentamountof carlier payments on diccount of stipend will
be adjusted in making the fresh payment. The accounts should
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be maintained on a ledger type system by the grantee Institu-
tion for the Rescarch Fellow (Anngxure11). The University/

* Institution shall be responsible for proper utilisation of grant

and lor rendering the accounts to GSIR.

" 20. CONTINGENT GRANT : A contingent grant of Rs
10,000/- pa per Feilow is provided'to the Umvcmty/lnshm- :

tion. For less than one year, the connngenr grant will be
admissible on pro-rata basis. Part of this grant may be utilised
by the Research Fellow for tours undertaken within|the
country in the interest of rescarch work, purchase of books,

etc.The unspent balance of Conlmgency grant at the endof a '
* year may be carried forward 10 the next vear. The guidelines

for utilisation of the contingent grantare given in Annexure-1.

i

21. PROGRESS REPORT : The preparation of annual
progress report on the research workldone shall be an essential

partof the Fellow's work. Each Rescarch Fellow shall submit
hls/hcr annual research report in the prescribed proforma
(Annexure-11I) within a period of 15, (days after completion of
one year tenure to CSIR through hlS/h(.l’ Guide/Head of the
Department at. the time of claiming the grant for the next
financial year. It is essential to givciuplo date and full infor-

" mation against all the columns of Annexure- I11. The results

should be presented quantitatively‘in Tables /Figures and
discussed in terms of the objectives:and conclusions drawn
should also be given. Fragmentory réports shall not be enter-
tained. The report should be always!accompamed by copies
of published papers, pre- prints of papers accepted for publi-
cation and manuscripts of papers communicated for publica-
tion. Attendance record must accompany the annual report.

The Guide/Head of Department shall bring outin his assess-
ment report the share of originality and initiative of the fellow
in carrying out the research work. lf thesis is submitted for
higher degree, this may be reported by the Gunde/Hedd of the
department to CSIR and the result when announced.

22. PUBLICATION/PATENT : Th'lc results of a Fellow’s
_research work may be published in standard refereed journals
at the discretion of the Guide. IT SHOULD BE ENSURED
THAT THE ASSISTANCE-PROVIDED BY CSIR IS AL-
WAYS ACKNOWLEDGED IN ALL SUCH PUBLICA-
TIONS. One copy cach of the publlshcd research papers
should be sent to CSIR. Commercial exploitation of the
results and patent rights arising out of the investigation will,

however, rest exclusively with CSIR.: '

» 5
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@ 23. OBLIGATIONS OF A RESFARCH FELLOW :

(i) He/She must be a full time researcher and submit him-
self/herself to the dnscnplmary regulatlons of the Univer-
sity/Institute/Laboratory wheré he/she is working. Regular
attendance of the fellow may be ensured by the department by
keeping an attendance register. ‘

(ii) In case a Fellow decides to appear for an competitive

_examination he/she should invariably seek permission from

the guide and inform CSIR about it.

(i) The Research Fellow is not to take any assignment other
than related to his/her approved research programme, paid or
unpaid. His/her taking up any pald assignment at any time in

* the course of Fellowship, excepting as specified in para 25,

may lead to the Feliow being asked to pay back the entire
fellowship amount in addition to disciplinary action.

(iv) The Research Fellow shall submit to CSIR an annual
report on the progress of his/her work through his/her Guide
in the prescribed proforma(Annexure-1ll)as provided in para
21. The annual progress report complete in all respect must
be sent to CSIR within 15 days of the complctmn of the year.
Years are to be counted from the date of joining. Timely
submission of profress report with reprints/pre-prints- uly
acknowledging the financial assistants of CSIR may be en-
sured failing which the fellowshlp may be terminated.

(v) Once a Research Fellow accepts‘ the Fellowship and joins,
it is incumbent on him/her to continue the research for the
normal tenure of the Fellowship or for such lesser duration
during which the original abjectives of the research problem
have been achieved.

(vi) No Fellow shall discontinue his/her Fellowship without

prior approval of CSIR. In case he/she wishes to discontinue

the Fellowship prior to completion of the tenure on attainment
of original objectives of research, he/she must submit the
resignation to CSIR through the Guide one month in advance,
indicating specific reasons for not continuing the Fcllowshlp
The Fellowship shall cease from the date stipulated in the

CSIR letter approving the resignation. Abrupt discontinuance .

of Fellowship without concurrence of CSIR may lead to
disciplinary action. -

(vii) The Research Fellow must send a detailed consolidated
report of the research work done during the entire period of
Fellowship on completion of the tenure/resignation of the

7
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Fellowship through the Guide to CSIR, in the prescribed u Q
4 3al¥

proforma (Annexurc-1V). , ,

(viii) During the tenure of the Fellowship, the Fellow shall
correspond with CSIR only through the Guide/Head of the
Institution. . ‘ ' :

(ix) The Research Fellow shall keep CSIR informed about
his/her getting the higher degree, submission of thesis for

PhD,MD,MDS,MS, MPhil, ME etc. and submission/accep- .

tance/publication of any research paper arising out of the
research work done during the tenure of the fellowship.
He/she must acknowledge the support of CSIR in the publi-

* cations. One copy each of all the research papers published

must be sent to CSIR, at cach stage of publication
(manuscript/ reprint). ‘

{x) Any kind oprid or honorary part or full time employment
or private practice even in honorary capacity is not permisible
during the tenure of Fellowship.

24. TEACHING AND DEMONSTRATION WORK : The
Research Fellow may, on the recommendation of the Guide,
undertake honorary demonstration and teaching work
provided the demand made on his/her time does not exceed
six hours in a week and it would not hinder the. progress of
research. CSIR should be informed in such cases. ‘

25. A Research Fellow on the recommendation of the Guide
and provided his/her Univ/ Institute has no objection may be
permitted by CSIR to take up temporary paid lecturership/
research job in a recognised R&D Institution/ University,
Collége/Instt. of repute/Recognised Institution/ PDF studics
in India & Aborad for a period not exceeding one year during
the enire fenure tenure of the Fellowship (JRF & SRF
together). The Research Fellow will not be entitled to any
extension of the Fellowship for such periods. The Fellow will

" not be entitled to stipend or contingency during such leave.

Such leave period will-be counted in the tenure. Such leave

. can be taken only after joining and working as a Research

Scholar at least for one year. Fellow has to report for duty at
the same place from where he proceeded on leave.

26. CONDITIONS OF AWARD OF FELLOWSHIP TO
REGULAR EMPLOYEES: These will be as given below

(i) In case the candidate is doing PhD related research in the
Town /City of his/her employment, he/ she will get only

8
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co'ht’iﬁgéncy grant from CSIR'and leave salary admissibi’: -

from his/her Employer. .

(ii)'kln the event of candidate doing his PhD related rescarch

work at some Town/City other than the Town City of his/her
employment, he/she will be entitled for stipend and contin-
gency grant from CSIR.

27. LEAVE : Leave with stipend not exceeding 45 days for

each completed year of tenure may be allowed by the Guide -

after the request has been communicated to CSIR. The leave
will be treated as part of the Fellow’s tenure. The Jeave due
can be carried over to the next year; however not more than
90 days can be accumulated at any time during the tenure. Of

this not more than 30 days can be availed of at the end, prior *

to completion of the tenure of Fellowship. During the first
year of Fellowship or any uncompleted year, leave may be
granted on pro-rata basis. Sanction of leave without stipend
may be considerd by CSIR under special circumstances. In
case a Fellow proceeds on leave before termination of Fel-
lowship, he/she must join back before the expiry of tehure,
failing which the tenure will be deemed to have terminated
with effect from the date he/she proceeded on leave. The fact
of joining back from leave should be communicated to CSIR
immediately. '

28. The Guide can grant leave to a Fellow in his charge with '

the concurrence of the Head of the Institution/Department if
the leave is due, as prescribed in the para 27. If leave is not
due, such cases will be decided by CSIR only. The Fellow
should not be allowed to proceed on leave to visit abroad for
attending conferences / seminars etc. without prior approval
of the CSIR. The entire duration of such foreign visits if
funded by any national / international agency, whether par-
tially or fully, would be treated as leave without stipend.

29. For women Fellows, full stipend plus HRA,if any, may
be paid pm during the period of absence upto 90 days on
grounds of maternity. Such leave shall be sanctioned by the
Guide under intimation to CSIR. The Fellowship amount for
lcave period will be paid after the Fellow resumes duty and

submits a medical certificate in support of actual confinement. -

It is expected that the Fellow will make up the deficiency
during the remaining tenure.

- 30. TRANSFER OF FELLOWSHIP : The Fellowship will

be transferred from one Institution to another in special

9
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circumstances with the prior approval of CSIR. No TA will
be permissible in such cases’ The rescarch Fellow musterisure

that necessary facilities are available at the Institution-chosen -

O

by him/her for research at the time of application/ joining the

Fellowship. Joining time fo{r aweek only will be given in the
event of transfer which will be treated as duty period provided

thé distance is more than 300 Km.

31. TERMINATION OF FELLOWSHIP: The Fellowship
shall normally stand terminated on completion of its tenure
or from the date the Fellow resigns and his/her resignation has

been accepted by CSIR. Foria person who joins on the 1st day
of the month, his/her tenureShip, will be compleed on the last

- day of the previous month. In other cases, the tenureship will

be completed on the last day of the same’ month.

32. If a Fellow is found to b?e: lacking in-research aptitude or
negligent in his/her researchiassigmnent, the'Supervisor may
inform CSIR. The Fellowship may be terminated by the CSIR
on the recommendation of the Supervisor and Head of the
Departmenv/Institution. ]

33. If a Fellow leaves without permission, stipend due at any
. . Wb . . .
time shall not be paid to him/her by the Institution, til] all
University and other dues :Ere cleared and certified by the
University/Institution. Responsibility in such cases shall be
that of the University/lnstitu}ion concerned.

34. The unspent balance of g!rant I}fing with the Institution at
any time duc to termination/resignation of the Feliow must be

refunded 10 CSIR immediatély by means of a demand draft -

in favour of CSIR Complex,EN:xy Delti.

. 3 . . sre .
35. Research Fellows must scttle their claims within one year

. oflcaving the Fellowship, Noclaim will be admitted by CSIR

after one year of leaving the Fellowship.

. 36. ACCOMMODATION/HR;\ : All Research Fellows

may be allowed hostel accommodation wherever available.
Where this is not possible, lhouse rent allowance will be
allowed as per the rules of the host institutions. The basis for
calculating HRA will be the {actu’al stipend of the Research
Fellow. The concerned institdtion will send HRA claim bill,
intriplicate separately in respéct of the Fellows who fulfil the
requisite conditions of the host institutions.

37. MEDICAL BENEFITS i All Research Fellows may be
provided medical benefits as per rules of the host Institution.

|
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This will be limited to the Fellow only and not for his/her
family members/ dependants.

38"ADMINISTRATIVE OVERHEAD EXPENSES :

38.1. For maintaining and timely submission of the accounts
of CSIR grants, the beneficiary University/ Institution is
entitled to claim from CSIR the administrative overhead
charges at the following rates to be disbursed to the employees
entrusted with the maintenance of the accounts of grants :

(a) 10% of actual expenditd’re choniingcncy amount subject
to the maximum of Rs 300/~ pa per Rescarch Fellow/As-
sociate dircctly sclected by CSIR. :

(b) In case of Research Schemes, Rs 300/- pa per Research
Scheme having one Research Fellow/Associate or none.

38.2. Rs 500/- pa per Research Scheme having more than one
Research Fellow/Associate, provided that the total amotint of
administrative overhead charges claimed by an institution
shall not exceed Rs 10,000/- per annum.

38.3. The admissibility of the overhead charges shall be

,subject 1o the timely submission (within one year) of the

following statements/ documents to CSIR:

(a) Consolidated utilisation certificate in respect of the finan-
cial year in question.

(b) Abstract of receipt and payment accounts relating to CSIR

grants for the year; alongwith the statement of accounts of
Fellowship and Schemes separately duly signed by the
Finance Officer and countersigned by the Registrar. Audited
statements by statutory,auditors or Governmenf auditors (as
is the casc) may be ‘sent later on.

() Details of refunds of unspent balance of terminated Fel-
low/Schemes together with cheque No. & date, etc.

(d) CSIR may withhold release of grants to the University/In-
stitution which has not furnished abstract of ¢laim for ad-
ministrative overhead expenses alongwith
statements/documents for one year. .

38.4. The amount of administrative overhead charges may be
retained -by the institution while refunding the unspent
balance or where there is no unspent balance for the year in
question, thien from the grants of the current year, provided
the accounts are rendered within 1 year. Payment of the

11
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administrative overhead charges to the employees maintain-
ing accounts of CSIR shalt be made only on authorisation by
CSIR -and on receipt of the statement/documents mentioned

. above.

38.5. The amount of overhead expenses shall be disbursed in
full to the concerned employees immediately on receipt of
authority letter from CSIR and a confirmation to this effect
shall have to be given to CSIR within a month of receipt of
such authority letter,

- 39. RESEARCHF ELLOWSHIPS UNDER

. LABORATORY QUOTA

r The JRF's may be recruited under Director’s quota of a
CSIR Laboratory/ Institute from among the candidates who
are identified for support by EMR from the result of the
national CSIR-UGC NET. Selection for SRF's will be
through the high level disciplinewise committees of CSIR .

ten at a given time. The terms and conditions as given above

will be applicable to all JRFs and SRFs.

40. RESEARCH ASSOCIATESHIP(RA)

A certain number of RA-ships will be awarded each year
directly by CSIR to encourage young research workers who
have shown promise in original research and propose to
pursue research work in science, engineering or technology
on specific projects.

41. ELIGIBILITY : Under this scheme, persons possessing
Doctorate (PhD/MD/MS/MDS) or equivalent degree or
having 3 years of research, teaching and design and develop-
ment experience after MVSe / MPharm/ M/ MTech will he
eligible for uppointment as RA, ‘Those who have submiited-
Ph.D/MD/MS/MDS theses can also apply for RAship. On
selection they will be awarded provisional Associateship.

\/6 AGE LIMIT : The upper ape limit for appaintment 'of

RA willnormally be 35 years. The upper age limitis relaxable

upto 5 years in the case of applicants belonging to Scheduled
.Castes/ Tribes and women and physically handicapped. The

Associate will do full time research work on problems stated

in his/her application-and-approved by CSIR.

43. APPLICATION PROCEDURE : Applications for RA-
ship are invited twice a year on all India basis through press

12

The number of fellowships (JRFs & SRFs) will not exceed*
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advertisement. The prescribed application form will be
printed alongwith the advertisement in the Employment
News. The completed application proforma must be stb-
mitted to the Deputy Secretary, EMR Division, CSIR Com-
plex,NPL Campus, New Delhi- 110012, within the prescribed
date. .

44, SELECTION PROCEDURE : The selection would be
through assessment of academic achievements of candidates
and interview of those screened by high level disciplinewisc
Sclection Committees constituted for the purpose. Sccond
class rail fare is admissible to those applicants who aré called
for interview. The validity of the-offer of appointement shall
be | year from the date of issue of award letter.

45. The RA-ships arc tenable in Indian Universities/IITs/
Colleges/ Government Research Establishments and thosc of
recognised public or private sector industrial firms and othe
Institutions approved by the CSIR. '

46. STIPEND AND CONTINGENCY GRANT

The consolidated stipend of RA will be in the following 4
slabs :

Rs 2800 - 100 - 3300
Rs 3300 - 100 - 3800
Rs 3750 - 125 - 4375
Rs 4325 - 125-4700 - 150 - 5000

The stipend may normally be fixed at Rs 2800/- in case of
fresh PhDs in the slab of Rs 2800-100-3300. However, a
selected RA may be placed in the higher slab if there is ample
justification and such recommendation is made by the dis-
ciplinewise Selection Commitiee nid upproved by DOSIR, In
addition, contingent grant of Rs 10,000/- paper Associate will
be provided to the concerned Universities/Institutions. A
research Associate, if he/she so desires, may apply for enhan-
cement of slab against adverisement once in the entire tenure
on completion of 2 years as CSIR Research Associate,

.~ 47. TENURE : Associateship will be tenable initially for a

period of two years, extendable for a.period not exceeding:

three years. At the time the RA is about to complete 2 years

 {{ the progress would be assessed by a high level disciplinewisc
£ || Assessment Committee consisting of one external member

<
3

not below the rank of Professor, Supervisor of the candidate

13
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and Head of the Department. If the Supervisor happens to be

the Head of.the Department, another Professor of the samé-’

Department may be associated with the Committee. However,
the order for extension or otherwise will be issued by the EMR
Division after having considered the high level disciplinewise

" Committee’s report, together with the detailed progress report

duly supported by the repnms/ preprints/ manuscripts of the
papers published, accepted or ‘communicated. The above pro-
cedure will be followed every year after first 2 years. The total

* tenure of RA will not exceed. 5 years including the tenure of

Associateship awarded by UGC/DST/ICMR/ICAR etc.
48. AWARD OF ASSOCIATESHIP AND RELEASE OF
GRANTS '

The procedure descnbed m paras 15 to 19 for Fellowship
will be applicable in the case 'of Associateship.

\/9 CONTINGENT GRANf

e

Q0

{
\

The contingent grant is Rs 10, 000/- pa. The details in para *

20 of Fellowships wxll be apphcable for utilisation of this
grant. ¢

50. The Associate shall present yearly reports on the progress
of his/her work, through the Supervisor and the Head of the
Department in the University/Institution, in the prescribed
proforma (Annexure 111),as informed in para 21. He/she will
be entitled to an annual incrément of Rs 100/125 depending
on the progress of work and approval by CSIR subject to the
maximum ceiling in the partikcu]ar slab he/she is placed in.

51. The Associate shall, at the expiry of the As-
sociateship,submit a comprehensive report of the work done
during the entire period of Associateship through the super-
visor to CSIR in the prescribed proforma (Annexure 1V)
alongwith copics of any published work (manuscripts,
reprints).

52. If an Associate wishes to leave the Assocxateshlp before

the end of the tenure, it should be with the prior approval of

CSIR.

53. The Associateship can bé terminated,if at any time CSIR
is not satisficd with the progfess or conduct of the Associate.

3
54. Forrules regarding selection, payment of funds, utilisation
of contingent grant, submission of progress report,tenure,
publications and patents, lea\l/e for temporary or paid lecturer-

14

ship /research job, etc. the general rules applicable to JRFs
arid SRFs will apply to RA except that the Supervisor of RA

“will be equivalent to Guide of Fcllow. .

RESEARCH ASSOCIATES UNDER LABORATORY
QUOTA

55. An RA-ship may be created in a CSIR laboratory when
the Director considers it necessary to have the services of
senior research worker of a specialisation for a specific
project for a short duration. An Associate, during his/her
tenure, will work in the specific project and depending upon

) his/her performance and potentmhtxes may be later con-

| sidered for permanent absorption in the laboratory in accord-
s

t

ance with the prescnbcd procedures.

36. RAs may be selected through interview by hlgh level
dlsmp]mewnse Selection Committees constituted locally with
members of the same level as for the selection for the post of
Scientist B. In exceptional cases where there is a deviation in
the minimum qualification specified, the recommendation
duly approved by the R.C. with appropriate justification
alongwith the bio-data of the incumbent may be sent to the
Director- General, CSIR for his consideration and approval,

VA 57. The qualification, emoluments, age and general condi-

tions of tenure and leave, etc. will remain the same as for
general RAs.

58. An RA would not be treated as a regular employee of the
CSIR, nor his/her tenure would be added towards service, if
he/she is subsequently employed in CSIR as a Scientist on any
regular post.

59.Ina pamcular laboratory not more than 5 RAs may be in
position at a given point of time. mc“aggregaw qugtaTof

i«ssocxatcshxﬁ‘and [Féllowships under the_Director's. quoty!

ogéthér shall not iormally exceed ls,dlawevcr;mel)xmtors

60. GENERAL : CSIR may send whenever considered
necessary its officers for reviewing the work of the Fellows
and Associates,inspection of accounts, etc. in Universities/
Institutes where the scholars are placed.

61. The stipend of Research Fellow/ Associate is exempted
from the payment of the income tax.

15
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62. Any kind of paid or honorafy pziﬁ - or - full -time

" employment or private practice even in honorary capucity is

not permissible during the tenure of Fellowship/ As-
sociateship, B .

63. These terms and conditions supersede all previous instruc-
tions issued in regard to JRF/ SRF/RA. However, any relaxa-
tion would require approval of DGSIR. In all matters decision
taken by CSIR will be final.

16
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ANNEXURE| -

GENERAL GUIDELINES
To facilitate speedy day-to-day workiing of the Research
Fellowships/ Associateships of CSIR, [the following power
can be exercised by the Guides of Research Fellows/ As-
sociates* in concurrence with the Head of the Depart-
ment/Dean of the Faculty/ Director/Vice chancéllor.

1. Sanctioning of leave when it is due.
2. Approving of tours of Research Fellows/ Associates for:

(i) Attending Symposia/ Seminars/ Conferences in India
provided the Fellows/Associates are presenting papers which
have been accepted and for attending Workshops/ Training
Courses relevant to the research projects;

(11) Field work connected with research

(i1} Computation work;

(iv) Consulting rarc reference volumes in the nearest Univer-
sity/Research Institution library. o

3. Utilization of contigent grant for the following:

(1) Acquisiton of books and documents of relevance to the
research topic provided these are notba\}uilablc in the library
of the University/Institution, **

(ii) Towards meeting actual train fare and DA. During tours
the Research Fellow/Associate will be )‘:ntitled to TA/DA as
- |

* senior faculty member (or Supervisor) for Research Associates.

** The requisition is to be recommended by the Supervisor and approved
by the Head of the Department. The book will become the property of the
University/Institution’s Library aficr purchase and could be issucd to the
Supervisor/Fellow/Associate after accesion for use by the indenting Fel-
low/Associate till his/her rescarch Fellowship/Associateship is over. Nor-
mally. not more than 25% of the total annualvcom‘igcnl grant can be

u(ili_scd for purpose.

1=
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admissilllg in case of goverment servants drawing basic pay
@ Rs 22/~ pm ***. However, DA will be limited to 50 days (3 3
in a year. ‘

(iii) Towards meeting TA/DA limited to first class rail fare of
outside expert members of Assessment Committee****,

(iv) Chemical/consumable items fequired for the research
work. : v

(v) Equipment required exclusivelj;/ for research.

(vi) Photographic materials for research or thesis work.
(vii) Computation charges.

(viii) Reprints/Off-prints of research papers.

(ix) Stationery and postal charges.f****

(x) Typing of Research papers. |

(xi) Registration fee for attending conference in India and
abroad. ' :

(xii) Any other purpose, specifically authorised by CSIR.
[

{
Contigent grant cannot be utilised‘lfor

(a) Foreign travel or other expenses for visit abroad.

(b) Stationery items such as:'p,cn. pencils, folders, file,
covers, carbon paper etc. and furniure items.

i
*+* The calculation of the daily allowance will be made from the date of
commencement of the journey to the date he/she returns to the Head- j
quarters. |

**2x It is expected that Assessment Commiltee meetings are so fixed that
-services of experts can be utiliscd while they are on a visit to that Institu-
tion, . .

Jo+erx Not to exceed 20% of the contigent grant.

N.B. No expenditure can be incurred for purchasing
furnitures and office equipment.

18
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ANNEXURE I1I

Proforma for Annual Progress Report of Research Fellow/As-
sociate ,

1. Name of the Fell\ow/Associate: l

2. Nature of fellowship (JRF(NETi)/SRF(NET)/SRFiRA):
3. CSIR Award No: ’

4. Name, designation and address of Guide:

5. Place of work (Namesofthe chanment Anstitute/Univer-
sity/College, etc.):

6. Date of joining:
7. Period upto which fellowship is tenable:

8. Date of registeration
(MPhil,PhD MEctc.):

for higher degree

9. (1) Topic of rescarch:
(b) Broad Subject area:
t0. Objective in undertaking work:
11. Period of Report: from to
12. Attendence :
(a) Total No. of working days during the period under report:

(b) Out of these, total No. of days in which the Fellow/As-
saciate was present and worked:

(¢) Number of days for which lea\:/e was sanctioned:

|
13. Detailed report about the research work done during the
“ abiove mentioned period. This <hould include quantitative

results of research presented in Table(s)/hburc(s) discussion

* . and conclusions drawn (separate sheets should be attached):

14, Summary of research work dnnc during this period (in not
more than 300 words;a seperate sheet may be attached):

15. Plan of work for the next year (separate sheet may be
attached):

22
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16. Research papers published / accepted for publica-
tion/communicated for publication (Details of authors,
title journal,volume,page number and reprints of published
papers/preprints of accepted papers/ and manuscripts of com-
municated papers must be sent);

17a. (Forthe fellows who are not holding regularemployment
with a University/Laboratory/Institute etc.)

Itis affirmed that I have devoted my full time to research and

that I did not take up any other paid or unpaid work without
taking written permission from CSIR. Itis also certified that
due acknowledgement of CSIR Financial assistance has been
made in the published paper,

Date : Signature of Fellow/Associate

17b. (For the Fellows who are holding regular employment
with a University/Laboratory/Institute ctc.)

Itis affirmed that Thave devoted my fulltime to research und

that 1 did not take up any other paid or unpaid work without

¥t

taking written permission from CSIR and am on study lcave 4

and have claimed only my regular salary/leave salary or only
the Fellowship stipend and no salary as provided in para 26
of terms and conditions. (Strike out whichever is not ap-
plicable)

Date : Signature of Fellow/Associate

IR, Overall assessment and comments of the Guide:

(a) It is certified that the information provided above and in
separate pages enclosed with this report by the Fellow/As-
sociate is correct to the best of my knowledge and belief,

(b) My specific comments about the peformances of above
Fellow/Associate are ;

Date : Signature of Guide/Head

o
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ANNEXURE 1V

Proforma for progress Report of Research Fellow/ Associate
for the entire duration of Fellowship/ Associateship to be
submitted on completion/ termination of Fellowship/As-
sociateship:

1. Name of the Fellow/Associate:
2. Nature of Fellowship (JRF(NET)/SRF(NET)/ SRF/RA):
3. CSIR Award No: »

-4, Name,designation and address of Guide:

3. Place of work (Names of the Department and of the
Institute/ University or College):

6. Date of joining:

7. Date of relinquishing the Fellowship/ Associateship:
8. Date of registeration for higher degrec,if any:

9. (a) Topic of research:

(b) Broad Subject/area: ,

10. Objective in undertaking research:

1'1. Total period of Fellowship/ Associateship availed in years
and months: :

12. Attendence records:

13. Summary of work done. Actual research acheivement
may be summarised in about 500 to 1000 words:

14. (a) Consolidated report of work done during the entire
. period of Fellowship /Associatship. This should bring out
clearly the original object- ives and how far these have been
acheived, emphasising the salient features of the work done
- by giving quantitative data and its interpretation.

(b) Research papers published / accepted for publication /
communicaed for publication (Full details of authors,
title journal,volume,ycar and page numbers may be given and
reprints/preprints/ manuscripts of réscarch papers must be
enclosed. If some papers are submitted for publication or are
published after submission of Annexure-1V, their copies may

24
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be sent to EMR Division as soon as available by gi;(’ 2
reference to CSIR award no. This may be ensured by*me
Guide/Supervisor:

(c¢) Whether PhD thesis has been submitted: Yes/No
If yes, title of thesis may be given
d) Which higher degree has been obtained:

15. In case the Fellowship/Associateship has not been availed
for the full tenure,the reasons for discontinuing may be
given,such as getting a job, going abroad,lack of
facilities/guidance,personal factors, ete.

16. Whether the work is of any applied importance and.if so,
whether patent has been/can be taken? If yes, whether CSIR
has been approached: ' ' .

17. Future correspondence address of the Fellow/Associate
18. Any remark/comment :

Date: Signature of the Fellow/Associate

19. Overall assessment and comments of the guide:

Date : Signature
of the

Guide/Supervisor/Head

25
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MBRNO._...ooiiiiiiiiaaane.
Date in triplicate . . . ...............

TO

_ Joint Secretary (Administration)

97

Lz

Council of Scientific & Industrial Research

CSIR SanctionNo....... e

Name of the fellow
(In case of single person)

Number of Research Fellow
(In case of consolidated bill)

ANNEXURE-V

- GRANTS-IN-AID BILL .

To be filled and submitged

in triplicate

WHILE CLAIMING THE GRANT IT MAY KINDLY BE
ENSURED THAT STATEMENT OF ACCOUNTS AND
UTILIZATION CERTIFICATE FOR THE PREVIOUS

GRANT HAVE BEEN SUBMITTED TO CSIR

RA

SRF Statement enclosed

JRF in triplicate.

Total

00O

PARTICULARS

AMOUNT OF GRANT

Total

Remarks

Staff

Cont.

HRA

1. Amount Sanctioned for
the year 199 -9

2. Grant Claimed for the

DEDUCT ,
3. Unspent Balance brought
forward

4. Net amount claimed

.SF

e AR

.

ol e e
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1. Certified that the amount claimed in this bill will be utilized for the purpose it is sanctioned and in accordance with the Terms

- and Conditions for CSIR Fellowships and Research Grants.

: -
2. Certified that the attendance records have been maintained & checked. ) g

3. Certified also that the work of the Research Fellows/Associates for the past six months has been satisfactory.

4. Certified that the persons for whom HRA is claimed have not been provided any accomodation and HRA claimed is as ner rules
of this Institute. '

Signature ' : _ v Counter-Signature & Designation of Head 6f Institution
of the Supervisor (Office Stamp)
e
/’
-
.
O

(To be filled in by the CSIR)
Gr. No. EMR. L . Dated
Passed fOr RS ... .ooveereeennnnn... [P (Rs

Cheque to be issued in favour of

Under Secretary/Section Officer

Council of Scientific & Industrial Research =

(Budget Head Grants-in-aid "Fellowships”)

Finance & Accounts Officer
Council of Scienufic & Industrial Research

o)
VS
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Annexure V1

Q0
THREE MEMBER ASSESSMENT
COMMITTEE REPORT :
e
ASSESSMENT FOR UPGRADATION OF MR/MS ... ... .. L
....... JRF WORKING AT .. ... .......... ONCOMPLETION - b
OF TWO YEARS , g (
THE CONSTITUTION OF THE COMMITTEE
TR o) SO EXTERNAL MEMBER 1
PROFESSOR/ASSOCIATE | ‘ : J
PROFESSOR DEPARTMENT
UNIVERSITY/ X
INSTITUTE.
2. HEADOF THE ‘ . MEMBER
DEPARTMENT
(IN CASE HOD IS THE GUIDE. THEN
DIEAN OR ANY OTHER SENIOR !
MEMBER OF THE FACULITY)
3. GUIDE/SUPERVISOR MEMBER

DATE, TIME AND VENUE OF ASSESSMENT/
INTERVIEW .

ASSESSMENT OF THE COMMITTEE

RECOMMENDATIONS

In view of the outstanding/véry good/satisfactory performance of the
JRF, and also the fact that he/she has published work to his/her credit, i
the committee makes the following recommendations: '

] ME/MS oo may be allowed to
continue for third year on the existing rate of stipend.

’ 2 Mr/Ms ..o P may be upgraded as

SRF and his/her stipend may be raised to Rs. 2800 per month.

MEMBER MEMBER MEMBER
(EXTERNAL) (HOD) (GUIDE)
30
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At
— 1Y
. Annexure VII
THREE MEMBER ASSESSMENT
COMMITTEE REPORT
ASSLSSMENT OF DR/MRUMS. oo
SREWORKINGAT. . ...... oo ON COMPLETION OF
TVVO YEARS .
THE CONSTITUT[ON OF THE COMMITTEE
l. [9) S EXTERNAL MEMBER
PROFESSOR/ASSOCIATE - .
PROFESSOR DEPARTMENT
UNIVERSITY/ .. g
INSTITUTE
2. HEAD OF THE MEMBER
DEPARTMENT
(IN CASE HOD 1S THE GUIDE, THEN
DEAN OR ANY OTHER SENIOR
MEMBER OF THE FACULITY) .
3. GUIDE/SUPERVISOR MEMBER
DATE, TIME AND VENUE OF ASSESSMENT/

INTERVIEW
ASSESSMENT OF THE COMMITTEE

RECOMMENDATIONS .

in view of the outstanding/very good/satisfactory performance of the
SRF, and also the fact that he/she has published work to his/her credit,
the committee makes the following recommendations:

Mr./Ms.......u. may be aliowed to continuc his her rescarch work
for third year.

'MEMBER MEMBER MEMBER
(EXTERNAL) (HOD) (GUIDE)
RECOMMENDED

DIRECTOR/VICE CHANCELLOR

31
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Please contact for any further details:

' Dr Sushil Kumar (H'efad, HRD Group)
‘ Tel No 3710519, 5748632

Dr S Mailick (Def)uty- Adviser)
TelNo 5789834

i v
ShriOP Vrshwabhan (Screntrst)
Tel No 5715421 5

Mrs A Gupta gScrentlst)
Tel No 57}542‘1 5

shrivs Bhatr (Scientist)
Tel No 5741 038

ShriNN ‘Sareen (Under Secretary)
Tel No. 5788704

All correspondence sh‘ouk:j be addressed to:

The Head,:

Human Resource Development Group,
Extramural Research Division,
CSIR. Comp!ex Building,

NPL Campus, Pusa,

New Delhi-110012

Abbreviations used
Council of Screntmc & |ndustr|a| Research

CSIR
HRD Human Resource Development
-~ EMR Extra Mural Research
Pl Principal lnvesugator
JRF Junior Research Fellow
SRF Senior Re_searéh Fellow
RA Research Associate
- FTR Final. Consohdeted Technical Report
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1. GENQAL

1.1 The Council of Scientific & Industrial Research

(CSIR) provides financial assistance to promote research-

work in the fields of Science & Technology, including
Agriculture, Engineering and Medicine. The assistance is
provided by way of grants to Professors/Experts in
theuniversities, [ Ts, post-graduate institutions. recognised
R&D laboratories both in public and private sectors. Re-
search proposals of applied nature as well as those falling
under basic sciences which attempt to solve specific
problems being pursued by CSIR laboratories, or in newer
and complementary fields, are considered for CSIR sup-
port. Priority is given to multi-disciplinary projects which
involve inter-organisational co-operation (including that of
CSIR laboratories). Preference is given to schemes which
have relevance to research programmes of CSIR
laboratories (Annexure-Ill).

1.2 Investigators working in Government‘ Research
Laboratories/Establishments are generally not eligible for
the grant.

1.3 A time bound research proposal clear and specific
in the objective(s) and realistic and reasonable in the
means neededto executethem has good chance of getting
CSIR support. The CSIR provides essential financial in-
puts for viable research schemes so as to obtain definite
advancements in specific fields and areas.

1.4 Research grants of CSIR are intended mainly to
supplement the research facilities available with the spon-
soring institutions. They provide money for one or more
Junior Research Fellows (JRF), Senior Research Fellows
{(SRF) and Research Associates(RA), contingencies and

are small. No graded posts are sanctionnd;

1.5 Depending on the magnitude and nature of re-

search involved a research scheme may have more than
one investigator and, in such a case, the first investigator
shall be known as "Principal Investigator” (P1). Inthe event
of a collaborative project involving two or more institutions,
the consent of each such institution must be furnished with
the proposal. Collaborative projects involving CSIR
laboratories are encouraged.

1.6 The Pis may submit their proposals directly to the
Human Resource Development (HRD) Group of CSIR.

1

equipment. Usually the amounts sanctioned for equipment
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1.7 CSIR has a number of disciplinewise -“esearch =

committees to consider the research proposals falling in
their respective fields and make tecommendations to the
Governing Body of CSIR for financial assistance. The
research committees usually meet tw;ce ayearandrecom-
mend grants for viable research. schemes received for
financial assistance and revuew the progress of ongoing
schemes for their continuation.

1.8 The Directors of CSIR laboratories may invite
applications for research grants inspecific areas of interest
to their respective laboratories. They will forward these to
the CSIR HRD Group.

1.9 The schemes recen\}ed through the-Directors of
CSIR laboratories shall also be examined for their
suitability by sub;ectwuseresearch committees. A commit-
tee for such schemes will comprise several Directors and
one eminent non-CSIR specialist. In all other respects the
schemes under 1.6 and 1.8 will be treated similarly.

1.10 Sanctioned schemes are monitored and renewed
each year by research commmees based on the progress
reports to be submitted by the investigators. These should
be received by CSIR by Isti October. Pl is expected to
suitably acknowledge the support received from CSIR in
each of the publications arising from the work done under
the scheme. Schemes are liable to be terminated if the
progress is not considered satisfactory by the concerned
committee. On completion of thescheme thePlis required
to submit Final Technical Report (FTRY) in the prescribed
proforma (Form-F).

2. PROCEDURE FOR APPLYING

2.1 Application for research grant.can be submitted at
any time during the year. The research proposal should be
submitted in the prescribed proforma (Form-C). The ap-
plication should be forwarded through the Head of the
concerned institution duly ceftified that (i) the core facilities

€«

are available and will be prm'nded to the mveshgator(s)‘to‘
.+ work on the proposed scheme, and (ji) the department/in-

. stitute will discharge all its obligations, pamcularly in
respect of management of the grants given.

22The researéh proposals onreceiptin CSIR are sent
to referees and CSIR laboratories in which work re-
lated/analogous to the proposal is in progress, for their

2
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evalua(_,.w These are then consideted by the concerned-
area research committees (as explained in 1.7 and 1. 9).

. 3. OPERATION OF SANCTIONED SCHEME

3.1 Documents to be sent to CSIR: CSIR funds are
_placedat the disposal and control of the sponsoring institu-
i tionwhichis entrusted with the accountability of grant. The
+quantum of financial assistance to each ‘sanctioned

scheme is mentioned in the original award letter and
renewal sanction. Grants are released in one or two instal-
ments for each fiscal year. The grant for the first year is
released by CSIR along with the sanction letter. It is
i stipulated that the scheme shall start from the commence-
* ment date mentioned in the letter -or within 3 months from -
the date of issue of the letter. Following documents need
i to be provided to CSIR immediately after the receipt of

*,  sanction letter: (i) a certificate by the PI countersigned by’

the Head of the departmeni/institution that no other aid-
giving agency is funding the work proposed to be done
under the schene sanctioned by CSIR, and (i) an agree- .
mentinthe prescribed Form-A on ron-judicial stamp paper
of Rs 2/- (each page duly sngned by PI) and (iii) date of
commencement,

3.2 Date of start: A scheme is considered to have -
commenced as soon as some expenditure has been made
from the grant.

3 3 Purchase of equipment: For the release of equip-
ment grant the proforma invoice of the supplier, with whom
the order has been placedis to be furnished alongwith the
claim bill to CSIR by P through the Registrar/Prin-
cipal/Director of the Institute upon completuon of purchase -
formalities, in any case within 3 months from the date of
receipt of the equipment grant.

3.4 Tenure: The tenure of a scheme is 3 years, if a
shorter duration has not been asked by the mvest;gator
Extension beyond 3 years may be.considered in a few
deserving cases depending on the progress and need of .
the project; the extension is granted rarely. The period of
extensuon will however be limited to a maximum of two
years. The Pl may make a request for extension in time,
preferably in his renewal application for third year, gl.vmg
detailed justification and peériod for which extension is
required. A detailed report of scientific achievements under

3
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the scheme since inception must invariabi,, oe sent
alongwith the request for extension.

3.5 Appointment. of JRF/SRF/RA : The approved re-
search schemes of CSIR have provision for manpower to
assist the investigator(s) in the research programme. The

" positions provided are JRF, SRF and/or RA. The qualifica-.
tions and age requirements for JRF/SRF/RA appointments
are given in the paras 3.9 and 3.10. '

(a) JRFs

Competitive Written test is conducted jointly by CSIR
and UGC at national level (National Education Test, NET),
to qualify young men and women for appointment as JRFs.
Available NET qualified candidates can be appointed
directly in the schemes of CSIR. Persons who have
qualified inthe GATE test can also be selected for appoint-

ment.as JRFs. They should be interviewed to determine *

their suitability. Non-NET or non-GATE qualified can-
didates can not be appointed as JRFs,

(b) SRFs

(i) CSIR directly selects certain number of persons for
SRFs on the basis of academic record, published work and
interview by disciplinewise high-level expert committees.
Persons among these awardees, who are otherwise
eligible, can be appointed as SRFs in CSIR schemes.

(i) The NET/GATE qualified candidates having a min-
imum of 2 years of research experience after MSc or
equivalent degree can be selected and appointed on the
basis of their possessing two years training in methods of
research and aptitude for research. The details of the
selected candidates accompanied by NET/GATE
qualification certificate and recommendation of the inter-
view board constituted for the purpose of recruiting SRF (s)
must be sent to CSIR. The appointment will be then
formally approved by CSIR.

(iii) SRFs can also be selected by national advertise-
ment from among the non-NET/GATE' qualified MSc/
equivalent degree candidates possessing two years train-
ing in methods of research and aptitude for research
assessed from published project work or candidates pos-
sessing ME/MBBS or equivalent qualification. The eligible
candidates will be interviewed by a Board consisting of the

4
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Pl, Hxwd of the Department and an external member from

outside the university/institution who is an expert in the
relevant field and is not below the rank of Professor/As-
sociate Professor. Where Pl is the Heéd of Department,
the Dean of the university/institut\ion may be associated
with the Board. The recommendations of the Board on
each applicant, alongwith the candidateis' applications are
to be sent to CSIR for the approval and formalization of
selection.

(c) RA

(i) Persons among those directly selected by CSIR for
award of RA-ship can be appointed as RAs in schemes.

(i) The procedure given in 3.5(b)(iii) can be used for
appointing RAs. However, CSIR is to be informed about
the outcome of selection, so that the same can be formal-
ized.

3.6 When SRF/RA is selected by the national adver-
tisement mode, 3.5(b) (i) and (c) (i), the biodata of the
candidates should be obtained in the Form-G, '

3.7In case it becomes expedient to the overallinterest .

of the work, Pl may appoint JRF/SRF/RA in place of
sanctioned position under intimation to CSIR indicating
reasons therefor, ‘ —

3.8 The tenure of the fellow(s)/associate(s) appointed
ina scheme, excepting that of JRF-NET (CSIR), is co-ter-
minus with the scheme. In other words, the tenure of the
Fellow/Associate shall cease from the date the scheme
terminates, irrespective of the period of fellowship/as-
sociateship held by him/her in that-scheme. The total
tenure of a fellow as JRF+SRF can be 5 years only.

3.9 The educational qualifications prescribed for the
award of research fellowship/associateship are as under:-

“(a) Junior Research Fellowship (JRF)

The minimum qualifications are; MSc or equivalent
degree and passing of NET/GATE test. The selection for
award of Junior Research Fellowship is made on the basis
of a competitive written test organised jointly by CSIR and
UGC at national level consisting of three papers. One of
them is compulsory paper of general nature for testing
mental ability and broad awareness of scientific knowledge

5
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at an elementary level. The other two are option@ﬁapers

to be selected from ;amongsth) Chemical Sciences, 2)

Earth, Atmosphere, Ocean and Planetary Sciences, 3)
Engineering Sciences, 4) Life §ciences, 5) Mathematical

Sciences and 6) Physical Sciences. One of these will be

i

* objective type and the other will require short descriptive .

answers to questions.

Applications for JRF are inited twice ayear onallindia
basis in the prescribed application form printed alongwith
the advertisementinthe Empi'byment News by a specified
date. The completed applicati?n form may be submitted to
the Controller of Examinations, Examination Unit, CSIR

Complex Building, NPL Campus,

- 110012,

The candidates who qualify in the test are informed
individually after the result is finalised.

(b) Senior Research Fellowship (SRF)

The minimum qualificati&gns are: (i) MSc,BE, BTech,
BVSc, BPharm, of equivalent degree, and at least two
years of post-MSc, BE, BTech, BVSc, BPharm, research
experience, as evidenced frofm published papers in stand-
ard refereed journals; (i) ME; MTech or equivalent degree
in Engineering/Technology; (ili) MBBS or BDS, with 1 year
internship/ MVS¢/ MPharm or equivalents.

(c) Rcscarch Asaoclmoshl:p (RA)

» |
" The minimum qualifications are : Doctorate

(PhD/MD/MS/MDS) or equivfalentdegree or having 3years . |

of research, teaching and :design and development ex-
perience after MVSc/MPharm/ME/MTech.

3.10 The upper age Iimi}for JRF, SRF and RA shall be
28, 32 and 35 years respectively as on the day on which
the application is made. A shall relaxation in age fimit may
be considered, in the case [of applicants who are suitably
qualified and experienced, on the recommendations ofthe

selection committee. The uf)per.»age limit is relaxable upto

5 years in the case of candidates belonging to scheduled

castes/tribes and women and physically handicapped can:
didates. ' :

3.1 Stipend : The stipend payable to JRF, SRF &RA
working in the résearch schemaes is as follows:

Pusa, New Delhi- -

e

(1) &eosttion i1st&2nd  3rd&
yeo subsequent
yr
JRF Rs.1800/- Rs.2100/-
(20 ~ SRFin 1st& 2nd 3rd &
v yr - subsequentyr
(a) Scientific disciplines  Rs. 2100/- Rs.2100/-
other than Medicine & : ’
Engineering . .
+ (b) Medicine & Rs.2400/- Rs.2500/-

Engineering fields
(3) RA: The cohsolidated emoluments will be under the
following 4 slabs depending on qualification and ‘ex-
perience: : - _

(8) Rs. 2200-100:2700; (b) Rs. 2700-100-3200;
(c) Rs. 3200-100-3700; (d) Rs. 3700-125-4325

3.12 Assessment for continuance: Progress of JRFs
and SRFs working in research schemes will be assessed
at theend of two years by a Committee consisting of the
Pl, the Head. of the Department (where the Pl himself

~ happens to be the Head of Department, the second mem:-

ber. of the Committeé will be the Dean or Professor/As-
soclate Professor/Reader ‘of the Department) and an
external member from outside the university/institution
who is an expert in the relevant field and is not below the
rank of Professor/Associate Professor. The stipend of JRF
will bo incroased from Rs 1 800/- pm to Rs 2100/-pm and
of SRF (Medical and Engineering: disciplines) from Rs
2400/- pm to Rs 2500/- pm, for the remaining tenure of the
scheme, provided the research progress has been found
satisfactory by the Committee.

~ (b) Increment in stipend for RA: The candidate
selected for RA will initially be placed in the first slab of Rs
2200 -100-2700 - at a monthly stipend of Rs 2200/- with
the provision for anniual increase of Rs 100/- depending on
his satisfactory performance. The annual increase will be
from the first of the month in which he had joined. When
the selection committee recommends higher stab of
stipendthanthe minimum (Rs 2200/-), the reasorvjustifica-
tion for the same should be recorded in the minutes.

(c) House rent allowance (HRA) and Medical al-
lowance (MA): In addition to stipend, the fellow/associate

7
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will be entitled to: (i (i) HRA, as per rules of the hoss( nstrtu

tion, provided he/she has not been given hostehaccom-
modation (stipend paid/payable will be treated as pay for
the purpose of HRA), (i) MA, as admissible as per the ruies

of the host institution to its employees (this will be lrmrted\

to the fellow only and not for their family members/depen-
dants).

3.13 Leave : A fellow/associate may avail of 45 days'
-leave with stipend for each completed year of his tenure or
on pro-rata basis for any fraction of a year. The leave due
can be carried over to the next year. However not more
‘than 90 days leave can be accumulated at any time during
the tenure of fellowship/associateship and not more than
30 days can be availed of at the end, i.e. /pnor to the
completron of the tenure.

3.14 The Pl may grant leave to a fellow/associate with .

the concurrence of the head of the department/institution, if
the leave with stipend is due, as mentioned in the para

3.13. If leave with stipend is not due, such cases will be -

decided by CSIR only, and the fellow/associate should not
be allowed to proceed. on leave without prior approval of
the Council.

3.15 For women fellows/associates, full stipend plus
usual HRA may be paid per month during the period of
absence upto 3 months on ground of maternity. Leave may
be sanctioned by the Pl under, intimation to CSIR. The
fellowship/ associateship amount for such leave period will
be payable after the fellow/associate resumes duty and
submits a medical certificate in support of actual confine-
ment.

3.16 The following are the general rules governing the

felIowshrp/assocrateshrp

i) Only Indian crtrzens are ehgrble for- research fellow-:'?'

"Shlp/assocrateshrp-' K

(||) The awar&i"of fetlowshrp/assocrateshlp does not
imply any assurance or guarantee for subsequent employ-
ment by CSIR or at the institution where he/she is working.

(i) If a Fellow/Associate is reported to have been

lacking in his or her research assignment, the fellow-

ship/associateship is liable to be terminated by CSIR.

8

',.4 Ck )iTINGENT AND EQUIPMENT GRANT

g

4 1 The amount of contrngent grant |n schemes may }

vary depending upon the subject and the problem of re-
search, The contingent grant may be utilised for specral
consumables or other materials essentially required-for
research, tours undertaken as anessential part of research
work, purchase of books etc. not available in the institution.

4.2 Equipment grant is provided for purchase: or
fabrication of a particular equipment essential for the
project which is not available in.the concerned depart-
ment/institution. Heavy -budget for equipment is normally
not encouraged by CSIR.

4.3 The guidelines for the utilization of contingency
grant are given in Annexure-l. The accounts are to-be
maintained in a prescribed manner as indicated in An-
nexure:|l.

5. ERO_GRESS REPORT AND RENEWAL OF SCHEME

5.1 Research committees of CSIR will monitor the
progress of schemes to ensure that the funds are effective-
ly utilised for maximum results. For this purpose inves-
tigators of research schemes are required to submit to
CSIR every year comprehensive reports indicating the
progress as on 31st of August. While the initial report of
the first year's progress.of work is expected to be brief, *
subsequent reports should be sufficiently detailed so as to
enable the research committee to review the progress of
work vis-a-vis the progress of work stipulated for the
period. The progress report alongwith “Renewal Applica-
tion” in the prescribed proformas (Form-E1 & Form-E2)
and list of equipment purchased from CSIR grant, if any,
as indicated in clause 8.0(viii) should be sent in time so as
to reach CSIR on or before 1st of October each year. The
schemes are renewed on year-to- -year basis till the com-
pletron of their. tenure subject to the recommendatron of{ -

L

o ‘the concerned reseaich committee to that effect based on;i:f "

the evaluation of the progress report.

5.2 The scheme will not be renewed for the next
financial year unless the progress report/renewal applica-
tion is received in CSIR by 1st October for consideration

P LUN——

by the committee; delay may lead to termination of the -,

scheme.

LU
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to be selected from amongst 1) Chemical Sciences, 2)
Earth, Atmosphere, Ocean, and Planetary Sciences, 3)
Engineering Sciences, 4) Life Sciences, 5) :Mathematical

Sciences and 6) Physical Sciences. One of these will be

~ objective type and the other will require short descriptive -

answers to questions.

* Applications for JRF are invited twice ayear onallIndia
basis in the prescribed app ication form printed alongwith

the advertisement in the Employment News by a specified -

date. The completed application form may be submitted to
the Controller of Examinations, Examination Unit, CSIR
Complex Building, NPL Campus, Pusa, New Delhi-
110012 !

The candidates who qhalify in the test are informed
individually after the resultis finalised.

(b) Senior Research Fellqwship (SRF)

The minimum qualifications are: (i) MSc,BE, BTech,
BVSc, BPharm, or equivalent degree, and at least two
years of post-MSc, BE, BTech, BVSc, BPharm, research
experience, as evidenced from published papers in stand-
ard refereed journals; (i) ME, MTech or equivalent degree
in Engineering/Technology. (i) MBBS or BDS, with 1 year
internship/ MVSc/ MPharmi or equivalents.

(c) Research Associateship (RA)

. The minimum qualifications are : Doctorate
(PhD/MD/MS/MDS) or equivalentdegreeor having 3years
of research, teaching and design and development ex-
perience after MVSc/MPharm/ME/MTech.

3.10 The upper age limit for JRF, SRF and RAshall be
28, 32 and 35 years respectively as on the day on which
the application is made. A Small relaxation in age limit may
be considered, in the case of-applicants who are suitably

~ qualified and experienced; on the recommendations of the

selection committee. The upper age limitis relaxable upto
5 years in the case of caqdidates belonging to scheduled
castes/tribes and women and physically handicapped can:
didates. '

3.11 Stipend : The stipend payable to JRF, SRF & RA
working in the research sthemes is as follows:

.16
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(1) 1st & 2nd 3rd &
yr subsequent
‘ , yr
JRF K Rs.1800/-  Rs.2100/-
() SRFin 1st & 2nd 3rd &
' _ . yr . subsequentyr
(a) Scientific disciplines Rs.2100/- Rs. 2100/-
other than Medicine & :
Engineering - ) )
(b) Medicine & - Rs.2400/-  Rs.2500/-
Engineering fields

(3) RA: The consolidated emoluments will be under the
following 4 slabs ‘depending on qualification and ex-
perience: ' '

(a) Rs. 2200-100-2700; (b) Rs. 2700-100-3200;
(c) Rs. 3200-100-3700; (d) Rs. 3700-125-4325

3.12 Assessment for continuance: Progress of JRFs

and SRFs working in research schemes will be assessed

at the ‘end of two years by a Committee consisting of the
PI, the Head of the Department (where the PI himself
happens to be the Head of Department, the second mem-

~ ber of the Committee will be the Dean or Professor/As-
. sociate Professor/Reader of the Department) and an-
~ external member from outside the university/institution

who is an expert in the relevant field-and is not below the

_ rank of Professor/Associate Professor. The stipend of JRF

will be increased from Rs 1800/- pm to Rs 2100/-pm and
of SRF (Medical and Engineering disciplines) from Rs

2400/- pmto Rs 2500/- pm, tor the remaining tenure ofthe

scheme, provided the research progress has been found
satisfactory by the Committee. '

(b) Increment. in stipend-for RA: The candidate
selected for RA will initially be placed inthe first slab of Rs
2200 -100-2700 - at a monthly stipend of Rs 2200/- with
the provision for annual increase of Rs 100/- depending on
his satisfactory pefformance. The annual increase will be
from the first of the month in which he had joined. When
the selection committee recommends higher slab of

stipend thanthe minimum (Rs 2200/-), the reasorvjustifica- .
-~ tion for the same should be recorded in the minutes.

. (c) House rent allowance (HRA) and Medical al-
lowance (MA): In addition to stipend, the fellow/associate

7
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will be-entitled to: () HRA, as per rules of the hod« Astitu-
tion, provided he/she has not been given hostel accom-
“modation (stipend paid/payable will be treated as pay for
the purpose of HRA), (i) MA, as admissible as per the rules
of the host institution to its employees (this will be limited
to the fellow only and not for their family members/depen-
dants).

3.13 Leave : A fellow/associate may avail of 45 days'
leave with stipend for each completed year of his tenure or
on pro-rata basis for any fraction of a year. The leave due
can be carried over to the next year. However, not more
than 90 days leave can be accumulated at any time during
the tenure of fellowship/associateship and not more than
30 days can be availed of at the end, i.e. prior to the
completion of the tenure,

3.14 The Pl may grant leave to a fellow/associate with

the concurrence of the head of the department/institution, if
the leave with stipend is due, as mentioned in the para
3.13. If leave'with stipend is not due, such cases will be
decided by CSIR only, and the fellow/associate should not
be allowed to proceed on leave without prior approval of
the Council.

3.15 For women fellows/associates, full stipend plus
usual HRA may be paid per month during the period of
absence upto 3months on ground of maternity. Leave may
be sanctioned by the P under intimation to CSIR. The
fellowship/ associateship amount for such leave period will
be payable after the fellow/associate resumes duty and
submits a medical certificate in support of actual confine-
ment. .

3.16 The following are the general rules governing the
fellowship/associateship :

(i} Only Indian citizens are eligible for research fellow-
ship/associateship.

(i) The award of fellowship/associateship does not
imply any assurance or guarantee for subsequent employ-
ment by CSIR or at the institution where he/she is working.

(i) If a Fellow/Associate is reported to have been
lacking in his or her research assignment, the fellow-
~ ship/associateship is liable to be terminated by CSIR.

8
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4, CQ\‘TINGENT AND EQUIPMENT GRANT

4.1 The amount of contingent grant in schemes may -

vary depending upon the subject and the problem of re-
search. The contingent grant may be utilised for special
consumables or other materials essentially required for
research, tours undertaken as an essential part of research
work, purchase of books etc. not available in the institution,

4.2 Equipment grant is provided for purchase or
fabrication of a particular equipment essential for the
project which is not available in.the concerned depart-
ment/institution. Heavy budget for equipment is normally
not encouraged by CSIR.

4.3 The guidelines for the utilization of contingency
grant are given in Annexure-l. The accounts are_to be
maintained in a prescribed manner as indicated in An-
nexure-i.

5. PROGRESS REPORT AND RENEWAL OF SCHEME:

5.1 Research committees of CSIR will monitor the.
progress of schemes to ensure that the funds are effective-.
ly utilised for maximum results. For this purpose inves-'

tigators of research schemes are required to submit to
CSIR every year comprehensive reports indicating the

piogress as on 31st of August. While the initial reporl of .
the first year's progress.of work is expected to be brief,

subsequent reports should be sufficiently detailed so as to

enable the research committee to review the progress of.

work vis-a-vis the progress of work stipulated for the
period. The progress report alongwith “Renewal Applica-

tion” in the prescribed proformas (Form-E1 & Form-E2)-

and list of equipment purchased from CSIR grant, if any,

as indicated in clause 8.0(viii) should be sent intime so as -
to reach CSIR on or before 1st of October each year. The

schemes are renewed on year-to-year basis till the com-
pletion of their tenure, subject to the recommendation of
the concerned research committee to that effect, based on
the evaluation of the progress report.

5.2 The scheme will not be renewed for the next
financial year unless the progress report/renewal applica-
tion is received in CSIR by 1st October for consideration

by the committee; delay may lead to termination of the -

schemae.

—
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at an elementary level. The other two are option@,éapers
to be selected from amongst 1) Chemical Sciences, 2)
Earth, Atmosphere, Ocean and ‘Planetary Sciences, 3)
Engineering Sciences, 4) Life: Sciences, 5) Mathematical
Sciences and 6) Physical Sciences. One of these will be

* objective type and the other will require short descriptive .

answers to questions.

Applications for JRF arein vited twice ayear onallindia
basis in the prescribed application form printed alongwith
the advertisement in the Employment News by a specified
date. The completed application form may be submittedto
the Controller of Examinations, Examination Unit, CSIR
Complex Building, NPL Campus, Pusa, New Delhi-
110012. :

The candidates who quélify in the test are informed
individually after the result is finafised.

(b) Senior Research Fellow‘iship (SRF)

The minimum qualifications are: () MSc,BE, BTech,
BVSc, BPharm, or equivaleint degree, and at least two
years of post-MSc, BE, BTech, BVSc, BPharm, research
experience, as evidenced from published papers in stand-
ard refereed journals; (i) ME; MTech or equivalent degree
in Engineering/Technology. (iiiy MBBS or BDS, with 1 year:
internship/ MVSc/ MPharm or equivalents.

(c) Research Associateshi:p (RA)

The minimum qualif:ications are : Doctorate
(PhD/MD/MS/MDS) or equiv:alent degree or having 3years
of research, teaching and design and development ex-
perience after MVSc/MPharm/ME/MTech.

3.10 The upper age ‘Iimitﬁ‘,for JRF, SRF and RA shall be

-28, 32 and 35 years respectively as on the day on which

the application is made. A small relaxation in age limit may
be considered, in the case of applicants who are suitably
qualified and experienced, on the recommendations of the
selection committee. The upper age limit is relaxable upto
5 years in the case of candildates,belonging to scheduled
castes/tribes and women and physically handicapped can-

didates. |

3.1 Stipend : Thé stipénd payable to JRF, SRF & RA
working in the research schemes is as follows:

(1) @osttion 1st&2nd  3rd&

yr subsequent
yr
JRF : Rs.1800/- = Rs.2100/-
{2 SRFin 1st & 2nd 3rd &
ooyt subsequent yr

(a) Scientific disciplines ~ Rs.2100/-  Rs. 2100/-

other than Medicine & '

Engineering _ ,
{b) Medicine & Rs.2400/-  Rs.2500/-

Engineering fields

(3) RA: The consolidated emoluments will be under the
following 4 slabs depending on qualification and ex-
perience: - :

(a) Rs. 2200-100-2700; (b) Rs. 2700-100-3200;
(c) Rs. 3200-100-3700; (d) Rs. 3700-125-4325

3.12 Assessment for continuance: Progress of JRFs
and SRFs working in research schemes will be assessed
at the ‘end of two years by a Committee consisting of the
Pl, the Head of the Department (where the Pl himself
happens to be the Head of Department, the second mem-
ber of the Committee will be the Dean or Professor/As-:
sociate Professor/Reader of the Department) and an
external member from outside the university/institution
who is an expert in the relevant field and is not below the
rank of Professor/Associate Professor. The stipend of JRF
will be increased from Rs 1800/- pm to Rs 2100/-pm and
of SRF (Medical and Engineering disciplines) from Rs
2400/- pm to Rs 2500/- pm, for the remaining tenure of the
scheme, provided the research progress has been found
satisfactory by the Committee,

(b) Increment in stipend for RA: The candidate
selected for RA will initially be placed in the first slab of Rs
2200 -100-2700 - at a monthly stipend of Rs 2200/- with
the provision for annual increase of Rs 100/- depending on
his satisfactory performance. The annual increase will be
from the first of the month in which.he had joined. When
the selection committee recommends higher slab of
stipend than the minimum (Rs 2200/-), the reasorvjustifica-

“tion for the same should be recorded in the minutes.

(c) House rent allowance (HRA) and Medical al-

vlowance (MA): In addition to stipend, the feliow/associate
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will be entitled to: (i) HRA, as per rules of the hods Astitu-
tion, provided he/she has not been given hostel accom-
modation (stipend paid/payable will be treated as pay for
the purpose of HRA), (i) MA, as admissible as per the rules
of the host institution to its employees (this will be limited
to the fellow only and not for their family members/depen-
dants). :

3.13 Leave : A fellow/associate may avail of 45 days’
leave with stipend for each completed year of his tenure or
on pro-rata basis for any fraction of a year. The leave due
can be carried over to the next year. However, not more
than 90 days leave can be accumulated at any time during
the tenure of fellowship/associateship and not mbre than
30 days can be availed of at the end, i.e. prior to the
completion of the tenure.

3.14 The Pl may grant leave to a fellow/associate with '

the concurrence of the head of the department/institution, if
the leave with stipend is due, as mentioned in the para
3.13. If leave with stipend is not due, such cases will be
decided by CSIR only, and the feliow/associate should not
be allowed to proceed on leave without prior approval of
the Council.

3.15 For women fellows/associates, full stipend plus
usual HRA may be paid per month during the period of
absence upto 3 months on ground of maternity. Leave may
be sanctioned by the Pl under intimation to CSIR. The
fellowship/ associateship amount for such leave period will
be payable after the fellow/associate resumes duty and
submits a medical certificate in support of actual confine-
ment.

3.16 The following are the general rules governing the
fellowship/associateship :

- (i) Only Indian citizens are eligible for research fellow-
ship/associateship.

(i) The award of fellowship/associateship does not
imply any assurance or guarantee for subsequent employ-
ment by CSIR or at the institution where he/she is working.

(iii) 1f a Fellow/Associate is reported to have been
lacking in his or her research assignment, the fellow-
ship/associateship is liable to ba terminated by CSIR.

8
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4. CQ‘TINGENT AND EQUIPMENT GRANT

4.1 The amount of contingent grant in schemes may
vary depending upon the subject and the problem of re-
search. The contingent grant may be utilised for special
consumables or other materials essentially required for
research, tours undertaken as an essential part of research
work, purchase of books etc. not available in the institution.

4.2 Equipment grant is provided for purchase or

fabrication of a particular equipment essential for the

project which is not available in.the concerned depart-
ment/institution. Heavy budget for equipment is normally
not encouraged by CSIR.

4.3 The guidelines for the utilization of contingency
grant are given in Annexure-l. The accounts are to be
maintained in a prescribed manner as indicated in An-
nexure-|l.

5. PROGRESS REPORT AND RENEWAL OF SCHEME

5.1 Research committees of CSIR will monitor the

progress of schemes to ensure that the funds are effective-
ly utilised for maximum results. For this purpose inves-

tigators of research schemes are required to submit to
CSIR every year comprehensive reports indicating the

piogress as on 31st of August. While the initial report of -
the first year's progress.of work is expected to be brief,.

subsequent reports should be sufficiently detailed so as to
enable the research committee to review the progress of
work vis-a-vis the progress of work stipulated for the

period. The progress report alongwith “Renewal Applica-

tion” in the prescribed proformas (Form-E1 & Form-E2)
and list of equipment purchased from CSIR grant, if any,

as indicated in clause 8.0(viii) should be sent in time so as

to reach CSIR on or before 1st of October each year. The
schemes are renewed on year-to-year basis till the com-
pletion of their tenure, subject to the recommendation of
the concerned research committee to that effect, based on
the evaluation of the progress report.

5.2 The scheme will not be renewed for the next
financial year unless the progress report/renewal applica-
tion is received in CSIR by 1st October for consideration

by the committee; delay may lead to termination of the

scheme.
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5.3 Progress in a Scheme is also monitored \“fough
presentation in annual get-together arranged by CSIR.
Participation in get-together as and when organised s
mandatory for the continuan¢e of Scheme. The contingen-
Cy grant should be utilized’to meet the expenditure on
TA/DA incurred for 'participat;ion in get-together.,

6. FINAL TECHNICAL REPORT (FTR)

6.1 The Pl is required to submit FTR for the entire
duration, in the prescribed proforma (Form- F) within three
months from the date of termination of the scheme. The
report must be detailed and should include information
about () the original objective of the scheme, (b) how far
these objectives have beenf achieved, and (c) how the
results have benefitted the country's technological
development or enriched the existing knowledge on the
subject. The actual research achievements made under
the scheme may be summarjsed in about 200-500 words

and mentioned in the FTR to facilitate publication of the -

same by CSIR. Failure to submit the FTR on termination
of the scheme wilt disqualify the investigator from seeking
further assistance from CSIR. Copies of manuscripts,
preprints and reprints of papers arising from the work

completed under the scheme should be attached to the

FTR. f

6.2 Further informati()n.l such as on publication of
papers/acceptance of papersjfor publication, award of PhD
degree(s) to research fellow(s) working under the scheme,
etc. that is not available at the time of submission of FTR
should be sent to CSIR later, as soon as it becomes
available, |

6.3 Last 3 months'’ contingency grant and last months'’
salary of JRF/SRF/RAs must be released by the institution

_only after. the FTR has bee seft to CSIR. The above

mentioned grant will be paya"ble by CSIR only if the FTR

- has been forwarded by the institution to CSIR.
6.4 It may be noted that briefs prepared from FTRsare

now being published routinely in Journal of Scientific and
Industrial Research (JSIR) ais well as shared with other
grant giving agencies. FTR should not be sketchy. It should
be according to instructions given in 6.1. A serious view

will be taken for non-receipt oride_layed receiptof FTR. The

- names of defaulting Pls will be circulated to all the fund
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givin(;,'.;gencies and this may lead to the concerned inves-
tigators not getting any new scheme in future.

7. RESULTS OV'F RESEARCH AND INTELLECTUAL
PROPERTY RIGHTS

7.1 Investigators are encouragedto publish the results
ofresearch. While doing so acknowledgement to the effect
that financial assistance was received from CSIR should
be made in the research paper published.

7.2 Institutions are encouraged to seek legal/patent
protection to the results of research. CSIR will render
advice onthe patentability or otherwise of research results.
If the results. of research are to be legally protected, the
results should not be published without action first being
taken to secure legal protection for the results of the
research. Reference must be made to CSIR in such an
eventuality. If CSIR so requires, action shall be taker by
the institution to accord legal protection to the results of the
research. . : .

7.3 The title to the patent, or other legal protection
accorded- to the results of research, shall vest in the
institution where the research work is carried out.

CSIR may at any time require the Institution to grant
an irrevocable, non-exclusive licence to any organisation
and/or public sector enterprise of the Government of India,
on such terms as may be mutually agreed between the
institution and the licencee. If no agreement can be
Teached, CSIR will have the right to specify the terms to
the institution, : .

8. OPERATION OF FUNDS

CSIR sends the first instalment of the grant along with

the sanction letter.The investigator while claiming.
second/subsequent instalment of grant should certify that
the expenditure claimed under different heads has actually
been incurred and utilised propetly during the period for
which the payment was claimed and further that the grant
has been exclusively utilised for the purpose for which it
was sanctioned. This certificate should be subritted by the
investigator to the executive authority of the university/in-
stitution who maintains the accounts of CSIR grants in the
following manner:;

"
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(i) The statement of accounts and utilisation ce. xcate
should be certified by the accounts officer and counter-
signed by the finance officer, registrar / administrator of the
university / institute and submitted to CSIR.

(i) An audited statement of accounts and utilisation
certificate duly certified by the statutory audit authority of
the institution should also be sent on completion of the
research scheme. '

(i) Any unspent balance from earlier payment lying
with the institution at any time due to termination/resigna-
tion of the fellow, etc. should be adjusted before claiming
the subsequent grants or else refunded to CSIR immedi-
ately by means of demand draft in favour of Extramural
Research, CSIR Complex, CSIR, New Delhi.

(iv) University/Institution receiving grants from CSIR
will have to maintain separate accounts for each research
scheme on ledger type system (Annexure-H).

(v) All equipment, books, etc. purchased out of the
grant will have to be entered into the stock register main-
tained by the university/institution and also in a separate
register maintained by the investigator and certified by the
head of the department. '

(vi) The university/institution will be responsible for the
safe custody of the equipment purchased out of the grant.

(vii) ltems of equipment should be purchased on com-
petitive tender basis.

(viii) A list of equipment purchased may be appended
“with the renewal application. The name, description of the
equipment, costinrupees, date of purchase, and the name
_of the supplier, may be given in the list. The main pur-
pose/function of the equipment may also be mentioned
against each item. Equipment should be purchased within
3 months from the date of receipt of the first sanction letter.
Otherwise the equipment grant shall stand withdrawn.

(ix) The stock register should be checked by the
auditor of the host institution.

(x) After the termination of a scheme, the institution
may retain the equipment, costing upto Rs 3 lakhs pur-
chased for the purpose of the scheme. As regards any
single equipment costing more than Rs 3 lakhs, CSIR
reserves the right for its disposal after the conclusion of the

12
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scher(). Incasethe institution is interested in retaining the
equiprent, DG, CSIR may be approached for approval for
retention of the equipment. However, all other equipment,

books, etc. purchased out of the grant would normally

become the property of the university/institution on the
condition that the investigator/fellows/associates shall
have a free and unfettered use of these untit the conclusion
of the scheme's tenure.

9. ADMINISTRATIVE OVERHEAD EXPENSES

9.1 For maintaining and timely submission of the ac-
counts of CSIR grants, the beneficiary university/institution
is entitled to claim the administrative overhead charges
from CSIR at the following rates to be disbursed to the
employees entrusted withthe maintenance of the accounts
of grant: ' .

(i) Rs 300/- per annum per research scheme having
one research fellow or research associate or none and (ii)
Rs 500/- per annum per research scheme having more
than one research fellow/associate. It is to be noted that
the total amount of administrative overhead charges
claimed by an institution shall not exceed Rs 10,000/-per
annum. ' '

9.2 The admissibility of the overhead charges shall be
subject to the timely submission (within one year) of tho
following statements/documents to CSIR:

(i) Consolidated utilization certificate in respect of the
financial year in question. ‘

(ii) Abstract of receipts and payments account relating
to CSIR grants for the year, alongwith the statement of
accounts of fellowships and schemes separately. Audited
statement by statutory auditors of Government auditors,
as the case may be, can be sent later on.

(i) Details of refunds of unspent balances of ter-

minated fellowships/schemés together with cheque no. &
date, etc.

(iv) Abstract of claim for administrative overhead ex-

penses.

9.3 The amount of administrative overhead charges
may be retained by the institution while refunding the
unspent balance or where there is no unspent balance for
the year in question, thenfrom the grant of the current year.

13
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Payment of the administrative overhead charge,’ 0 the
employees maintaining the accounts of CSIR sfiall be
made only on authorisation by CSIR and on receipt of the
statement/documents mentioned above. Wherethereis no
unspent balance left with the institution or where it is not
possible to pay the same from the ‘contingent grant' of
current year, the institution may claim the amount from
CSIR. '

9.4 The amount of overhead expenses shall be dis-
bursed in full to the concerned employees immediately on
receipt of authority letter from CSIR and a confirmation to
the effect shall have to be given to CSIR within a month of
receipt of such authority lettet.

9.5 The timely completion of administratjve and finan-
cial tasks described in 9.2 is essential for continuance of
grants to the beneficiary organisations. CSIR may withhold
release of grants to the university/institution which has not
completed the stipulated tasks and furnished the required
statements/documents for 2 years.

10. OBLIGATIONS OF PRINCIPAL INVESTIGATOR

Thefollowing are the obligations of the Pl of aresearch
scheme:

(i) The sanctioned research scheme must commence
within 3 months from the date of receipt of the sanction
letter, unless otherwise authorised by CSIR, failing which

“the scheme will be treated as withdrawn.

(if) Submission of renewal applicatioryprogress report
(inForms-E1 & E2) to CSIR by 1st of October each year,
indicating the progress of research work upto 3ist of
August.

(iii) Acknowledgement of the support given by CSIR in
all the publications arising from the work done under the
scheme.

(iv) Submission of the final technical report (in Form-F)
within 3 months of completion-of the scheme, describing
original objectives, how far these objectives have been
achieved and how the results have benefitted the tech-
nological development or enriched the existing knowledge
on the subject and enclosing manuscripts, preprints and
reprints of the papers arising from the scheme.

" 14
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@) Claiming of any dues immediately. Submission of

the audit utilisation certificate and audited statement of

accourts for the grants paid by the CSIR and to arrange
refund of unspent amount from the grant to CSIR immedi-
ately on termination of the scheme

{(vi) Sending of one reprint of each research paper
published as a result of the work done under the CSIR
grant to EMR Division as and when published.

Note: These terms and conditions supersede all pre-
vious instructions issued in regard to research schemes
and JRF/SRF/RA. In all matters decision taken by CSIR
will be final.
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FORMS M
" Given below is the list of forms included in this book.
it may be noted that these forms are not being maintained

separately, therefore these may be copied and used when-

ever required.

Form-A Undertaking;

Form-C Grant application;

Form-E1 Renewal application;

Form-E2 Summary statement for renewal,

Form-F Final technical report;

Form-G Application for appointment of
JRF/SRF/RA,;

Form-H Application for continuance of
fellowship to JRF-NET (CSIR) Fellow
appointed in a scheme;

Form-l Proforma for submission of annual
report by direct (non-schemes)
Fellow.

ANNEXURES

Annexure-| Powers to be exercised by PI;

Annexure-|| Ledger for receipt and expenditure;

Annexure-ll| CSIR laboratories and their

: programmes.
16

(For the undertaking to be given by Principal
Investigator)*

FORM-A

*(To be executed on a Non-Judicial Stamp Paper of the
value of approximately Rs.2/-)

..............................................

In consideration of financial and other assistance and
facilities received or to be received by me, from the Council
of Scientific and Industrial Research (hereinafter cal led the
Council),

son/daughter
ofShri............ . residing at

as one of the terms on which | received or am about to

receive such financial and other assistance and facilities

agree and declare as follows:-

1.1 shall from time to time disclose fully to the Council
or as the Council may direct, the progress of any investiga-
tions undertaken by me while in receipt of such assistance
as aforesaid (hereinafter referred to as the said Investiga-
tion).

2. And if at any time during the course of such assis-
tance or within a period of three years after the termination
of receipt of such assistance as aforesald, | shallmake any
invention arising out of or in connection with the said
Investigation, | shall hold the same in trust on behalf of the
Council and | shall forthwith disclose to the said Council or
as the Council may direct a full and complete description
of the nature of the said invention and the mode of perform-
ing the same.

3. The saidinvestigation and allimprovements thereon
discovered or invented by me during the course of receipt
of such assistance or within a period of three years after
the termination of such assistance as aforesaid shall sub-
jectto such reservations (if any) in respect of said invention
of the proceeds thereof for my benefit as the council may

17
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in absolute discretion permit, be the sole and &Solute
property of the Council.

4. | shall if and whenever required by the Council at its
expense join the Council and render all assistance and do
other necessary acts for taking Patents in India and other
countries for said invention or any such improvement
thereon. The patent rights and its exploitation shall rest
exclusively with the Council.

5. And | shall on request by and at the cost of the
Council, execute and do all such instruments and things
necessary to vest the said inventions and improvements
and any letters/Patents that may be obtained in respect
thereof in the Council or any person appointed by the
Council in that behalf.

6. | hereby undertake to abide by the current Terms
and Conditions for CSIR Research Fellowshnps and
Schemes.

Signature of the
Principal Investigator
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o FORM-C

COUNCIL OF SCIENTIFIC & INDUSTRIAL RESEARCH
Human Resource Development Group
(Extra Mural Research Division)
CSIR Complex,
Pusa, New Delhi-110012

Application For Grant For A Research
Scheme: Format
(30 Copies of the Project Proposal should be submitted
~ to CSIR)

SECTION A: General

1. Name(s) of applicant(s), departmental affiliation(s)

and full address(es),
. 2. Title of re:‘;earch‘proposal; .

3. Area of proposed research (give name of general
area here); '

4. Name of the sponsoring CSIR Laboratory (if ap-
plicable); '

5. Names and addresses of 5 recognised research
scientists actively engaged in research in the
general area of your proposed research and located
in other universities/research institutions inindia, to
whom reference could be made,

6. Declaration and Attestation: [/We have read the

" terms and conditions for CSIR Research Grant.
Necessary institutional facilities are available and
will be provided if this research proposal is ap-
proved for financial assistance. Full account of ex-
penditure will also be rendered by the institution.

(a) Principal investigator _
1. Name and Designation;
2. Signature with date.
(b) Co-investigator(s)
" 1. Name and Designation;
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2. Signature with date. @
(c) Head of Department-Head

1. Name and Designation;

2. Signature with date.
(d) Institute-Head

1. Name and Designation;

2. Signature with date.

Seal of the Head of the Institute

Note:

a) Details of collaborating scientists, if any, should be
included.

b) I the Project is being sponsored by a CSIR
faboratory, the letter from the Director. of that laboratory
offering sponsorship should be enclosed.

c¢) HRD Group should be informed if application is not
acknowledged within one month from the date of applica-
tion.

SECTION B :Biodata of Principal Investigator(Pl) and
Co-investigator(s)(Cl)

1. Name, designation, department, institution and ad-

dress;
2. Date of birth; v
3. Educational qualifications;

BSc
University/institution

Subject(s)
Year

MSc
University/Institution

Field(s) . -
20
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Q Title of Thesis
Year

PhD
University/Institution

Field(s)
Title of Thesis
Year
4. Post-doctoral Research/Training Experience:
Duration

Institution(s)

Designation(s)
Nature of work

5. Awards and prize(s) won:

6. Research specialization (major scientific field(s) of
interest):

7. A brief outline of research work done by the Inves-
tigator (in 200 words):

8. List of publications for the past ten years (Please
tick mark those falling in the area of the proposed
research ; give for each paper published name(s) of

| author(s), title, journal, volume and page numbers

: and year of publication and attach reprints):

9. Available institutional facilities(a list of facilities in
equipment etc. available at the sponsoring univer-

sity/institute for the proposed investigation may be '

ﬁ given here):

. 10. Research support that has been available to the PI

) & Cls from various sources, including CSIR, during
the last ten years (full details in terms of sponsoring
or granting agency, title and duration of project and
amount of grant, for the past and present grant(s)
and those under consideration must be provided,
for the completed schemes final technical reports
should be attached; and if no scheme has been
completed orisinprogress oris pendlng ‘nil’ should
be stated against this para). .

21
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SECTION C: Detailed Research Proposal Qa»

Information given below must illuminate the research
ground to be covered through this project. The research
objectives and the scientific perspective against which the
project has been conceived should be clearly exposed to
enable the Referees to arrive at a scientific judgement

regardingit. In particular, the following information must be -

furnished:
1. Title of the project:
2. Five key words (for indexing purpose):

3. Review of literature (the most recent references
pertaining to the area of the project proposal may
also be given here in terms of author(s), title, jour-
nal, volume and page number and year):

4. Brief outline of objectives (in terms of the lacunae
existing in the understanding of the subject of re-
search presently and the questions you would like
to probe/answer):

5. Significance of the project:

6. Whether the project has any industrial application,
Yes/No (if Yes, give names and addresses of 3
industries with which the project is related and could
be linked up).

7. Relationship with the ongoing projects in the spon-
soring CSIR laboratory (if applicable):

8. Plan of work:
(a) Background:
" (b) Methodology:
(c) Phasing of project:

9. Funds (give here the detailed yearwise breakup for
staff, equipment and contingency requirements,
with justification):

(A) Staff Contingencies
(JRF/SRF/RA)

1st year

2ndyear

3rd year

Total

22
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{8) E@J!PMENT‘ (Please specify here the major equip-
ment required and give its cost; actual price quoted by the

dealers may be mentioned and supporting documents,.

such as list price, quotation etc. may be enclosed, failing
which it may not be possible to process the proposal):

(C) Justification for Staff, Contingencies and Equipment
(give here the justification in the context of the proposed
project; mention also whether or not each of the item of
equipment justified is available for use in any nearby
institution):

(D) In case infrastructural facilities of CSIR laberatory(ies)
are to be used, the names of these and collaborating
scientists may be mentioned here.

23
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FORM-E1 :@ Sanctioned Expenditure
o amount
i) Equipment
COUNCIL OF SCIENTIFIC & INDUSTRIAL RESEARCH | Amount  Expenditure
Human Resource Development Group . iv)  Total
(Extra Mural Research Division)
CSIR Complex . - to 28th Feb 199-
N (b) 2nd year: from 1st Mar 199- to 2
. Pusa, New Delhij-110012 ) Staf No of Amount Expenditure
Proforma for yearly renewal of an ongoing sanctioned received
: -research scheme’ h positions
(Twenty five copies must be submitgad to CSIR) JRF
1. Financial year for which renewal is requested:- . SRF
, RA
2. Scheme number: Sanctioned - Amount Expenditure
3. (a) Date of the original sanction letter: - ) Amount received
per year

(b) Date of start proposed in the sanction letter: i) Contingency
4. Title of the scheme:

‘ ioned Expenditure
4 5. Name and address of Principal Investigator (Pl) : Sanctione P

: amount
: 6. Name(s) and address(es) of Co-investigator(s) i) Equipment '
: (Cl): Amount Expenditure
7. Name(s) of JRF/SRF/RA associated with the iv) Total
k project, along with their dates of joining and of |
¢ relieving, as applicable:
P 9 PP ' (c) 3rd year: from 1st Mar 199- to 28th Feb 199-
. 8. Date on which the project commenced: ) Staff No of Amount Expenditure
9. Grant sanctioned, amount received and expendi- sanctioned  received
ture madein Rs .posmons
JRF
(a) Ist year: from ....... to 28th Feb 199- SRF
i) Staff No. of Amount Expenditure ! RA
‘ sanctioned Received ! < .
positic')ns Y Sanctioned Amount Expenditure
! amount per received
JRF | year
SRF . ii) ~ Contingency
RA- ‘
i Sanctioned Amount  Expenditure ' Sanctioned - Expenditure
' amount per received amount
year \ i) Equipment
tingency ‘
!‘ 2 ., 2

| S
i
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iv)

10.

ERRR

12,

Amount Exper ure

(d) (if applicable) from 1st Mar 199- to 199-

Staff Noof i Amount  Expenditure
sanctioned received
positions

JRF

SRF

RA :
Sanctionefd Amount Expenditure
amount per received
year

Contingency

Sanctioned Expenditure -

Amount
Equipment '

Amount Expenditure

Total

Details of equipment purchased (information should
begiveninterms of (a) Name, (b) Cost, (c) Supplier,
and (d) Date of purchase/placing order for each item
of equipment. it may b'e noted that the equipment
grant once fixed canndt be enhanced. Pls are ad-
vised to give authenticéted estimates of the cost of
equipment. Equipment should invariably be pur-
chased within 3 months from the date of receipt of
the grant) and /or sanction letter;

Amount saved (if any) from the last year's grant for -

staff, contingency and equipment:

(a) Date on which sche‘;me will complete 3 years:

(b) Whether extension deyond threeyearshasbeen -

requested. Yes/No

(c) If yes, give the durayon of requested extension
in months along with justification for extension and
programme of work to be completed. Also mention
as to why the work could not be completed as per
the original plan: ;

26
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IaigDetailed annual progress report should be given v

here (about 5 pages maximum).'

14 Summary (give in about 200 words):

15 Any deviation from the original plan may be pointed
out here alongwith its nature and cause:

i i ) f work

16 Constraints (if any) faced in the progress o
and suggestions to overcome them should be men-
tioned here. =

17 List of research paper(s) published /communicated
should be given here in terms Qf name(s) of
author(s), title, journal, volume and page numbers
and year and copies of the paper(s) should be
enclosed:

prog 4 xt year
18 Proposed programme of work for the ne _
should be described here in about 1000 words.

Signature of Pl:
Date:
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) FORM-E2
(2 copies are to accompany Form-E1)
TO BE FILLED IN BY THE PI' FOR OFFICE
USE ONLY

1.

\‘2

AN

Project No/Sanction No:

. Name & address of PI;

T itlg Qf the scheme: -

4. Date of corri\meng{ment':

5. Grants recommended for current financial year:

10.
11,

12.

(a)Staff: JRF/SRF/RA
(b)Contingency

(c)Equipment (1) Name (2) Cost
(d)Any other

. Number of months for which extension granted

beyond 3 years:

. Details of each fellow/associate:

A. Name

B. NET examination roll no

C. Date of joining

D. Date of leaving (if applicable)

E. Date of birth

F. Total number of man months of employment from
the date of joining:

. Number of PhD students being guided under the

project:

. Number of papers published/accepted for publica-

tion during current year:

(@) In Indian Journals
(b) In International Journals
(c) in Symposia/Seminars

Number of books published:

Wlxethar support of CSIR has been acknowledged
in all the above publications: Yes/No

Number of patents filed.

Signature of Pl

Date:
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. FORM-F

COUNCIL OF SCIENTIFIC & INDUSTRIAL RESEARCH

Human Resource Development Group
(Extra Mural Research Division)
CSIR Complex,

Pusa, New Delhi-110012

Proforina for Preparing Final Technical Report
(Ten copies of the report must be submitted immediately

after completion of the research scheme)
Title of the Scheme :

2. Name, designation,department and institution of
the Principal Investigator*:
3. Name of the sponsoring laboratory of CSIR (if ap-
plicable) : :
4. Number and date of CSIR sanction letter :
5. Duration of the scheme :
6. Date of commencement of the scheme :
7. Date of completion/termination of the scheme:
8. Total grant sanctioned and expenditure during the
entire tenure. :
Amount Sanctioned Expenditure
Equipment: -
Contingencies:
Staff:
Total:

*In case of collaborative projects, give detalls of the
co-Investigators also.

9. Name and cost of equipment(s) purchased out of

CSIR grant:

10. Names of the Research Fellows/Associates who

were associated with the Scheme alongwith dates
of their joining and leaving:
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11. Name(s) of the Fellow(s) who received r D by

‘workinginthe Scheme, alongwith the Title(s)of their
thesis : i |

12. List of research paplers published/communicated,

based on the research .work done under the
scheme(Name(s) of afuthor(s), title, journal, volume
number, year and pages should be given for each
paper published and a coby of each of them should
be enclosed; repr'jnts;/copies of papers appearing
after submission of FTR should also be sent to
CSIR):

13. Give details of new apparatus or equipment

designed or constructed during the investigation:

|
14. Give here the likely impact of the completed work

on the sciéntific/technological potential of the
country (this may be attached as Enclosure-l):

15. Is the research work done of sbme industrial or

agricultural importance and whether patent(s)
should be taken? Yes/No if yes, what action has
been/should be taken:

16. How hastheresearch work complemented the work

of CSIR laboratory that sponsored your scheme?

17. Give  detailed account of the work carried out in

terms of the objective(s:) achieved; results and dis-
cussion should be presented in the manner of a
scientific paper/projéct report in about 5000
words;and this should be submitted as Enclosure-i|
to this report:

18. Give here an abstract of research achievement in

about 200-500 words (it should be suitable for pub-
lication in the Journal of Scientific and Industrial

~ Research, JSIR).
19. Mention here whether or not the unspent grant has

been refunded to CSIR:
* Sig. of Principal Investigator
expected to be sell-contained com-

EPlense do not leave any column
 used to prepare a brief for publica-

Note: Final Technical Report is .
Plete report of the work done.
unanswered. The material wil be
tion in JSIR,

30

|

S L

I FORM-G

COUNCIL OF SCIENTIFIC & INDUSTRIAL RESEARCH

Human Resource Development Group
(Extra Mura!l Research Division)
CSIR Complex
Pusa, New Delhi-110012

' llow-
Application Form for Junior/SenIor Research Fe
gr‘:ip/Associateship under CS'IR Researsh Scheme

1.
2.

12.

Title of the scheme;

Principal Investigator's name, designation and
place of work:

. Sanction number of the scheme and duration:

Full name of Applicant in block letters (surname is
to be underlined):

. Present address:
. Permanent address:
. Whether belonging to SC/ST, Yes/No (if yes, the

name of Caste/Tribe may be mentioned and certifi-
cate enclosed):

. Date of birth:
. Nationality:

10.
11.

Father's/Husband's name:

Educationat qualifications
(bachelor degree onwards):

a) Degree/Diploma

b) University/institute

c) Subject(s)

d) Year of passing

e) DivisioryGrade

f) Percent marks _

Are you registered for a higher degree? Yes/No

a) If 'yes' please indicate

31
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(i) Title of the degree

3

16..ATTESTATIONS (by the Pl and Head of the Institu-

s e
4 .

(i) University

(i) Date of registration

(b) If ‘no’ please indicate whether you propose to
- register for a higher degree? Yes/No '

13. Have you any research/teaching experience?

~

Yes/No '

it yes, give.details about the institution, duration of
work, emoluments and work done

14. Have you been a recipient of a research fellowship
before? Yes/No

If 'yes', please give details of the dates, and amount
of award, duration and names of the concerned
Scheme, Principal investigator, Institution and Sup-
porting Agency. .

15. Publications (attach reprints of published work and
copies of papers communicated .and give list of
papers in terms of name(s) of author(s), title, jour-
nal, year and volume and page numbers):

16. DECLARATION

I'am willing to work as a Junior/Senior/Research Fel-
low/Associate in the research scheme entitied

If the Fellowship/Associateship is awarded to me, lunder-

take to engage myself whole time for research under the

guidance ofthe Principal Investigator of the schome. | have
read ‘Terms and Conditions of CSIR Research Grants' and

. accept and agree to abide by these. | have noted that the

Fellowship/Associateship is co-terminus with the Scheme.

I certify that, to the best of my knowledge and betief,
the particulars given in this application are correct.

Signature of the Candidate
Date:

32

tion):

t certify that the information given by the applicqnt,
includingthatinColumns8and 11is corfect. Onthe aQVme
of the duly apppointed Selection Committee tf\e candidate
is recommended for the award of a Junior/Senior Besearch
Fvellowship/Research Associateship for the duration of the
Schemefrom.................. .. ..

Signature, Name and Desigqation
Principal Investigator
Date:

Necessary facilities will be provided to the Resgarch
Fellow for work on the above problem for the duration of
the Scheme.

Signature and Name of the
Head of the Institution with seal
Date:
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~ enclosed). | had joined a$ Junior Research Fellow in the

_/guide for the continuance of Fellowship as soon as

' gpvemed by rules and regulations as applicable to the |-
direct (non-scheme) Fellows and I shall submit my report

' Date:

v

FORM-H U

. For JRF-NET (CSIR) qu'al'ified candidates only

oo b have qualified

the NET CSIR - xaminétion as shown in the letter No
e e, e dated.............. (co

CSIRSchemeNo................ under the

supervisionof.............. B on |

.................................

( Understand that my Fe_'llowship (URF + SRF) is to
cont!nug for a total of 5 Years. It is requested that this
application may be kept: in your record so that | can .

continue to get Fellowshipwithout break after the Scheme |
ofDr ... S hascompleted . |.

its tenure. | shall request CSIR through my supervisor

scheme comes . to close) My fellowship shall be then

in the Form-1.

Date: A .(Signature of Candidate)

FORWARDED BY

- (Signature of Prinicipal
' Investigator/Guide)
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() " FORM la

Proforma for Annual Progress Rep’ort of NET Qualified
Research Fellow to be used after tenure of the Research
- Scheme inwhich he/she hiad been working has completed:

1. Name of thé-fel[ow: o

. Nature of fellowship (JRF(NET)/SRF(NET)):
CSIRAwardNg:

CSIR scheme no in which he/she was working:
Date on which the tenure of the scheme was over:

Name, designation and address of Guide:

N o 0 s P

/University/College, etc.):

@

Date of Joining:
‘9. Period upto which fellowship is tenable:

10. Date of registration for 'highér degree(MPhil, PhD,
" MEetc): ¢ '

11. (a) Topic of research:

(b) Broad Subjéct area:
12. Objective in undertaking work: _
13: Period of report-: from  to
14. Attendence:

(a) Total No of working days during the period under
report: : . '

| (b) Out of these, total No of days in which the féllow/
associate was present-and worked:

(c) Number of days for whichleave was sanctioned:

15: Detailed report about the research work done
during the abovementioned period. This should in-
clude quantitative results of research presented in
Table(s)/Figure(s), discussion and conclusions

- drawn (separaté sheets should be attached):

16. Summary of research work done during this period
(in not more than 500 words;a separate sheet may
be attached): : S
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17. Plan of work for the next year (separate sheiit may
be attached): '

18. Research papers published/accepted for publica-
tion/communicated for publication (Detail of
authors, title, journal, volume, page number and
reprints of published papers/ preprints of accepted
papers/and manuscripts of communicated papers
must be sent):

19 (a) (For the tellows who are not holding regular

employment with a University/Laboratory/ Institute
] etc.):

It is affirmed that | have devoted my full time to
i research and that | did not take up any other paid

1 or unpaid work without taking written permission
from CSIR. ‘

Date: Signature of Fellow/Associate

(b) (For the fellows who are holding regular employ-
ment with a University/Laboratory/ Institute etc.)

W It is affirmed that | have devoted my full time to
research and that | did not take up any other paid
- or unpaid work without taking written permission
fromCSIR and amon study leave and have claimed
only my regular salary/leave salary or only the fel-
lowship stipend and no salary as provided in para
26 of terms and conditions prescribed for Fel-
lows/Associates inthe concerned booklet (strike out
whichever is not applicable).

. Date: Signature of Fellow/Assoc’iate

20 Overall assessment and comments of the Guihe:

(a) Itis certified that the information provided above
b -andin separate pages enclosed with this report by
S the Fellow/Associate is correct to the best of my
i knowledge and belief.

(b) My Specific comments about the performances
of above Fellow/Associate are;

Date: Signature of Guide/Head:
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X0 . FORM-Ib

- Proforma for Progress Report of Research Fellow for
the entire duration of fellowship to be submitted on com-

- pletionvtermination of fellowship:

- 1. Name of Fellow:
Natura of Fallownhip (JOF(NET)/AFF (NET)):
CSIR Awards No:

Name, designation and address of Guide:

N

o &2 e

Place of work (Names of the Department and of the
Institute/University or College):

Date of joining:
Date of relinquishing the Fellowship/ Associateship:

Date of registration for higher degree, if any:

© ® N o

(a) Topic of research:
(b) Broad subject/area:
10. Objective in undertaking research:

11 . Total period of FelIowship/Associéteﬂship availed in
years and months:

12. Attendence records:

13. Summary of work done, Actual research achieve-
ment may be summarised in about 500 to 1000
words:

14. (a) Consolidated report of work done during the
entire period of fellowship/associateship. This
should bring out clearly the original objectives and -
how far these have been achieved, emphasising the
salient features of the work done by giving quantita-
tive data and its interpretation. .

(b) Research papers published/accepted for publi-
cation/ communicated for publication (full details of
authors, title, journal, volume, year and page num-
ber may be given and reprints/preprints/
manuscripts of research papers must be enclosed.
It some papers are submitted for publication or are
published after submission of this proforma, their
copies may be sent to EMR Division as soon as

37
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{ \ ---) - RESEARCH FELLOWSHIPS B , 29
. i . The CSIR. Research Fellowshrps
L , ‘; provrde opportunities: to, brrght young ‘
P ~© men and women with, ﬁrst class acadcmrc'
' ‘ .. tecord, for research training under-ex- . \

i perrenced researchers/mvestrgators of
: ,"repute in the fields of natutal sciences,
"Jcngmeermg and technology, and medrcal
sciences.

' "2, Under this-. scheme, holders of_
-~ -M.Sc. or cqulvalent dcgree are consrdcr- K
‘ed for the award of Junijor - Research '
Fellowships (JRF). The intention is to
provide training in methods of research .
" Senjor Rescarch: Fcllowshrps (SRF) ‘are
.»awarded to those who' have ‘had. trarmng
in melhods of research and proved their
aptitude for research, | Thc quahfcauons
for. the SRF arc generally M.Sc. or ‘ /.
; equivalent degree with two years, research’
P - experience after MSc and " published

-work of high standard orM. E./M. Tech, E
or equivalent degree in Engmeermg/Tech- . ”
o _ nologyorMBBS o e b
i ' o 3, Fellowslnps may be held in Um-‘ ;

versmes/IITs/Post-graduate Collegcs, ‘
‘Govcrnment Reésearch - Estabhshments
! including thesc of CSIR, R& D cstabhsh-
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ments of recognised public or prévate]

sector industrial firms and other institu-
tions approved by the Council. However,
the Council reserves the right to deter-
mine the place which is best suited to
‘provide the necessary facilities in the
branch of science in which an awardee is
to specialise.

4, An applicant who has held a CSIR
Junior/Senior Research Fellowship or an
equivalent fellowship from any other
grant giving-ageiicy for a full tenure can-

not be considered for fresh award for -

the same or lower category of fellowship.

5. Only Indian citizens normatlly,
resident of India are eligible for research
fellowship. The fellowship is tenable in
India only. No fellow is given any
assistance for forcign tour or studics.

6. The award of a fellowship does not
imply any assurance or guarantee for
subsequent employment by CSIR to the
beneficiary.

7. The fellowship stipends are exempt
from income tax.
8. Application : Applications for re-

search fellowship are invited through
advertisement annually. The application

foms may be obtained from Under

-Sccretary, Extramural Rescarch Division,

CSIR, Rafi Marg, New Dethi-110001,
after the advertisement appears. The
completed application form may be sub-
mitted within the date specilied gi‘ving
the subject and topic of research along
with recommendation from the rcsc‘arch
guide, certifying eligibitity and cupnl?ilily '
of the applicant for- carrying outl the
proposed work. The applicants will be
entitled to second class return rail fare if

called for interview, 1
N |

9. Subject of Research : Preference
would be given to subjects/topics of re-
search relevant to the research pro-
grammes of CSIR laboratories | and -
national needs.

10. Announcement of fellowship | and
payment of fund : The award of fellow-
ship may be announced in a formal offer
to the applicant giving details of grant
and the conditions governing it, ﬁndcr

intimation to the university/inst‘itﬁtion.

" The grant money is payable in one or

(wo instalments during a financial year.

The first payment will be made ‘aﬁer

receipt of the joining report of the fellow

#r—
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with other necessary documents thfou;igh
the guide duly forwarded by the exccu-
tive authority mentioning the date of the
commenc:emcnt of work. Subscquent
paymeny will be made after (a) the
“supervisor forwards the progress report
in the p:rescfibed proforma duly certi-
fying that the work of the fellow during
-this period has been satisfactory, and

(b) receii)t in CSIR of a statement of .

accounts| of the expenditure incurred
during the period by the institution. The

unspent amount of earlier payments will

be adjusted in making the fresh payment.
The accounts should be maintained on a
ledger type system by the grantee insti-
tution for the research fellows (ref.
Annexure 11},
shall be i'csp(msihlo for proper utilization
of grant and for rendition of accounts

to CSIR‘;

c .
I1. C01§1tixlgent Grant : . The contingent
grant is Il{s 3000 p.a. for Junior Research
Fellows jand Rs. 4000 p.a. for Senior
Rcsearch| Fellows, Part of this grant may
be utiliz%ed by the Research Fellows for
tours u:ndertaken in the interest of
research@work, purchase of books, etc,

The university/institution . ‘

Dglailed rules for utilization of the con-
tingent grant are given in Annexure I

12.- Progress report : The preparation
of a report on research work done during
the year ending 31st August shall be an
essential part of the . fellow’s work.
Fellows shall submit their reports in the
prescribed proforma’ (Annexure 11I) to
CSIR through their. guide/head of the
department at the time of demanding

grant for 2nd half of the financial year.

The guide/head of the department shall
bring out in his assessment report the
share of originality and initiative of the
fellow in the research work.
is submitted for a higher degree, this
may be reported by the guide/head of
the departments to tho CSIR and also the
result when announced.

13. Publications/Patents : The results
of a fellow’s work may be published in
standard referced journals at the discre-

' tion of the guide duly acknowledging the

assistance provided -by CSIR.. Two
copies of each of the publiéhed research
papers should be sent to CSIR.
Commercial exploitation of results and
patent rights arising out of the investi-

If thesis
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(ii)  Fach research

o/
gation will, however, rest exclusivgly
with CSIR.

14, Obligations of Rescarch Fellows :
The following arc the obligations that a
research fellow is expected to meet under
the fellowship grant :

(1) He must be afull time researcher
and’ submit himself to the discipli-
nary regulations of the university/
institute/laboratory in which he is
working.' Regular attendance of the
fellow may be ensured by the guide
by keeping an attendance register.

fellow shall be
required to submit to CSIR an
annual “report on the progress of
his work through his guide in the
prescribed proforma (Annexure 11I).

(iif) Once a research fellow accepts the
fellowship and joins, it is incum-
bent on his part to continue the

for such lesser duration -when the
original objectives of the research
problem have been achieved

No - fellow shall discontinue his
fellowship without the prior appro-

fellowship for the normal tenure or -

val of CSIR. In casc he wants to
4 discontinue his fellowship prior to
the completion of the tenure or the
attainment of original objectives of
rescarch, he must submit his resigna-
tion to CSIR through the guide- at
least one month in advance, indica-
ting specific reasons for not
continuing the fellowship.  The
fellowship shall cease from the date
stipulated in the CSIR letter
approving the resignation.

(v) Before termination of or resignation

from the fellowship, a fellow must:

send two copies of a detailed final

consolidated report of the rescarch’

work done during the entire tenure
through the supervisor to the
CSIR. in the prescribed proforma
(Annexure 1V). '

15. Teaching and Demonstration Work:
A fellow may, if recommended by his
guide and approved by the Council,
undertake honorary demonstration " and

‘teaching work, subject to the slipula’iion
that the total demand made on the

fellows’ time shall not exceed six hours
in a week and it would not hinder the
progress of research,

o
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16. A Senior Rescarch Fellow on ihe
recommendation x;vi' the -guide- mny b
permitted by CSIR to take temporary
paid lecturership prov:ded the university
where he'is registered for Ph.DD. has no
objection, for a total period not excecd-
ing 6 months during the entire tenure of
the fellowship. The Senior Research

-y

Fellow will not be entitled to any extension .

. of his fellowship for such periods. This
is not permissible in case of Junjor
Rescarch Fellows.

17. Persons who| are alrcady in service -

and are selected for the award of fellow-

P
ship, may be. a-l[low_cd to draw leave

salary, if admissible,” in addition to the
fellowship stipend| All such cases will,
however, be considered by CSIR on
merit. ' ~

18. Leave:

~period of his fellowship, except to the
extent provided in paras 15 and 16.
However, leave not exceeding 45 days in
a completed year may be allowed by the

guide and this will be_lred(cd as part of

the fellow’s tenure. ‘The leave due can

be carried over to next year; however,

8

A f’ell,o"w' will devote the
whole of his time io_,resear_ch during the’

not more than 90 days’ leave can be nccu-
meduted at any time during the tenure,
- Of this allocatxon not more than 30 days
¢an be availed of at the end, prior to the
completion of the tenure of the fellowship.
During the first year of fellowship or any
uncompleted year, leave may be granted
on a pro-rata basis.
19. The guide can gratit Jcave to a fellow
in his charge with the concurrence of the
Hcad of the mst:tut:on/department if the
leave is due, as prescribed in para 18.
If the leave is not due, such cases will be
decided by CSIR only. The fellow
should: ‘not be allowed to proc’céd on

leave without prior approval of the
~ Council. -
20.  For married women fel]ows half the

fcllow;hlp amount m.ly bc paid per
momh for absence up to 3 months on
ground of maternity. = Leave qha]l . be
sanctioned by the guide under mtxmatnon
to CSIR. The fcllowslup amount for
leave pencd will be paid after the fellow
resumes duty and submits a medical
certificate in support of actual confine-
ment. '
make up the

remaining tenure.

deficiéncy during ‘the

It is expected -that the fellow will. -




21. Transfer of Fellowship : ' The fellow
will not be allowed transfer from fnc
institution (o another, except in special
circumstances with the prior approval of

CSIR. No T.A. will be permissible as a

result of such a transfer,

22.  Termination of Fellowship :. An
award shall ordinarily terminate on the
date the normal tenure of the fellowship
cxpires. A fellowship may also be termi-
- nated from the date a fellow resigns and

the resignation is accepted by CSIR.

23. If a fellow is found to be lacking in
research aptitude or negligent in his
research assignment his fellowship will be
terminated. - In such cases prior intima-
tion to CSIR and its approval is
- necessary.

24. 10 a fellow leaves without permis-
sion, stipend due at any time shall not be
paid to him by the institution, till all
university 'and other dues are cleared and
certified by the university/institution.
Responsibility'ih. such a case shall be that
of the uﬁiv:réity/institutiox1 concerned.

25. Unspent balance of grants due to
termination/resignat__ion of fellowships

10
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wust be refunded to (e CSIR imme-
diately by means of Demand Drafy in
favour of Chief (Administratio{n), CSIR.

26. Research fellows must settle their
claims - within' one year of laving the

fellowship. No claim will-be admitted
by the CSIR after one year of leaving the
fellowship

)

Junior Research Fellowship

27. Junior Rescarch Fellowship (JRF)
may be awarded to holders of M Sc.,
M. Pharm. or its equivalent degree.

28. High academic attainments Wwith first
class in graduate and post-graduat:c cxami-
nations, the opinion of the university or
college authorities on the applicant’s
promise as a rescarch worker and topic
of rescarch are the main criteria for the
award,

29. The upper age limit for a Junior
Research Fellowship shall be 25 years, on
Ist of April of the year in which the
application is made. A relaxatién “in
which the age limit upto 3 years will be

.considered" in the case of applicants who
- are suitably qualified and have research/

training/teaching experience.

T
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30. An awdrdee should  normal®y
register  himsclf for n higher research
degree within| 6 months of the date of
. joining as a JRF.~ In universities ‘where
M. Phil. is a pre-rcquisite for Ph D.. the
applicant should nornuilly be a student
of M Phil. ‘ ' '

31. A Junior Research Fellow is entitled
to a stipend o’f Rs. 600- per month. A
contingent grant of Rs: 3000 per annum
per fellow would be provided to the
university institution.

32. The tenure of Junior Rescarch Fetlow-
ship is 2 years. After a period of 2 years,
the PrOBress, report of Junior Resenrch
Fellows. wifl be
published/accepted rescarch paper in a
standard journal, research report, cte,

and if ‘found satisfactory, the fellowship -

amount will|be enhanced to Rs 700 p.m.
~ with contingency grant of Rs. 4000 per
annum for 4 further period of three years
subject to annual review vof progress

et e ArlPPL iy Tetw e TR

assessed along with:

“reports and will

be reglstere_d for PI.D.
\ . )

12

be
‘modxﬁed to Senior Research Fellow. The 'f |
{ Senior Research Fe&ow must mvanably

cowe e P

3%,” 1f, however, the progress of work at
the end of 2 ycars -does not justify
“upgradation of research fellowship, the
fellowship will be terminated.
tenurc . of junior -and: senior research
fellowship will be: limited Y0 5 yeurs,

Senior Research Fel iowshi}r

34 A certain number of fellowships at
senior level will be awarded gach year by
CSIR directly “to thosc possessmg the
following quahﬁcahons

(i) M.Sc., M Pharm., or cqmvalcnt
dcgngc with at lcast two years’
research expericnce after M.Sc., etc.
as cvidenced from pubhshcd papcrs

- in addition should be 1cglslcrcd for
Ph D. dc 3

grcc In ca«c applymg

from a umvcrsnly whero, M. Phil. is

a pre-requisite for [Fh. D., they

- should bc M. Phil. ‘md reglstered

for PRDi . 4 |

n )
| (i) M.E, M. Tech or c%tllva!entdcgrce
T in Engmeermg/TeCIJOIOgy

(i) M.B.B.S. ' ‘
I 35 Research . worker! who  have

‘completed the norisl g:orsé of training

A
sy 13

The total :

in the standard |munuls).\/\ppllcxmt A

L




in methods -of research and ‘who haye
proved their aptitude for original rescarch
are eligible for this fellowship.

36, The upper age limit for SRF shall
be 30 years on the Ist of April of the year
in which the application is made. Only
in cxceptional cases where a candidate
is judged to have outstanding ability, the
age limit may be ' relaxed marginally at
the discretion of the Council.

37. A senior r;search fellow is entitled
to a stipend of Rs. 700 per month. A
contingent grant of Rs. 4000 per annum.
per fellow wou&ld be provided to univer-
sity/institution. ; The. stipend  will be
enhanced to Rs.\SOO p.m. on submission
of PhID.

designation.

thedti  with no
38. The tenuf. of senior research
fellowship is J\years. The work of
senior research felows in medicine and
\ engineering sciens will be assessed at
the end of 2 yeat and if found satis-
factory they canl\be given enhanced

fellowship at the rat -‘if &800 p-m. for b

iod © eggr. ob oo
~a furdher pei T, sl

- Fr \n e
39. 1 the fent of he Tollows obtainin'g
(as evidenced fro} university notifi-

14 '@ v - 8D ~Eml - 3
26. .83

change in

ol

42,

a5t

cajtion) doctorate degree during

of 1 year from the date of university
notification, with change in designation
to Post-Doctoral Fellow.

Post-Doctoral Research Fellowship

40. A certain number of fellowship at
Post-doctoral level will be awarded cach
year by CSIR dircctly to those possessing
Ph.D. or equivalent degree for a period of
one year. The incumbents may in
due course apply for research associate-
ship and if selected will continue their
rcscagch work as research associates.

41. A post-doctoral fellow will be
entitled to a stipend of Ra, 900 p.m,
A contingent grant of Rs. 4000 per

.annum per fellow will be provided to the

unjversity/institution.  Other terms and
conditions applicable to JRF/SRF will
be applicable in case of PDFs. The
upper age limit will be 30 years on the
Ist of April of the year in which the
application is made.

Research Associateship

The Rescarch Associateships (RA)
are awarded to encourage young research

I5

their
tenure, the research stipend will be cn-
hanced to Rs. 900 p.m. for a fresh tenure:

bk,




’ 3

i
4
i

workers who’lmvc shown ~ promisc i - codtingent grant of Rs 4000 por annum

original reseatch and propose to PUTS.“e based on the recommendation of the
research work in science. engincering Selection Committece and subsequent
or technology on specific projects. apptoval by DGSIR. Emoluments mofc
43, Under this scheme, persons possess- ¢ than the minimum prescribed can be
ing minimum Ph D. or equivalent degree - given if there is ample justification and
or 3 years’ tesearch, design and devglop-_ . such recommendation is made by the
ment experience after M. Tech. in Engi- | Sclection Committce. ‘

neering/Technology. will be eligible for
appointment as Research Associates.. In.
the event of any applicant with Ph.D.
qualification being awarded post-doctoral

46. The upper -age limit for appoint-
ment of a rescarch associate will normally
be 35 vears.  The associate will do

fellowship his stipend will be Rs. 900 - whole l.ime.resean.:h vyorlc on the problem
p.m. with ‘usual contingent grant and stated in his application and apprqved by
the tenure will be only one year. He must ,CSIR- :
apply for research associateship “during 47. Application : Applications  for
this period k‘or\any further scholarship. t rescarch associateship will be invited
44. The lrescarch associateships arc ¢ through advertisement  The application
tenable in Univcrsi(ics/ll’l‘s/CollcchI forms may be obtained from Under
Government . research cstablishments | Secretary, Extramural Rescarch Division,
including fthose of CSIR !aboratol-ies/ ! CSIR, Rafi Marg, New Delhi-110001
R&D csiali)lishmcn'ls of recognized public }  after the advertisement appears.  The
or private sector industrial ‘firms and completed application forms must be
other institutions approved DY the | 's‘ubmitted to CSIR within the prescribed
S ‘Council. The tenure of associateship is | date. Sccond class {rain fare is admis-
s for a 1115x§111un1 period of 3 ycars. - 1 sible to those applicants who are called
B 45. The! consolidated emoluments ofa .| forinterview.
E research éss‘ovci_a‘te will be in the range | 45 The Associate ‘hall present yearly
3+ N4 of Rs. 1}00/- Rs. 1500 pam. Wwith 3 % renorts on e progress of his work

l,.} i .
}’g"\?t .! ] H |
L (: ]
ST r
RS | A
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through his senior facully member &nd
the head of the department in the univer-

sity. "He shall, at the expiry of the
~ associateship, “submit a comprehensive
report of the work donc 10 CSIR along
* with any published work. ‘

49. If an associate. wishes t0 leave the
associateship before the end of t.he
tenure, it should be done with the prior
approval of the Council.

50. The associateship can be terminated
" if at any time the Council is not satisfied
‘with the progress Of conduct of the
associate.

§1. For rules regarding
funds, utilization of contingency,
mission of progress report, publication
~and patent, leave, etc. the general rules
applicable 10 Junior/Senior Rcscz}rch
Fellows will apply to Research Associates
except th'at' the senior faculty mcmper
will sign in place of the guide. )
52. The Research Associateship 13
exempt from income tax.

RESEARCH ASSOCIATES IN
-~ CSIR LABORATORIES

53, Research Associateship  may be
" created in a laboratory when the Dnrectqr

payment Of
sub-

18

v gl it

. H
¢

considers it necessary to have services of
~ “g'senior rescarch worker.of a specializa-

" tion. An associate, during his ‘tenure,
will work in the specific project and

. potentialities, .may be later considered

tory 'in accordance with the prescribed
procedures. ' i

specific project either by interview/dis-

Having satisfied himself, the Director may
send his recommendation to the Executive
Committee for approval. In case there
is a deviation in the minimum qualifica-
tion specified, the Director may send his
recommendation with appropriate justis
fication along with the bio-data of the
incumbent to the Director General,

- Scientific  and Industrial ‘Rcéearch for
his consideration and approval.

b - 55, The qualiﬁcationé, emoluments, age

and general conditions_ of tchure and
leave will remain the same -as in paras
43, 44, 45 and 46.

19

depending upon his performatice . and :
for permanent absorption in the labora-

Gpader

~ \/ 54, Director of a CSIR laboratory may '. .
‘ judge the suitability of a candidate for a

cussion or any other mode of assessment. -

i B

o

5

“tjon for a specific project for short dura- .

e
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- ANNEXUREI -

*;.U'o fac:lltate speedy day:to-day work- .
Ying" of the Junior/Senior Research
:Fellowships and Associateships Qf CSIR,
the following powers can be exercised by o
the supervisors of research fellows*in = "5
concurrence with the Head of the ') "
Department Dean of the Faculty. '
1. Sanctioning leave when it is due. . .
2. Approving tours - of  research -
} - fellows‘associates for : Lo
G Atlendmg sympos;um/semmar/con--:.,'a
b , : 8 ference,  provided the * fellow;.. ‘
Do N _ ‘associate is presenting. a paper":
i which has been accepted ; .
" (i) Field work connected thh the' g
research ; ‘ Dl

(m) Computatron work ; - P
(iv) Consultingrare. referenéc volumes

"in the nearest Umversrty/Rcsearch ]
o Instrtutron library. ' o

I ‘/3 Utilization of Contmgent Grant. .© . 7

56.. The Research Assocrate would not
be treated | as a regular employee of thd
CSIR, norj his' tenure would be adde
towards “service if he ‘s 'sub'sequentl)rl
employed in CSlR as a scientist.on any
regular post.

57. In a';artlcular ‘laboratory normally -
pot more|than 5 Research Associates

may be in posmon atagwen point of

e

time,

- Contingent grant can be utllrzed

P - -~ for the following : T

' ‘ (i) Purchase of books of relevance to )
the research toprc provrded these are

' ) v e

; L - 4. - *Senior faculty member for researcb i
S “ associates. S e

‘ o i

i

1

21
20 ,

. s . 4
. [ .
- - . " S—— < dc f-mua-.;._.bﬂ



not available in the library of the
university, Col lcgc/Institution*.§ -

‘(,ii) Towards meeting actualj‘l?irain fare
and D.A.  during tours of the
research fellpw. The daily allow-

D . . ' X
. Photographic materials for “the ;.-
research or-thesis work. - TpE

Computatién charges..
Reprints/off-prints of papers of the

ance should not exceed Rs. 20 fellow] . ( : p
per day for a maximum period of ; oka/ associate published’ " while * - H
50 days in a year and the travel- sh(?r*'mg on the f¢jlowslmip/a§sociﬁtc;",-'}7v ¥

1P~ * ¢ BRI l o

ling allowance will be for the class ‘
entitled to as per rules of the Stationery and postal charges*,. &

University/Institution where  the Typing of research Pabefs/th oy
: esis™,

Fellow/Associate is working!. 3
. P
re- . Bt

(iii) Chemicals’consumable items
quired for the rescarch work. : o ;

(iv) Equipment required exclusively for &~ } ‘
the research: ” F ' ) o

)

*The requisition recommended by the a N ‘ : .
superyisor. and certified by the librarian is 10 ‘ S :'Q o ;
be approved by the Dean/Head of the Depart- § " : '
ment/Faculty of the College/Institution. The .§
books will become {he property of the Uni-
versityllnéti(ution's Library after’ the 1jesearch

- fell'owship/associatcship is - over. Not more
. than 259, of the total annual contingent grant

can be utilized for this purpose. :
daily allowance will | —— ’

of commencement of & *Notto

o e} grant. exceed 20% of the usual contingent

Saman

.

The calculation of the
be made from the date

S .

the journey to the date he return
c.adq arters : N.B. No' expenditure can be incurred for
S ) , ‘ ) ) purchasing furniture and office equi or-
22 _ B ] q 1pmen~tl._
‘ v C

. : - 23 E
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N rmﬂmmw mﬁOﬁSZO THE AMOUNT OF RECEIPT AND muﬂumzvchm IN RESPECT OF .
-4 . ‘DIRECT RESEARCH m.mrbos.w;mmOnr»Hmm
, (Please see paras 10 and 11 of the Terms & Conditions)_ o
Name of Research mnsoirymwoomﬁw . Dept._ ~ Date of Joining
- : ) RECEIPTS PAYMENTS
- Particulars of grants teceived ants paid
pate of | Cheque > | signature | Daté of}’ ‘Signa-
receipt | Noo . g | of Draw- payment | wureof
of date .m:voua ‘= Total | ing Officer of vr stipend Contin- ,—,o”EU.._wccm-Wo.
grants and . g1 (Finance grants | No. ) gencies sing - |mark
- g officer/ ’ Officer
Q Registrar) |
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t of -work done during this

e 00 words)

] 1
eriod (not more than
' 1()A separate sheet may be attached)

12. Plan of work for the next year
(not more than 100 words)
be attached) «

(4 separate sheet may
pted

13. Research papers published/acce
for publication : -
-(Details of authors, title, JO

volume, page, year may' be
and papers be sent on receipt.)

are of t‘he‘FellowIAssociate
Date

urnal,
given

Signat

"14. Overall assessiment an
" of the Guide.

i : ide/Senior
Sienature of the Gui |
: Faculty Member

Date

26

PRI 2 T e
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I ANNEBXURE IV

Proforma for Progress
Research  Fellows/Associates for the
entire duration of feilowship to be sub-
- mitted on completion/termination of
fellowship in duplicate.

1. Name of the Fellow/Associate :
2. Nature of Fellowship :

3. Name, designation and address of
Guide :

4. Place of work (name of the Depart--
ment and of the Institute/University/ . "

College) :
Date of joining : _
6. Date of relinquishing the fellowship :
7. -Date of registration for higher degree,
if any :
8. (a) Topic of research :
(b) Broad subject/area :
‘9. Objective in undertaking research ;.

10. Total period of fellowship availed, in
years and months : A

1l. Summary of work done: Actual :

research achievement may be sum-
marised in about 300 words :

27

Report of "

S
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Pt -0

12,

13.

28

ConsolidatLd report of -work dé&c

during the| entire fellowship period.

The Tteport -should bring out the

original objective and bow far this

bas been achieved; emphasising

(a) Salient features of the work
done ' _

(b) Research papers published/accep-
ted for publication :

(Full deta{ils of authors, title, journal

volume, year and pages be given and

a copy each of the available reprints

may be e iclosed.) B ’

(c) ‘Whetlller higher degree obtained/
thesis submitted

Yes/No.  If Yes, the name of degree

and the tiitle :of thesis be mentioned &

In case " the fellowship is not
availed for full tenure, the reasons

for discolntinuing_ may be given, such -
as getting a job, going abroad, lack
of ~ facilities, guidance, personal
~ factors, letc. ’ o

|
: 'Sign;ature' of the Fellow/Associate
i Date ‘

'_15.

Overall . assessment and co

of the Guide. : . J mments |

Whether the work is of any applied | {

importance and if so whether patent “‘
has ‘been/can be taken? Yes/No

If Yes, whether CSIR- has beer;
approached 7.

AN

Slgnat/l}.re of the Guide/Senior

[ : Fa'cplty Member -
Date

29
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COUNCIL OF SCIENTIFIC & INDUSTRIAL RESEARCH YY
> AT yagm, 2, < Anl, W@ fRed-110 001 ) . £ :
ST Anusandhan Bhawan, 2, Rali Marg, New Delhi-110 001 _ ¢J‘/ .
. No. 21(58)2001-Law |y, . 10" December 2001" % -
No: ‘ ! Dated —
A T |
From !
Fgae afa (serE) | ANNEXURE - R4
Jaint Secretary (Admn.) e
. L
lo,
\- v

The Director
Regional Research Laboratory
P.O. Jorhat 785 006 (Assam)

Sub: Implementation of the Order of Hon'ble CAT, Guwahati Bench dated
18.9.2001 in OA No. 54 of 2001 filed by Dr. (Ms.) Binapani Saikia for
absorption as Scientist 'C"in RRL, Jorhat/CSIR

Sir,

| am directed to refer to the Order of Hon'ble CAT, Guwahati Bench, in the
above cited case. To comply with the directions of the Hon'ble CAT, DG, CSIR
has considered the case of Dr. (Ms.) Binapani Saikia carefully and has passed the

- following order:

"l have looked into the case of Dr. (Ms.) Binapani Saikia for -her-
absorption as Scientist 'C" in CSIR service as per directions of the Hon'ble
CAT. Guwahati Bench and found that Dr. (Ms.) Saikia was JRF, SRF and

R ‘RA in CSIR from 1986 to 1995.
As per directions of the Hon'ble Supreme Court, CSIR, with the
approval of Governing Body, formulated a scheme called "Scheme for.
Absorption of -Researchers in. CSIR Laboratories/Institutes, 1997". - The’
Scheme”was a one-time measure and was applicable to those eligible
Researchers engaged on full time basis in CSIR Laboratories/Institutes and
had put in fifteen years of continuous research as Fellow/Associate/Project
Associate on monthly payment basis and were in position on 2.5.1997.
Since Dr. (Ms.) Saikia had neither put in fifteen years of continuous service
as Fellow/Associate/Project Associate nor was she in position as on
2 5 1997 her case was not covered under the aforesaid Scheme.

As regards the contention of Dr. (Ms.) Saikia for considering her
absorption under CSIR circular letter No. 16(150)/68-E.11 Part-l dated
1311981, it may be noted that the Scheme contained under the said
circular ‘was as a one-time measure under which only the personnel who

A were working on any scheme/projéct funded by non-CSIR agencies and
were in position as on 13.1.1981 were eligible for consideration for
absorption in CSIR. This has been upheld by the CAT, Mumbai Bench, ina

, _ . Contd..2__
Phones : EPABX - 3710138, 2710144, 3710158, 3710468, 3710805, 3711251, 3714238, 3714249, 3714769, 3715303
Fax ;: 91-11-3714788 : Gram : CONSEARCH, New Delhi E-Mail: dgesir@csir.res.in
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similar case (O.A.s No. 03/96 and 04/96 dated 7.5.1999), that the Scheme
notified vide letter dated 13.1.1981 was a one-time measure and applicable
to only those personnel who were in position as on.13.1.1981 and were
working in any of the sponsored schemes / projects funded by non-CSIR
agencies. Since Dr. (Ms.) Saikia was not working on any such scheme and
joined CSIR as JRF only in the year 1986, her case is-also not covered
under the provisions of the Scheme notified vide CSIR letter No.

16(150)/68-E.1l Part-Il dated 13.1.1981.

| |, therefore, do not find any merit in hé‘r Ca‘sé 'fo‘r_ absorption in CSIR
service." : '

You are requested to apprise Dr. (Ms.) Binapani Saikia of the decision of the
DG, CSIR suitably. . - :

Yours faithfully,

/ A C(/CUA/.__ _____
. (B.S. Gaira)
Sr.Deputy Secretary

N A< = - "m‘ ~ - R
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ﬁ E.mail : drrijt @ csnrresﬁ’j/

Dyt J‘; REGISTERED POST WITH A/D /COURIER SERVICE , inform @ csir.res.in
¥ - ‘ librrijt @ ¢sir.res.in
FAX 0376- 370011, Tele: N03 3701215270086,

. 3370115337.0012
Mald @ﬁuwwmwmﬁmmrﬁ@m(mmm)
oA : .~ REGIONAL RESEARCH LABORATORY
o . (A CONSTITUENT ESTABLISHMENT OF CSIR)
No.RLJ-18(119)-vig./2001 © JORHAT 785006 (ASSAM)
'DECEMBER 12, 2001
: ) KN
From : The Director, '
RRL, Jorhat-6.
To : Dr.(Ms) Binapani Saikia
D/0 Late K.C. Sailia :
Res1dent of Tarajan Phukan Road
' Opposite to Bharati -Press
'ﬁ.o.—Jorhat 785 001
Jorhat.
| .
Sub :- Implementation of the . order dated 18.09.2001

passed by the Hon'ble CAT, Guwahati Bench, Guwa-
hati in 0.A.No. 54 of 2001 (Dr. (Ms.) B1napani
saikia Vs. the uUnion of India & others) for
absorption of the applicant as Scientist C in
RRL-Jorhat/CSIR.

Madam,

on the subject cited above and with reference to your
letter dated 07.10.2001 enclosing therew1th an order of the Hon'ble
CAT, Guwahati Bench, Guwahati, I am directed to inform you that in
order to:comply with the d1rect1ons of ‘the Hon'ble CAT, Guwahati
Bench, deahat1 the matter was placed before the Director General,
CSIR andlthe Hon'ble DG has considered. your case carefu]1y and has
passed the following order. :

e e e e e i e

}
II have 1nol<ed into the case of Dr.(Ms) Binapani Saikia for her

absotption as Scientist BCA in CSIR service as per directions of the
Hon'ble ch Guwahati Bench and found that Dr (11s) Salkia was JRF, SRF
and RA in! [CSIR from 1986 to 1995.

ns per directions of the Hon'ble Sup:eme Court, CSIR, with the
approval of the Governing Body, formulated a scheme called BScheme for
9050|ption of Researchers in CSIR Laboratories/ Institutes, 19978. The
Schene was a one time measure and was applicable to those eligible Research-
ers engagdd on Full time basis in CSIR Laborat0|1es/ Institutes and had put

Contd. ... 2
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, . yesrs,
in 15 (fifteen) of continuous research as Fellow/Associate/Project Associ-

ate on monthly payment basis and were in position on 02.05.1997. Since Dr.
(Ms.) Saikia had néither put in 15 (fifteen) years of continuous service as
 Fellow/ ﬂssoc1ate/Pr0]ect fissociate nor was she in position as on 02.85.1997,
her case was not couered under the aforesaid Scheme.
1‘

As regards the contention of Dr.(ﬂs) Saikia for considering her
» absorption under GSIR circular letter HNo. 16(150)/68-E.11 Part-11 dated
13.1.1981, it may be noted that the Scheme contained under the said circular
was as a one-time measure under which only the personnel who were worklng on
"any scheme/pro;ect funded by non-CSIR agencies and were in position as on
13.1.1981 wetre ellglble for consideration for absorptlon in CSIR. This has-
been upheld by the'CﬁT Mumbai Bench, in a similar case (0.A.s NHo. 03/96 and
84/96 dated 7.5. 1999), that the Scheme notified vide letter dated 13.1.1981
‘was a one-time mea%ure and applicable to only those personnel who were in
position as on 13.1.1981 and were working in any of the sponsored schemes/
projects Fuhded.byinon—CSIR agencies. Since Dr.(Ms.) Saikia was not work-
ing on any such scheme and joined CSIR as JRF only in the year 1986, her case-
is also not covered under the provisions of the Scheme notified vide CSIR

letter N0.16(150)/§8-E.II Part-II dated 13.01.1981. -

I, theteFore do not find any merit in her case for absorption in
'.JC$LR service.B | ‘
Please acknowledge receipt of this communication imple-
~menting the ordef of the Hon'ble CAT, Guwahati Bench, Guwahati.
|
i Yours faithfully,

\ 4 W)

( N. K. Barbaruah )
} : - ADMINISTRATIVE OFFICER




